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'LEGISLATIVE ASSEMBLY. 
1- I' 

Priday, 1st October, 1937. 

'I'he Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS .~  ANSWERS. 

(a) ORAL ANSWEBS. 

GIVING OF PREFERENCE TO INDIANS IN THE HIGHER ADMINISTRATIVE POST!I' 
IN THE INDIAN MEDICAL SERVICE. 

942. ""Mr. M. A.saf Ali ; Will the Secretary for Education, Health 
and Lands please state whether : 

(a) it is a fact that one third of the members of the Indian 
Medical Service are Indians ; 

(b) both the Director and Deputy Director General of the Indian 
Medical Service are non-Indians ; 

(c) Lieutenant-Colonel Sheik, I.M.S., was not appointed sa 
Deputy Director General on probation but in the ordinary 
counle as the substantive incumbent of the post by notifica-
tion in the Government Gazette (Education, Health and 
Lands), dated 21st January, 1937 ; 

(d) Lieutenant-Colonel Sheikh had 27 years service with consider-
able jail and civil experience; 

(e) the present Deputy Direetor General is a non-Indian wit.h 
entirely military and no civH experience ; 

(f) the offer to otber senior Indians was not made in writing 
nor was their refusal received in writing before the present 
non-Indian Deputy Director General was appointed; 

(g) tbe present non-Indian incumbent of Deputy Director 
General's post is Dlso on probation, and if not, why not; 

(h) the suitability of the present incumbent of the post is in 
rcspeet of any special programme of Health work relating 
to tropical diseases, tuberculosis and malaria; if so, what 
nre the special qualifications and experience of the present 
incumbent; 

U29LAD 
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2796 LEGISLATIVE ASSEMBLY. [1ST OcT. 1937. 

(i) any posts in the Indilm Medica] Service are reserved for nOD-
Indians ; and 

(j) Government are prepared to give an a98Ul"&nee that the earli-
est steps will be taken to give preference to suitable and 
qualified Indians in the higher administrative posts in the 
Indian Medical Service and the claims of senior Indians to 
the posts of both Director and Deputy Director General 
will receive ear]y consideration , 

Sir Girj& ,Shankar Bajpai: (a ) Yea. 
(b) Yes. 
(c) No. As I explained on the 20th September, in connection with 

Dr. Ziauddin AhJD8d's 'J,uestioll No. 625, the ~  was not men-
tioned in the notmcation but was mentioned in the ietter . of appoint-
ment. 

(u) No. L,ieut.-Colonel Sheikh's total service amounts to 22 yearll. 
He has had jail but no other civil experience. 

(e) Yes. 
(f) The. offer was not made ill writing. 
(g) I' would invite the Honourltble Member's attentiOll to the 

,'eplies I gave to supplementary questions arising out of Dr. Ziauddin·, 
Ahmad's starred question No_ 626 on the 20th September. 

OJ) The reply to the first part is in the negative. The duties of 
tbts. post are primarily administrative and the present incumbent hall 
exceptional administrative qualities. 

(i) I would refer the Honourable Member to the Defence Depart-
ment Resolution No. 205 which was published in the Gazette of India 
(}jxtraordinary) on the 25th March last. 

(j) It is the policy of Government to appoint Indians of the 
re'1 uisite seniority and qualifications to senior administrative posts. 

It'lr. II. Asa.f Ali : With reference to the answer to part (f) of the 
question, may I know if the refusals were also received in writing , 

Sir Girja Shankar Bajpai : The answer that I gave to the question 
was that no offer was made in writing, and the refusals were therefore 
not received in writing either. What happened was that the Director 
G<meral was on tour and he consulted these officers personally .. 

Mr. S. Satyamurti : With reference to the answer to part (i) of 
tJw question, my Honourable friend referred to the Government order 
iSf1ued in the Defence Department_ May I know if the Governmeni 
hm'e reconsidered the order in view of the Resolution of this Hous(" 
and the criticisms published by medical and other professional associa-
tions and the public generally throughout the country , 

Sir Girja. Bha.nkar Bajpai: I would suggest that ~  be 
addressed to the Defence Department. 

Mr. T. B. AviDa.shilingam Ohettiar: May :r knowl1ow ma!ly people 
were consulted over this matter whether they were prepared to accept 
thil! , 



STA.B.BED QUEB'ftONS ANl)'ANBWEIis. 

lir CHrj& IhADbr Bajpa.i : Five. 
~. I. Satramurti : With referenee ~ the aDBW,er to part, (j) of t.he 

qllesti'on, may I know whether the answer of my ~  friend,,: 
namely, that it is the policy of the Government to appoint Indians of 
the' requisite seniority and qualifications-does it represent the policy 
of, his own d'epartment; or also of the Defence Department f 

Sir Girja Shankar Bajpai : I can only answer for the department 
which I represent in this House. I cannot say ~ about tht' 
Dt'fence Department. 

Mr. S. Satyamurti : May I know whether appointmen.ts to the!!e 
administrative posts are entirely in the hands of my Honourable friend's 
department, or does the Defence Department have a voice, and, if so, 
a superior voice in the matter Y 

Sir Girja Shanka.r Bajpa.i : As far as I know, in the appointment 
of the Director General, Indian Medical Service, we have tocuusult. 
His Excellency the Commander-in-Chief and the Defence Department, 
but appointments subordinate to the Director General in the oftiice of 
t1:.e Director General are made by us. 

Mr. T. S. AvinashilingaDl Ohettiar : May I know whether it is the 
castom of the Government to consult in matters like this! in person, 
or it was an unusual procedure in this ease only T 

Sir Girja Shanka.r Bajpai: No. Whenever a vacancy like this 
is about to occur and the Director General happens to be on tour ~ 
sou.nds the officers eligible for the appointment informally. 

Mr. 1111. Asa! Ali : May I take it that throughout the length of this 
particular service there has not been an Indian Director General, alld 
thl:'re has been only once an Indian Deputy Director General on pro-
hation , 

Sir Girja Bha.nka.r Bajpai : I think that, so far as the post of 
Director General is eoneerned, my Honourable friend's information is 
correet. 

Mr. M. ABaf Ali : But what about the Deputy Director General' 
There has not been an Indian Deputy Director General either' 

Sir Girja Sha.nkar Bajpai: No. That is not true. There was 
Colonel Rai, and then Colonel Sheikh. 

Mr. M. Asaf Ali : Were both of them on probation, Or was either 
of them a permanent incumbent' 

Sir Girja Shankar Bajpai : As far as I know, Colonel Rai serycd 
fer more than a period of six months and he would have been ~  
but for the fact that he became eligible for an administrative post and 
hI:' preferred to go there. 

Mr. S. Satyamurti : Is the fact that no Indian has so far helm 
lIppointed Director General, due to the absence of qualified and Ruit-
abJe men, or is it due to racialism T 

Sir Girja Shankar B&jpai: I do not think that racialism plays 
any part in that matter. 

L429LAD A2 



. ~  ASSEMBLY. [1ST Oar. 1937 • 

PROTECTION OF THE INTERESTS OF lNDIANB IN SoUTH. AFIUCA.. ,.' 

943. *:Mr. S. Satyamurti ; Will the Secretary for Education, ~  
and Lands be pleased to state : 

!, . 

" . 

(a) whether his attention has been drawn to a leading /artiele 
entitled' Indians in South Africa' in the Hindu of Monday, 
the 6th September, 1937 ; 

(b) 

(c) 

whether his attention has be-en drawn to the statement of 
Indian Views reproduced in the article "one can safely 
prophesy, therefore, that a renewal of the anti-Asiatic ery by 
Dr. Malan will result in a change of Government attitude 
and that the commissions will therefore ultimately be appoint-
ed " and whether Government are watching the situation con-
tinuously and carefully with a view to protecting the interests 
of Indians in respect of these matters ; 

the latest position with regard to municipal and politieal fran. 
chise for the Indians in the Union of South Africa; 

(d) whether the attention of Government has been drawn to the 
statements of Professor Burchell reproduced in the article 
who" confesoed that very little had been done in practice 

, to carry out the solemn promise made in the first Capetown 
agreement " ; and 

(e) whether Government proposed to revise their attitude in regard 
to the position of Indians in consultation with the Indian 
legislature and send the successor to the present Agent 
General to that country with definite instructions as to the 
objectives which should guide his work and endeavours 
especially in securing the political franchise for Indians in 
the Union and if not, why not' 

Sir Girja Shankar Bajpai: (a), Cb) and Cd). Yes. 
(c) Except in the Cape Province, I'ndians do not possess either the 

parliamentary or the municipal franchise. 
(e) Government's objective has been and is to secure a progres-

sive improvement in the position of Indians who have settled in the 
Union. Successive Agents have been instructed to devote all their 

~  to this purpose and those who may hold the position in future 
will be required to exert themselves to the same end. As regards the 
political franchise, I have nothing to add to the answer which I gave 
to the Honourable Member's starred question No. 747 on the 23rd 
September, and to the connected supplementaries. 

Mr. S. Satyamurti: With reference to the answer to clause (c) 
of the question, may I take it that in the Cape Province Indians enjoy 
.only the municipal franchise Y 

Sir Girja Sha.nka.r Bajpai : No. They enjoy both the political and 
municipal franchise. 

Mr. S. Satyamurti: Is there any move in the Cape Province in 
particular to deprive Indians of their franchise, both municipal and 
political' 
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Sir Girja Shankar Bajpai : No, not in the Cape Province. 
Mr. S. Satyamurti: With reference to the answer to clause (d) 

of the question, may I know whether Government have examined the 
statements of this Professor and whether they are in a position to 
make any statement on his allegation? 

Sir Girja Shankar Bajpai : No. I do not think that there is any 
occasion to make a statement on the statement made by the Professor, 
because one of the duties of our Agent General in South Africa is to 
watch the progress of the application of the principles accepted by 
the Union Government in 1927. 

Mr. S. Satyamurti: Have the Government of India heard from 
thL Agent General recently on the question of municipal and political 
f;·anchise, for instance, in the Union outside the Cape Province T 

Sir Girja Shankar Bajpai : My Honourable friend, if he would 
ref ~  to his own earlier question to which I have referred in answering 
part (e) of the question, will fiud all the references that the Agent 
General has made recently. 

Mr. S. Satyamurti: May I take it that the Agent General is, 
therefore, authorised and required by the Government of India to 
'I{!vance, as much as he can, the claims of Indians to municipal and 
political franchise T 

Sir Girja Sha.nka.r Bajpai : I have nothing to add to the ~ 
which T gave to my Honourable friend on the previous occasion. 

Mr. S. Satyamurti: Then, my Honourable friend said that the 
«"vernment w<ruld take it up at the earliest favourable opportunity. 
I am asking, apart from their taking it up, whether the Agent General 
now or his successor has been or will be authorised to press on the Gov-
ernment of the Union of South Africa the claims of Indians to both 
municipal and political franchise on behalf of this Government. 

Sir Girja Shankar Bajpai: The Agent General misses no 0PP01'-
tllnity to impress not merely upon the Cabinet Ministers but those in 
8 position to influence European opinion in South Africa generally 
the equity of the Indian claim to admission both to the municir181 and 
th{' political franchise. . 

Mr. S. Satyamurti : Does he do it with the authority and permis-
sion of the Government of India T 

\ 

Sir Girja Shankar Bajpai : Of course, he would not be functioning 
in a matter like this without our approval. 

RAISING OF THE PRICE OF OPIUM AND OTHER EXCISABLE ARTlCLESIN THB 
RA.TPUTANA STATES AND RESTRICTION OF THE AREA UNDER popry CULTIVA-
TION. . . '.' . . 

944. *Mr. S. Satyamurti : WilJ the Honourable the Finanee Mem_ 
be pleased to !Oltate : 

(a) whether Government are !ware that excisable articles lib 
opium whieh the Government of Rajputana States are autho-
rised to sell very Ilheap find their way into the hands of 
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(b) 
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smugglers who smuggle large quantities of them into 
British India i 

whether the Government of India have taken any action on 
the petition adrlressed to them by the ~  of the 
Rajputana States People .Conference relatmg to the cheap 
price of excisable articles especially opium in the Rajputana 
States and their effect on British India, and if not, why 
not i and 

(c) whether tte Government of India propose to consider the 
advisability of coming to a settlement with these Raj-
putana States especially in view of the .I;'ederation to 
rais":' the salc price of opium and other excisable articles 
in their Rtates and rest.ricting the area under poppy culti-
vation with a view to prevent· smuggling; if not, why 
not Y 

Mr. A. H. Lloyd: (a) I am afraid that there is much smuggling 
of excisable articles from States in Rajputana ill spite of all the efforts 
of the Central and Provincial Governments. 

(b) Government have not received the petition in question. 
(c) Government have already done their best to come to a settle-

ment such as is referred to in this part of the question. The Indian 
.States have already done much to assimilate their excise 'policy with 
that in force in British India and no opportunity will be lost for for-
warding this process. 

Mr. S. Sa.tyamurti: With reference to the ~  to clause ~  
of the question, may I know whether it is a fact that the ~  
of Rajputana States are authorised to sell excisable articles like opium 
very cheap' 

Mr. A. H. Lloyd: Sir, the difficulty about that question is in the 
use of the expression " authorised". The Rulers of the States in 
Rajputana require no author!ty to sell excisable articles at any price 
they (·hoose, because they have full sovereign rights in the matter. 

Mr. 8. Sa.tyamurti : May l' know whether, as a matter of tact, 
8nd to the knowledge of the Government of India, excisable articled 
like opium are actually sold at very cheap prices by the Governments 
of Rajputana States T 

Mr. A. H. Lloyd: I would hesitate to use the expression 'very 
ehenp '. It is undoubtedly the case that prices ill Rajputana are gene-
raJly considerably lower than those in British India. 

Mr. 8. Sa.tyamurti: May I know whether Government have takffi 
any "teps, by way of influence or negotiation, to bring the prices 11p 
to the level of those in British India Y , 

Mr. A. H. Lloyd: I have already dealt with that in my reply 1 (, 
'pain (c) of the question. I said: Government have already done their 
best to come to a settlement such as is referred to in thilfpart of ~  
.question. The Indian States have already done much to' assimilate 
their excise policy with' tAat in force in British India and no OppOl't u-
Ditr will be lost for forwarding the process .. 
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'Mr. 8. Satya.tnurti : Then, may I know whether, as a result of these 
~. best endeavours ", the prices of excisable articles like opium have made 
a nearer approximation to their prices in British India' 

l'tlr.A. B. Lloyd: l' have already answered that question', A 
gOCld deal has been done to raise them. 

Mr. S. Satyamurti: May I know whether the Government, as It 
rt'8ult of theSe "best endeavours" have succeeded in putting down 
smuggling, wholly or partially, and, if so, to what extent' 

Mr. A. H. Lloyd: I think I may leave it to the Honourable Mem-
lJer to infer the result of such a process. 

Mr. S. Satyamurti : I am asking whether as a result of the efforts 
made so far there has been any stopping or lessening of the extent of 
smuggling, in fact. 

Mr. A. H. Lloyd: That, Sir, is a question which is really difficult 
to answer. We have not in the nature of things complete information 
as to the quantity of gO'ods smuggled into British India from time to 
time and it is therefore impossible to say whether at one time more 
tnan at any other there has been more or Tess smugg'linf!. We belil've 
there has been some reduction in the volume of smuggling as a result of 
the measures that we have taken. 

Mr. S. Satyamurti : With reference to clause (c) of the question, 
may I know whether the Government of India are considering the 
question of coming to a settlement on these matters with these Rajpu-
tana States, in connection with the negotiations for Federation ? 

Mr. A. H. Lloyd': I do not think that this is a matter which can 
, be linked up with negotiations for Federation. The fixation of 

prices for the sale of opium is inherently a matter of excise policy and 
the States have perfect freedom in this matter and I do not think tlu,.t 
uuder Federation they can be asked to accept a lesser degree of free-
dom than that which they now enjoy or ;that enjoyed by the' pro-
vinees in British India. 

Mr. S. Satyamurti: May I know if this answer covers the ques-
tion of poppy cultivation, also T Do the States enjoy absolute frel'-
dom in that matter also Y 

Mr. A. B. Lloyd: No, Sir. That is a matter which inevitably 
goes with the proposals for Federation, since poppy eultivatioB is a 
Central subject. 

PRoPOSAL OF THE BRITISH FILM INDUSTRY TO ESTABLISH STUDIOS AND CINElU8 
IN INDIA. 

94fi. "'Mr, S. Satyamnrti : Will the Hononrable Member for ~ 
~  and Labour he pleased to state : 

(a) whether his attention has been drawn to press report!! that 
the British film industry is contemplating to move the 
British Government to subsidise it in the ventnre of 
starting studio theatres in this country with a view to 

~ with Gilrmany and America for providing 
entertainment to our villages; 
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(b) whether the GovernmeJ!t of India ~  to get i,nto "touch 
with the British Government and obtain full details' of 
this venture ; and 

(c) whether Government propose to take all steps to protect 
the Indian film industry from this invasion and if not, 
why not f 

The Honourable Sir Thomas Stewart: I have nothing to add to 
the replies I gave on the 20th September, 1937, to Seth Govind Das's 
starred question No. 633. 

Mr. S. Satyamurti : With reference to part (c), may I know whether 
Government propose to take steps to protect the Indian film industry 
from the invasion of foreign films Y 

The Honourable Sir Thomas Stewart: May I point out to the 
Honourable Member that his question refers to " this invasion·n . 

UNEMPLOYMENT AMONG INDIAN LABOURERS IN BVRMA. 

946. *Mr Badri Dutt Pande : Will the Secretary for Education, 
Health and Lanlls be pleased to state : 

(a) if there is great deal of unemployment among Indian labour· 
ers in Burma ; 

(b) if there are cases of hardship where unemployed Indi&DJI 
even find it difficult to come back to India ; 

(c) if it is tile intention of the Government of India to repatriate 
these Indians to India who are in a destitute position; and 

(d) what has bern decided by Government whether there will 
be an Agent only at Burma or whether there will bea 
High Commissioner' 

Sir Girja Shankar Bajpai: (a) and (b). Government are not aware 
of any change in the conditions described by the Royal CommissillD 
on Labour in their Report. 

(c) Does not arise. 
(d) The attention of the Honourable Member is invited to the 

reply given to his question No. 441 on the 10th September, 1937. 
Mr. Badri Dutt Pande: As there is no Agent or High Commissioner 

in Burma, may I take it that the Honourable Member has put himself 
in correspondence with the Burma Government on the subject of these 
labourers' 

Sir Girja Shankar Bajpai: The Governmen,t of India have beeu 
in communication with the Government of Burma for . some time and 
getting at the facts regarding Indian labour in Burma". 

Mr. S. Satyamurti : With regard to the appointment of an ~  
has the Government of India to take the permission of the Colonial 
'Oflit'e in, England , " " if' 

Sir Girja Shankar Bajpai : The Colonial Office ~ nothing to do 
"with the matter. It is a matter of mutual arrangement between tho 
Government of India and the Government of Burma. 
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. Mr. S. 8atyamurti : In view of the large numbers of Indians in 
Burma, .may I know when the .Agent will be appointed , 

Sir Girja ahaDka.r Bajpai : The matter is under active considera-
tion rlow. 

Prof. N. G. Ranga : What is the kind of assistance given by the 
Government of I'ndia to destitute Indians who are not able to come back 
for want of money T 

Sir Girja Shankar Bajpai : As my Honourable friend is aware, the 
Government of India make provision for this purpose in countries 
where they appoint an Agent but as far as we know, no occasion has 
arisen for the repatriation of destitute Indians from Burma. 

Mr. Badri Dutt Pande: Am I to understand that the Honourable 
Me;llber has received no complaint on behalf of laboUl'ers there? 

Sir Girja Shankar Bajpai: What is what I want my Honourable 
friend to understand. Yes. 

'ENCOURAGEMENT TO THE IlANDLOOM AND COTl'AGE WOOLLEN INDUSTRY, 

947. *Mr. Mohan Lal Saksena : (a) Will the Honourable the 
Finan<.'e Member ~ pleased to state what financial assistance, if any, 
is being given to the various Provinicial Governments for the encourage-
ment of the handloom and other small scale and cottage woollen indus-
tries , 

(b) Do Governunmt ~ to consider the feasibility ~ increasing 
thcse grants , 

The Honourable Sir Thomas Stewart:. (a) A sum of about Re. 5 
lakhs per annum is being allotted to the Provinces for the development 
of the handloom industry since November, 1934. Grants each totalling 
Rs. 1 lakh a year are also being given for the development of the cot,ta/!e 
and IIlHall scale woollen industries since 1936-37. These grants will run 
.£0\' ~ years, i.e., till the 31st October, 1939, and the 31st March 1941, 
respectively.· , 

(b) No. 
Prof. N. G. Ranga : In view of the fact that the Madras Govern-

ment and the United' Provinces Government have found it neceilsary to 
spend more'money in order to relieve the distress of these handloom 
weavers, because they are conscious of the growing distress of these 
,people, will Government consider the advisability of increasing their 
sub,'ention of five lakhs, with a view to giving more to ~ ~  

The Honourable8ir Tho-.s ~ .  Sir.. At present . Gov-
ernment do not propose to do SQ.' ,-,; , 

Mr. Badri Dutt Pande : May I know how much money has been 
giVen to' the United Provinces . .~  " 

The Honourable Sir Thomas stewart: In respect of the cotton hand-
IOQID inquJlt17, tlJ.e:.p'nited, ~  Gov,t'!1.'Jlm!!nt Aav:e.' been allotted 
·.ltogefthe.r . 3 lakhs Qll'u.pees; , . 

xr. Batb",Ruay&D. '8tagh : Wbat' about the other provinces' 
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The Bonowable Sir Thomas I5tewan : I think the Honourable 
Member really wants the information about Bihar. The figure fot' 
Bihar and Orissa is one lakh and 73 thousand. 

Seth Govind Das : May I know the principle on which this amount 
is divided, whether it is on the number of persons engaged in the hand-
loom industry or on any other principle T 

The Honourable Sir Thomas Stewart: l' think the grants are allo-
catcd by a committee which is representative of all provinces and it is 
allotted to the provinces if they bring forward schemes which meet with 
the general approval of this Committee. 

Mr. S. Satyamurti : Will Government consider the advisability of 
putting a tax, either directly or indirectly, on textile mills., o'r on the 
product.ion and sale of mill made cloth, and earmark the proceeds of 
that tax, for the aid of the handloom industry 1 

The Honourable Sir Thomas Stewart: That questiol! muttt; be 
adtiressed to my Honourable colleague, the Finance Member. 

DISSENTING NOTE OF SIR TRACY GAVIN JONES TO THE SAPRU COMMITTJI)E 
REPORT AND ENQUIRY INTO THE QUESTION OF CURRENCY AND Ex-
CHANGE. 

948. *Mr. Mohan Lal Saksena : (a) Will the Honourable the Finance 
Member be pleased to state if the dissenting note of Sir Tracy Gavin 
Jones appended to the Sapru Committee Report has been considered 
by Government T If so, have Government come to any conclusions on 
his suggestions regardinl: exchange T 

(b) Are Government prepared to consider the desirability of appoint. 
ing a Committee to enquire into the question of currency and exchange 
II;Ild the effects of ~  present policy on the trade and induBtD:y 
of the country' 

The Honourable Sir Ja.mes Grigg: (a) The Government of India are 
aware of the suggestions made in the dissenting note, but they see -;:to 
reason for revising the policy which I explained in this House on the 
8th of October, 1936. 

(b) No, Sir. 
Mr. Mohan Lal Sa.ksena : May I know if the Government have con-

sidered this note of dissent' 
The Honourable Sir Ja.mes Grigg: We were aware of it. 

. Mr. Mohan La.1 Sa.ksena : I want to know whether they have con-
8Jdered it , 

The Honourable Sir Ja.m.es Grigg : In as far as it was ~  to 
come to the conclusion not to adopt it. ' 

LEGISLATION REGARDING ACQUIRING OF INTERESTS OF AFRR'AN AND Aau 
MORTGAGORS IN ZANZ!&AR. ~ 

. 949. "'Mr. Mohan La.l BakBena: (a) Will the Secretary fer Edue!l-
tlon, Health and Lands be pleased to state whether the attention of 
Govermnent has been drawn to the llew legiBlatiou. Jlrtlpoeecl bJ. the 
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'ZaIWbar Government regarding acquiring the interests of African .anu 
Arab mortgagors 1 If so, how are its provisions likely to affect IndIans 
in Zanzibar Y 

(b) Do Goverllment propose taking any action in the matter to 
safeguard the interests of Indians' 

Sir GirjaShankar Bajpai: (a) The attention of the . ~~  
llember is invited to the reply given to Mr. T. S. AVlllashihngam 
Chettiar's starred question No. 861 on the 28th September. 

(b) The Government of India's views on the provisions of the Bill 
,vilt be communicated to the Goyernment of Zan7..ibar. 

Mr. Mohan Lal Saksena : Before forwarding their views, will I.ha 
Oc)';eJ'mnent consult the Standing Emigration Committee 1 

Sir Girja Shankar Bajpai : My Honourable friend is a ~  ?f the 
Emigration Committee and he is aware of the fact that thIS ~ . of 
indebtedness in Zanzibar has been considered by the CommIttee tWIce. 
ThE:re is nothing in the Bill which necessitates further consultation with 
the Committee. 

Mr. T. S. Avinasbilingam Chettiar : Have they finished consideraLion 
of the Bill ? 

Sir Girja ~ Ba.jpai : It is a complicated measure and it aoes 
l10i come up for consideration in Zanzibar until the 15th November. S·). 
the Government of India have time to consider it. 

Mr. 8. Satyamurti : Are the Government going to send another CODl-
munication simply re-indorsing their previous communication because the 
Committee was' consulted some time in May on this question 1 • Sir Girj& Shanka.r Bajpai: That is perfectly true but the Goveln-
ment of India have no intention of deviating from the attitude that they 
haYe already taken up on broad questions of principle. 

CONTRIBUTIONS MADE TO THE STATES FROM INDIAN REVENUES. 

950. *Mr. T. S. Avinashilingam Chettiar : Will the Honourahlr: ~ 
Finance Member state : 

(a) whether any eontributions are made to the States from 
Indian revenues ; 

(b) ~ so, on what· account ; and 
(c) what was the amount paid in the last financial ~  , 

ne Honourable Sir James Grigg: (a), (b) and (c). Various pay-
ments, mainly of a compensatory nature are made to Indian States undo'lr 
the existing treaties and agreements. ' The amounts of such paymeuts 
are stated in the relevant sections of the •• Demands for Grants " and 
its Appendices . 

•. T. 8. AviDashilingam Ohetti&r : May I know wbat the tot&1 
'flfIlount is , 
~ Honourable Sir James Grigg: I cannot say offhand. I have 

.got a hst of the more important ones. The two biggest are Customs and' 
Salt,-Customs almost entirely in respeet of Travancore and Co chin anlt 
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Salt,--compensation and royalties paid. Those amount to about 33 
lakhs each, between these they cover practically the whole amount .... 

Mr. T. S. Avinashilingam Chettiar: Will the Hon.ourable Member 
lay those particulars .on the table .of the House Y 

The Honourable Sir James Grigg: TheH.on.ourable Member can ~  
·them in the appropriate sections of the Demands fDr Grants and ~ 
l1ppendices. 

Mr. S. Satyamurti : May I know whether these . ~ are on 
a financially compensatory basis, and whether these contributIOns are 
paid, because and .only because .of the pr.obable loss of the revenue to 
t.h.ose States, as they have not exercised those rights in the States ! 

The Honourable Sir James Grigg: I cann.ot say exactly but they ~  
mainly of a compensatory nature. The payments .of 33 lakhs to CoehIll 
11Jld Travancore are in respect .of .an agreement which concerns the 
d€yel.opment of the port .of Cochin and they cover the allocati.on of the 
total custDms l'eYeI1ue collected in that port between the G.overnment of 
India and the tWD Durbars. 

Mr. T. S. Avinasbjl;ngam Chettiar : Was it s.ometime back, .or recently 
lhat these agreements were made 1 

The Honoura.ble Sir James Grigg: Some of them were made in the 
.1ui"k ages. 

Prof. N. G. ~ : Some grants are made to the Nizam's and other 
States to the tune of several lakhs every year. Is not that so T 

The Honoumble Sir James Grigg: Will the HDnourable Member put 
uqr'n a question? 

Mr. S. Sa.tyamurti: Is there any proposal, in cDnnection with the 
'Federation, tD wipe .out c.ontributions .on either side,-that is tD say, COll-
tributiDns from the States to the Federation Dr from the FederatiDn to 
the States' 

The Honoumble Sir James Grigg: I do not know what the Honour-
able Member means. The basis .of the FederatiDn is laid dDwn in the 
GD'vernment" .of India Act. 

Mr. S. Satyamurti : I am asking about the actual c.ontributi.ons. Is 
there any prQPosal to wipe out the contributions 1 

Mr. President (The Honourable Sir Abdur Rahim) : That is a differ-
ent question. Next question, . 

Mr. T. S. Avinashilingam Chettiar : The agreement with Travancore 
and CDchin 'was made comparatively recently, i.e., in the last two yean. 
liay I aiRo know when Rome .of the .others were made' 

'l'heRonollrableSir James Grigg: Icanru>t.say off-ha:tul 

ERADIOATION OF THE PRAC'qCE. KNOW1:i AS PhQoka. 

951. -Mr. T. S. Avinasbi1inga.m Chettiar: Will the tgecretary f'o1' 
Education, Health and. Lands state : 

(8.) with ~ .  the eradication .of the cruel and wn!'lt.ef1il 
practice' known' as . Phuoka referred· to iuRis ExcellEincy ·the 
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!; :. Vieeroy 's8peQOIC to tile Legislatures,·, whether .theyrul 'J't" 
any proposal" in view to ~ an end to it ; and. 

.' ;' :"., .' .;. 

(b) if so, what they are , 

Sir Girja8bankar Ba.jpa.i: (a) arid (b). The practice of ' phooka ' 
~ a criminal offence under section 4 of the PJ,':evention ,of Cruelty to 

Animals .Act 1890. The Government of India are now considering 
measures designed to faeilitate the suppression of this practice. 

Mr. Lalchand Navalra.i : May I know if that is an all·India Act 9r 
a {It'ovincial .Act y . 

Sir Girja ~ Ba.jpai : I have already said it is an all·India Act. 

Ilr.T. S. AvinaSbilingam Chettia.r: Can the Government of India 
do anything effectively without intr,?4uc:ing any fresh legislation of that 
kind' . 

Sir Girje. Sh&nk&rBa.jpa.:i : I am not il;L a position to state at this 
t;lage how the Government will proceed about the business of taking the 
uece!;sary measures. 

Mr. T. S. AviDJ'Bbiling&IIl Obet.ti&r: When do they propose to take. 
these steps , 

Sir Girja Sh&Dka.r Bajpa.i: My Honourable friend is aWlJ.re of the 
fact that some Honourable Members contemplate introducing a private 
measure on the subject; there have been representations made to the 
Government of India by the Society for the Prevention of Cruelty t(} 
Animals and the matter is under consideration. 

Mr. B. Das : Will the Government give permission to my friend, Dr. 
neslmlUkh, to introduce his Bill this Session' 

Sir Girja Sha.nkar Bajpa.:i : That does not rest with me. 

STATISTICS FOR UNEMPLOYMENT. 

952. *Mr. T. S. Avinasbilingam Chettiar: Will the Honoura hIe 
Member for Industries and Labour state: 

(a) with reference to the Viceroy's speech to the Legislatnres 
on the 13th September, 1937, what exactly has been clone 
with regard to obtaining statistics of unemployment and 
maintaining records of unemployment; and 

(b) what has been the result of their close contact with thl' Pro-
vincial Governments over these matters? 

The Honourable Sir Thomas Stewart: (a) The attention of the 
Honourable Member is invited to the statement which was laid on the 
table on the 13th September in connection with question No. 355 asked 
~ ~ Mr. Mohan Lal Saksena on the 7th September. 

(b) The views of the Provincial Governments are awaited. 



lBGISLA'TIVE A88J11OLY. [1ST OCT. 1931. 

PRoVISION OJ!' FAClLITIlIIS FOB. 8Bc&E1'Alt.IA'l' TBAmnia IN UN'lVEBBITIE8. 

953. "':Mr. T. I. AviDaabiUDg&m Ohettiar Will the Secretary for 
Education, Health and Lands state : 

(a) with reference to the statement inc Hia E%eel1eney c' the 
Viceroy's speech to the Legislatures on the 13th SeptOlll-
ber, 1937, what exactly has been di>ne with regard to pr()occ" 
viding facilities for secretariat trainidg in UniversitieM:';' 
and 

(b) in which Universities they are going to be started, and from 
when' 

Sir Girj& SbaDkal" Bajp&i : The matter was Teferred to ProviDeial 
\:i(,\"ermnents and Local Administrations for opinion. I lay on ~  

~  of the'replies so far received. The matter will be examincd 
further when the replies are complete. 

8t1fM114r, ~ ~  receMlM from Pr01li1wia! {;!01I_tnentS Ilftd Laced Adm.i1twtrtr 
tiflm regarding pro1li.rion for iutructto. ift aecr6tcwWZ trlork OM ~.  
dip!01/Ia8 in that subject. 

" 

Governll&ent of Madraa.-The University of ;Madras is not prepared .to make pro' 
viaion for training in seeretarial work beyond that already eontained in its lawII for 
instruction in professional and commercial subjects. The Andhra Univerllio/. H .UU, 
considering the matter. The Annamalai University may agree to provide facilities for 
tJ;aining in secretarial work and to institute a special cliploma course in it for the 
benefit of graduates who have completed their university courses successfully, if all 
the expenditure involved is met by a special grant to be given by Government and ear- . 
marked for the purpose. 

Government of Bombay.-'rhe course for the B.Oom. Examination of the Bombat 
University already provides for instruction in secretarial work. The Provincial Goverac 
ment consider that provision for separate facilities for the purpose is not necessary. 

Government ·of Benga!.-The Calcutta University is prepared to provide for a 
diploma or certificate course in secretarial work, the actual training in the subject 
being imparted in the individual colleges affiliated for the purposec The Dacca 
University are of opinion that the courses already being taught in thatnniversity 
would qualify a man for secretarial work and that no new course need be instituted. 

Government of the United Provinces.-Elementary instruction in secretarial work 
and accountaucy is already imparted as part of the course for the Intermediate examina. 
tion in commerce of the Boarn of IIigh School and Intermediate education, United 
Provinces, and accountancy and insurance a.re provided for in the B.Com. degree 
course of the Agra University. The number of vacancies available in the United 
Provinces for those with such training is not, and is not likely to be, sufficient to 
justify special facilities for such instruction being made available at various centres. 

Government of the Punjab.-The matter is still under consideration of the Punjab 
University. 

Government of Bihar.-The scope for the emplovment of men with secretarial 
training in Bihar is limited and it is not practicable at present' for the Provincial 
Government to provide facilities for this kind of training. The Patna University 
Regulations already provide suitable courses for students who are aiming at a 
secretari:al or commercial career, but up to now there is no public demand for such 
courses 111 arts colleges . 

. Government of Central ~ . .  account of lack of funds it win IIOt be 
pOSSible for the Nagpur Un:versity to undertake the institution of Diplomas iD 
seeretarial work and th(l provisioB of instruction for them. 

Oovernment of Assam.-Training for parliamentary secretarial posts eann t be 
advantageously undertaken, 38 the relief to unemployment in AIIIam Id 0 
8mall that the upenditure On lIueh Courses would be nnjnsti1iable at ~ .  be 80 
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~ . .  of UIe . ~  g. Pt'01MI.c6..-FaciliUesa1ready exist for training in 
aeeretarial work at the post'matriculation clerical class at the Government High School" 
Peshawar. Diplomas are granted to successful students. ' 

Gooemment of BiId.-'1"here is at present no demand for trainiltg in secretarial 
work in Bind; but should such a demand arise, the existing reeognised. Commercial 
Schools, which are permitted to send up candidates for the London Chambel: of Com· 
merce examination, will be in a position to arrange fop instruetion in Secretarial 
~  which is one of the subjects for these examinations. Local colleges are not 

in a position to make provision for such training without ftnancial aid. 
Government of Oriss/J.-The Provincial Government are unable to undertake ths 

provision of higher secretarial training at present, as there are many other much more 
llJgent educational needs. 

Chief ~  C007'9.-The question of providing f.cilities fop IccretaMl 
training in Coorg does not arise, as there is no university or intermediate college in that 
province. 

Chief Com.miuio_, BaluchiBtan.-The question of providing facilities for sec 
retarial training at the university stage does not afise in Baluchistan, as there ia no 
university or intermediate college in thjg province. A cleric.l and commercial cl&811 is, 
however, attached to one of the High Schools in Baluchistan. 

Chief Comm.i.B8'Wner, Ajmer·MenDarIJ.-The matter is still under the consideration 
of the Board of High School and Intermediate Education for Rajputana (inclullinr'-
Ajmer·Merwara), Cenllnll India and Gwalior. 

Chief Com.miBBio7teT, Delhi.-The Delhi University favour the idea that they slaould 
provide instruction in secretarial work and institute a Diploma in that subject. 

Mr. T. S. AvinashiliDgam Ohettiar : Were any universities ~  
in this mA.tter T 

Sir Girja Bhanka.r Bajpai : I think the Local Governments concerned 
did CODBUlt universities. . . 

MUSLI¥ OFFICERS IN THE SURVlilY OF lNna. 
954. *Maulvi Muhammad Abdul Ghani: (a) Will -the SecretarY 

for Education, Health and Lands pJease state the number of promotefl 
class II officers in the Survey of Iudia, and the proportion of MusJimq 
therein' If the proportion of the latter is inadequate, are Government 
prepared to take steps to make up that deficiency T -

(b) What is the number of U. S. S. officers in this Department lLud 
what is the percentage of Muslim representation thereill , ~ 

(c) What is the number of promoted U. S. S. 'officers at pre.;ent 
and what is the proportion of Muslims therein , . 

Sir Girja Sha.nkar Bajpai: (a) Seven, including one Muslim.. The 
proportion of Muslims is 14 per cent. Promotions are occasional and 

.made solely on merit. 
(b) Seventy, including five probationers out of whom twenty-one are 

Muslims. The percentage of Muslims is 30. 
(c) Seventeen, including nine Muslims. The percentage in this: 

ease is nearly 53. 

PROMOTION OF ~  IN 'l'lW< SURVl;Y OF IlIDIA. 

955. *Maulvi Muhammad Abdul GbaDi: (a) Will the Secretar"f 
for Education, Health and Lands please state whether . ~  
consider • War and Tran&-Frontier and Foreign- Services' at the time 
of promotion in the Survey of India , 
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(b) Was &Dy consideratiop. given to the .peeial services in the pro. 
motion of surveyors 7 " 

{c) How many aurvey()rs possess qualifications in Geodetic Branch 
~  how mauy of them are Muslims , 

Sir Girja Sba.nk8.r Bajpa.i: (a) Yes. 
(b) It is not clear what promotions or what surveyors are referrel{ 

to, but generally speaking special services as well as qualifications were 
and are considered. 

(c) There are 57 surveyors in the survey party and detachment 
Ullder the Geodetic Branch. Twenty-one of these are Muslims. 

RULES FOR PROMOTION OF TEMPORARY SURVEYORS IN THE SURVEY OF INDIA. 

956. *Maulvi Muhammad A.bdul Ghani : Will the Secretary for-
Education, Health and Lands please state whether Government have 
framed special rules for making the temporary surveyors in the Survey 
ot India permanent f If so, will he please lay a copy of such rules on 
the table' 

Sir Girja, SIla,n'ka.r Bajpai: Such rules, framed' by the Surveyor 
G€'!Leral, exist. A. statement summarising them is laid on the table . 

. Bules for the Promotion.s of Tempora.ry 8uT1JeyO'1's to the Perma.nent Esta.blisMne71t. 

In the first instance" offic.ers of the Lower Subordinate Service, in the Survey of 
India, are entertained as pupils. After they have coIllpleted a period of training 
for two years, those whose progress and conduct have been thoroughly satisfactory, 
are appointed as unclassified surveyors on the temporary establishment for further 
training for a period of two years, during which they continue to be on probation. On. 
the satisfactory completion of this two years' further training, the surveyors if appointed 
prior to 16th July, 1931, are classified according to their qualifications into various 
grades, such as Selected Grade, 1st Class, Inter Class, 2nd Class, and 3rd Cwe. 
Those who have been appointed as pupils or direct to the unclassified List, on or 
after the 16th July, 1931, are classified into Classes A, B, C and D, which corresponit 
to the classes given above. Tbese classes are laid down as a guide for regulating the 
pay of the Lower Subordinate Serviee. 

In all but Nos. 1 and 2 Drawing Offiees, offieers pla.eed in the first elass may be 
transferred to the permanent establishment on eompletion of five years' service, exclud-
ing pupil service ; officers placed in the Intermediate and 2nd Classes will remain on 
the temporary establishment until they have completed at least 7 and 10 years' service 
respectively, excluding pupil service. Officers iu the 3rd Class are not eligible for 
transfer to the permanent establishment ; if they are considered unlikely to qualify 
for class promotion on completion of 5 years' unclassified anit classified service com· 
bined, they are discharged with 3 months' notice. 

In Nos. 1 and 2 Drawiug ~  transfer to the permanent establishment is made: 
only if vacancies exist in the sanctioned number of posts and then only on eondition 
that they have at least 10 years' service. 

PuBLICATION OF THE REPORT OF THE BRITISH EXPERT ON BROADCASTING IN 
INDIA. 

957. -Mr. Mohan Lal Saksena.: (a) With reference to his &llS'W'er to 
part (c) of question No. 284 given On the 2nd -September, 1937, will tIle 
Honourable Member for Industries and Labour be pleased to state whether 
it is It fact >that Government have been publishing reports dealing witb 
(.(>c]mical subjects , 
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(b) What will be -the cost of publishing the report of the British e1pert 
. ~  in India , 
(e) Do Government propose to consider the feasibility of publishing 

the report to make it available to scientistS and others interested in broad-
eabting Y IfnQt, why not , 

" (d) Will Government lay a copy of the report on the table of the. 
lIouse' . 

(E') Does the report deal with the question of radio research' If so, 
what recommendations has Mr. Kirke made on this point' 

(f) Has Mr. Kirke made any recommendations regarding'ilie future 
working and re-organisation of the All-India Radio Department Y If so, 
what f 

The Bonourab1e Sir Thomas Stewart: (a) Yes. 
(b) Government did not have the cost of publishing the report cal-

~  as they decided not to publish it. 
(c) and (d). No. 
(e) Mr. Kirke recommended the appointment of a small stall of 

r£'search engineers and indicated the kind of research with which it 
should deal. An extract from his report dealing with research i!J la;d 
on the table. 

(f) No. _ 

Zstroot from the Beport Oft the proposed de'L'ewpmtmt nf BrooilOGlltmg Btlltiotu tft 
India by H. L. Kilrke, A.M.I.E.E., MJJl.E. .. .. .. .. .. .. .. .. 

18. Besearch.-A certain amount of research work is desirable in any broadcast 
organisation and particularly in this country, and a small staff of researeh engineers u 
required for this work. 

The work which this Department will deal with is as follows : 
1. Measurement of field strength of existing stations where necessary to provide 

data for future development. . 
2. Measurement of field strength of signals from a mobile transmitter for the 

purpose of testing sites for new stations and determining the service 
ureas which such stations will have. 

S. Carrying out and organizing tests from the proposed short wave experimental 
transmitter at Delhi. 

4. Experiments to find out the relationship between atmospheric strength and 
wavelength to provide data for the determination of the best wavelengths 
to be used under various circumstances. 

5. Experiments in rural broadcasting including the development and t.esting under 
service conditions of new types of receivers and methods of power 
supply. 

6. Short wave reception of Empire programmes for relaying purposes. 
7. Recording of .programmes by the disc and other methods. The present 

apparatus IS some,!hat out of date although it was purchased only one 
year ago and experIments are necessary in an endeavour to ef!ect improve-
ments. If these are not successful it will be necessary to purchase new apparatus. 

8. Development of .radio link apparatus for use at outside broadcasts where lines 
. are not avallable. 

L429LAD 
II 
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&. ~. of. teUIi .. ~  ~ . 

10. General advice on the purchase of new apparat118 and ill. lOme e&IIeft tlle cleIIip 
. &J!.4 8uJM)l'viaion of J;Ilanufacture of new apparatuB. 

U. ~  fiUt the P .... IUld Telegra.pIIa DllparIIm.eDt iJl nlgard to lin.,. 
The following list shows the apparatus which will be roquired tor lesearaJa ... 

developJ;llent work in the Indian State Broadcasting Service. I have divided the 
ai'Paratu into two ~  which will be required iInmediately and the other 
which can be left for some little time and purchased as required. 

It is onll pouible t.Q sive a WIry rough esfuQate of the ~  .. 4 ia .. me eaeea 
the actual pnce may be leBa thlln 1 have eatiJ;na.tl:d.. 

,'. 

BB. 
1. Field 'Strength measuring apparatUB .. 4,000 

2. Wave meter 1,300 

3. Audio frequency IU»plliier for ~ parpoiKlB fOQ 

4. Attenuators and miscellaJleoUil gear 1,300 

5. Standard lignal generator 1,300 

6. Portable transmitter for 118e in connection with lI.eld strength 
measurements . . . . . . . . 13,000 

7. Lorr,. for same a,s09 
S. Generators, batteries, etc. 1,500 

9. Car for field strength measurer 3,000 

10. General purpose receiver .. 400 

11. Batteries and other apparatus 500 

12. A. c.lD. C. test set (Avo meter) 200 

Staff. 

1 Research officer at Rs. 400 per meneem 

1 ABSistant Engineer at &so ISO per mensem 
1 Technical Assistant at Re. 100 per mensem 

1 Draughtsman and clerk at, 8ay, &so 65 per mensem 

1 Peon at RB. 15 per mellBem 

2 Drivers and 2 labourers for . ~ strength transmitter lorry 

Travelling allowance 

Contingencies 
Furniture 

Rent of bungalow, etc., for headquarters for research develop. 
ment 

30,700 

&so 

4,800 

2,160 

1,200 

780 

ISO 

1,440 

4,000 

1,000 

1,000 

1,500 

IS,06Q. 
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1. TilDe source 
2, AmpWiK detector 
.iI. iiboJmollie aaalJIIH!r 
4. Recorders for atmospheric _urementl 
.a. Audio frequeney bridce 

6. Radio frequency bridge ., 

7. Cathode ray eKillognr.ph 

?8l' 

Be. 
1.,800 

750 .~ 

1,JOO 
1,800 

~ 

1,300 

£50 

6,950 

It is of the utmest impozotanee that the &pparaiul required for rel8&l'Ch should be 
. purchased without delay. 

In addition a technical library should be started and subscriptions made to certain 
uea:ful iooimica.l journalB .neb at! WiN_ Eugineer, J oumal of the IDlltitute of 
E1eetrical Engineel'll, Proeeedings of the Institute of Badio Engineers, Ben 878Ma 
Teahnical J ouma!, Q. 8. T'. and p088ibly some other •. 

• • • • • • • • 

Mr. M. Asaf Ali : Since money was spent on bringing :Mr. Kirke ~  
to hold this inquiry, and since he hll:s now submitted his report, are wo 
Dot entitled to have a look at this report , 

The Honourable Sir Thomas Stewa.rt : I have placed on the table ~  
extI"act from the repm of ,a chapter which is, likely to be of general, 
interest ; the report is otherwise of a purely departmental and technical 
cbaracter. 

Mr. M. Asaf Ali : Are we not entitled to have even a look at the 
technical suggestions m;ade by Mr. Kirke who was supposed to be an 
expert, Sir Y 

The Honourable Sir Thomas Stewa.rt.: No, Sir, I do not admit tho 
right. 

Mr. T. S. AviDll,!!biliDg&JJl Ohettiar : What is the cost of the produo-
tiOD of this report T 

The Honourable Sir Thomas Stewa.rt : I must have notice of that 
question. 

Mr. Mohan La! Saksena : Is it a long report t 
The Honourable Sir Thomas Stewa.rt : Not particularly long. 
Mr. Mohan Lal Saksena : May I know whether copies wi..ll be mada 

available to scientists in India' 
The Honourable Sir Thomas Stewart: I have alre{ldy said, " no ". 
Mr. M. Asaf Ali: May I know whether the Honourable Member will . 

be so kind as to allow me to have a look at this report T 
The Honourable Sir Thomas Stewart: That is a matter to which t 

will give my most earnest consideration. 
Mr. Mohan La.l Saksena : Will the Honourable Member lay on the 

table a copy of. the recommenrlatioDs made by him T 
IA29LAD ,9 
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The Honourable Sir Thomas Stewart : I think that -is covered by. my 
answer)o parts (c) and (d) of the original question. 

Mr. !tl. Asaf Ali : Is it not a fact that Mr. Kirke made certain reCOln-
mendatiOns which were absolutely at variance with the methods adopted 
by the Broadcasting Department, and that that is why the Honourable 
Member is not prepared to let us have a look at it , 

The Honourable Sir Thomas Stewart: The Honourable Member's 
llR&umption is not correct. 

Mr. S. Satyamurti: M.ay 1 know the reasons why GoverI!IDent wlll 
not even publish or lay on the table the recommendations of this gentle-
man 1 

The Honourable Sir Thomas Stewart: This is purely a technicaillud 
derartmental matter which is not of public interest in that way. 

Mr. S. Satyamurti : There are many scientists in this country who 
understand this job : may I know the reasons why Government refuse 
to have the benefit of pUblicity and criticism by these scientists on tbe 
recommendations made by a gentleman with regard to a public depert-
mellt T 

The Ho:Dou.ra.ble Sir Thomas Stewart: I am not aware that there are 
Kcientists in this country who are acquainted with the practical implica-
tions of broadcasting. 
, Mr. M. Asaf Ali : I hope my Honourable friend is aware of the fact 

that serious objection was taken to M.r. Kirke being brought out in the 
Standing Finance Committee and we were assured at that time that his 
recommendations will be made available. Why are they not made avail-
able to us now , 

The Honourable Sir Thomas Stewart : Sir, if any such undertaking 
was given, then I certainly will go into the matter further with a vi.e)\' to implementing any promise that was given. 

QUALIFICATIONS OF THE CONTROLLER OF BROADCASTING AND THE CHlEl!' 
ENGINEER, ALL-INDIA RADIO. 

9G8 .• l'tfr. Mohan Lal Sabena : (a) With reference to his answer to 
qnestion No. 285 given on 2nd September, 1937, will the Honourable lI.lem-
bel' fol' Industries and Labour be pleased to state whether it is or it is not 
a faet that apart from the fact that the Controller of Broadc8.iting had 
been working in the British Broadcasting Corporation for seven yec:.rs in 
various capacities in the department called 'Talks', he possessCoii no 
technical qualifications T 

(h) Is it or is it not a fact that the post of Controller of Broadca.!"ting 
was abolished at the time Mr. l!'ielden was appointed Director of Broad-
easti,ng in India , 

(c) Is it not also a fact thai the post was not advertised either in 
England or in India' If so, why'"' 

(d) What are the engineering qualifications of Mr. C. W. Goyder, the 
~  .All-India Radio' 
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(e ) Was the post advertised either in India or England or was 
:Hr. Hoyder appointed merely on the recommendation of Sir Noel .~  
and what post did he hold in -the British Broadcasting Corporation and. 
what Eslary was he drawing when he was appointed On a salar.) of 
Rod. 1,650---5(1-],850 , 

(f) Did the Research Engineer do anJ research work before he was 
appointed to the present post, Was the post advertised' If so how 
many applications, if any, were received and who made the selection 1 

(g) What research work, if any, has ':;1e Research Engineer clone 
sincc his appointment and are any reports issued for public information' 

The Honourable Sir Thomas Stewart: (a) The Controller of Broad-
casting has no technical, i.e., scientific or engineering, qualifications but; 
he pOf;sesses specialised knowledge of the administrative side of broad· 
casting. 

(b) The post held by Mr. Fielden is designated "Controller of 
Bro:lilcasting". There is no such post as Director of Broadcasting in 
mdia. 

(c) The attention of the Honourable Member is invited to the reply 
given by Sir David Mitchell on the 17th September, 1935, to part (g) 
of Sardar Sant Singh's starred question No. 430. 

(d) Mr. Goyder is a Bachelor of Science with Honours in Engineer-
ing of the London University, and is an Associate of the City and Guilda 
Imperial College of Science and Technology. He has studied broadcast-
ing conditions in the United States of America and has had practic81 
experience of broadcasting engineering in South America and with the 
British B!oadcasting Corporation. 

(e) The post was not advertised. Mr. Goyder was an Engineer ill 
the Research Department of the British Broadcasting Corporation. m. 
salary was £675 per annum. 

(f) The attention of the Honourable Member is invited to my reply· 
on the 2nd September, 1937, to parts (g) and (h) of his starred -queStion 
No. 285. The post was not advertised. Government selected him. 

(g) t would invite the Honourable Member's attention to the state.l 
ment I placed, on the table of the House in reply to part (c) of his starred 
question No. 619 on the 20th September, 1937. Such of the results of. 
research undertaken by All-India Radio as are likely to be of interest to' 

• the public are published in the [.ndian Listener. . 
Mr. Mohan Lal Saksena : With reference to part (a) of my question, 

may I know what is the reply to the last portion of this part , 
'!'he HononrableSir '!'homas Stewart: May I repeat my answer to 

("art (a): "The Controller of Bl'oadcasting has no technical, that is t6 
say, scientific or engineering, qualifications but he possesses specialised 
knowledg6 of the administrative side of broadcasting." 

Mr. Moh8.n La.1 Saksena : Is it not a fact that in the statement laid 
on the table to which the Honourable Member has referred, in the colunili' 
of qualifications, there appears nothing against the name of Mr. Fielden f 
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, . Th.t, Honourable Sir Thoma8 Stewart: I acknowledge he has no 
teehaieaJ. qualifications in the sense of scientific or engineering q,ualifie&. 
t;.ona, but he has had administrative experience . 

.... Mohan l!.a.l 8ak1IeDaI : With l'eferenee to flart (b) of the ~ 
the post of Controller of Broadcasting in B. B. C. was abolished at the 
time when 'Mr. Fi.elden was appointed in India. This refers to B. B. C. 
~  not the Indian Broadcasting. S(}, hi.s post was abolished in England 
and Mr. Fielden was transferred to IndIa. 

The HonQurable Sir Thomas Stewart: So far as I am aware, Mr. 
Fielden never held in the B. B. C. a post called the Controller of Broad-
casting. 

Prof. N. G. Ranga: Does Mr. Fiel&n possess any academic qualifiea· 
tiOlls T 

Mr. Mohan Lal Swena: Was not the post which Mr. Fielden was 
holding abolished , 

TIle- !fcmourable Sir Thomas Stewart = No, Sir. As far as ram a:ware, 
it was not abolished. The Honourable Member in his previous question 
referred to the post called' Director of Talks'. There is still in exist-
ence in the B. B. C. organisa1rian a DireetOJ:ate of Talks. 

JIIr. K Santianam: 19 the appointment of Mr. Goyder ~  
or permanent T 

.. J[oncat.ble SilT 'Iltomu 8tewa.It: 11. is a fi.'V6 years' eontract. 
Mr. ItoImt LsI ~ : l\fay I know for how long Mr. Goyder had 
~ worltilrg· in the B. • B. C. , 

'i:1ae. Honourable. Sir 'rbomas 8t.&w.a.rt: I sbnuld neqllil'e notice 01.-
that. I cannot say. 

Mr. Mohan Lal Saksena..: May I k1lOW what is the term W which 
Il't. Fielden has been appointed T 

The Honourable Sir Thomas Stewart: Mr. Pieldftu, is also OJll 8r Ive. 
years' contract . 

•. lfIMaa La! Sabella : Is h& trainiDg- any. l'D.diaDi ~ taft hilt pUice • 
The Honourable Sir Thomas Stewart : I have already answered that 

q.ueation on tW0 Ott tltree oeeallicm.ll. 
Prof. N. G. It.anga: Has he learnt anyone of the Indian languages, 

efther Urdu or Hindi, by now T 

Mr. President (The Honourable Sir Abdur Bahim) : Ne'Xt ~ . 

QUARTERS ALLOTTED TO CLERKS IN, NEW DELHI. 

I ~ .... 0 .. K. ~  llaaUu ~ (a} Win the Henotrrable 
Member io1' Industries and Labour state if it is a fact that many clerkll1 
u.,d. l16JSistants in the various Government of India ofiiees have no," hee. 
allotted accommodat_ in New Delh·i for thtt entIu.i.ng- Delhi &easoD' ,. 

(b) Will the HOllOurahle Member lay on the table a Bt&tement- .aow-
tit, the number or qu.rters applied for a,ud the number' allotted; aru1 the 
Ru,moer refused in variom; classes' 
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(c) Are ~  aware that private landlords in New Delhi are 
charging exorbitant rents for private accommodation f 

(d) III thett; any i!ondition in the ~ of landS sold to such land-
lords that they should charge reasonable rent' If not, art!' Goverl1ttlcttt 
prcpured to cQnsider the advisability of bringing forward legislation to 
ecntt:.ro] and l"estrict rentals charged to a reasonable amO'lUlt t 

The Ho:t!oarable Sir 'l'homas Stewart : (a) Yes. 
(b) A statetb.erl't is laid on the table. 
(c) Government have no information. 
(d) ~  answer t,Q the first part is in the negative. In view of the 

answer to part (cJ, the second part does not arise. 

Bkltement ahawi1UJ the number of quartera applied for, flit M.mber aJItIK;ed, . and the number 
refused ir& various c!aaseB in .v ew Delhi fOT the winter season 1937·38 .. 

oUlotmellts, etc., for the winter 
SOOBOtI 1037.38 

Unorthodox I 
Clerks' quarters. I Orthodox 

Clcrks' quarters. I TotAll. 

Ai B 1:-; I-A-. -B--C-.. C
1
- n- • 

Number of quarters applied for 1_! ___ ~
(iDcluciinglateappliclWlts) .. 38 123 171 330 37 1163 408 1,337 458 3,063 

"omoor allotted 29 93 96 152 23 122 327 1,226 249 

Number refused 9 30 75 178 14 41 81 III 207 

CERTAIN SUPERSESSIONS IN THE INDIAN Mli:DICAI. SBRVIOE. 

~ 

746 

9(1t; .lIII:r. Ba.dri Batt Pande : Will the Sfdl"&Uty fett' Edllfttion, 
Hfalth IIIId La.nd.s he pleaaed, to .utewlq- . 

(iX C<Jlbnel Hal, 1M.S., MS" been 4l;lpe:tlJed"dd by ~  'l'olYu!JeJldi 
. and 

(ii) Colonel Sodhi was auperseded by QQleaeI Milia·, 
Sir Girja Shankar Bajpai: (i) Colonel Rai ha-s not beel1: supoergede4 

by Colonel Townsend. Both are holding administrative posts. 
(ii) .As I ha.w ~  to the House 0'Jl J)revimm ~ 

seniority is not the decisive consideration in ~ ~ of appOitJfMl!-na 

g:to seleetion posts: Colonel Mills was .. selected for the post of ~  
aMral, Bell.gat, lD preference not ~ to Colonel S6dhf but to an 

.' ope&n Omcel" semor to Colonel SodJl1. 
1Ir. B JI)u,: Is e&lo1l1' the deeiding f'aetot in tM uurtterof aj)pm.1J.4. 

IIfMlts tel these aitudnil!trame posts , 
. ~. Sir Girja. S'b.a.nka.r Ba.jpai : No, Sir. 
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REDUCTION OF THE IMPORT DUTY ON DIAMOND. 

961. -Dr. G. V. Deshmukh: Will the Honourable the Financi 
·lierube:r please state : . 

(a) whether he received a representation on behalf of the diamond 
merchants of India asking for a reduction of the import duty 
on diamonds from ten per cent. to five per cent.; 

(b) whether he is aware that the ~  authorities at Pondicherry 
have reduced their import duty on diamonds ; and 

(c) whether as a result of the actions of the French authorities at 
Pondicherry in reducing the import duty and of the Goyern-
ment of India in maintaining higher duty cases of smnggling 
have increased' 

Mr. A. H. Lloyd: (a) Yes. 
(b) Yes. 
(c) Government have no information to support this view. 
Mr. G. V. Deshmukh: Was the find of diamonds which were being 

smuggled in the Maharani's car about which questions were put a few 
days ago on the floor of the House not an instance of the result likely to 
follow as suggested in part (c) of the question Y 

Mr. President (The Honourable Sir Abdur Rahim) : This does not 
appear in the question. 

Mr. G. V. Deshmukh : I am putting this question with reference to 
!he reply to part (c) of the question. Is it not a fact that diamonds 
smuggled in the Maharalli's car ........ . 

Mr. President (The Honourable Sir Abdur Rahim): We do not 
want any spet'ch now. Next question. 

TENDERS FOR KU.OKRI EXTENSION ScHEME, DELHI. 

. 962. -Mr. Lalch&nd Navalrai (on behalf of sardar S8.ntSingh) :(a) 
With J'eference to starred question No. 808, asked in the last Session of the 
JJegisJative .L\.ssmnbly on the 31st March, 1937, regarding the Kilokri 
extension SehelT&(!, Delhi, will the Secretary for Edueation, Health and 
Lands please .,1ute whether Government have since Illade an inquiry into 
the ~  in which the work was given to Me!!Sl'fo. DuncaTI' Stratton 
and Company' If so, with what result , 

(b) What were the formalities which were gone through in calling 
tenders for the work, especially when no public notice inviting tenders was 
publiRhed in the newspapers , 

( c) Is it a fact that Messrs. Duncan Stratton and Company have ~ 
ployed four or five sub-contractors to execute the work on ~ behalf.f 
H !IO, as required under ilie terms -of the contract, has permission been 
ginn by the competent authority for suh-Ietting the contract to dift'erent 
contractors' Furthermore, was it not possible for the work beiug gi¥eD 
ont to three or four different contr.actors, thus curtailinK ~  middleman '. 
profit f ' 
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'(d) Are Government aware that one of the sub-contractors on the 
wOl'k is Olle of the allied companies of Messrs. Tata and Sons, Ltd., 
1l0lnhay' If SO, was it considered that tenders could be called from such 
ref.ponsible firms in the first instance f If not, why not , 

Sir Girja Shankar Bajpai: (a) The circumstances were explained in 
answer to the question referred to by the Honourable Member. No fur-
ther enquiry was necessary. 

(b) to (d). The information has been called for and will be furnished 
to the House on receipt. 

Mr. Lalchand Navalrai : Does the Honourable Member know that 
Indian contractors had also applied for this contract but they were 
refused' 

If so, on what grounds Y 
Sir Girja Shankar Bajpai : I do not know that. 

TENDERS FOR KILOKRI EXTENSION SCHEME, DELHI. 

963. -Mr. Lalchand Navalrai (on behalf of Sardar Sant Singh) : (n) 
Wili the Seeretary for Education, Health and Lands plt'aSe state the names 
of {;he firms froJll whom the tenders for the Kilokri exLension scheme were 
invited, and also what is the type of installation each Jim! offered' And 
wuat were the amounts of different tenders , 

(b) Is it a fact tha:t all the firms from whom tenders were rnvited 
arc Europeans' If so, what is the reason for this discrimination , 

(c) Is it a fact that the site of some of the buildings and other works 
fflr which the original quota:tions were obtained has since been ~  , 
Was the sanction of the competent authority obtained' If not, ~ 
C'orresponding reduction has been made in the amount of the contraC't , 

(d) Is it a fact that no measurements of work being executed ar" 
taken f If so, how do Government propose to ~  the amount of {he 
1:ontraet afterwards, .especially as it is a lump sum contract not based on 
any schedule of rates , 

(c) Is it a fact tha't rubble stone masonry is being substituted for 
eemeJJt concrete in the actual construction of some of the works' How 
much reduetion will thus be possible' 

(f) Is it a fact that the work is no1; supervised by a Chief Engineer, 
and that it is chiefly controlled by one officer only, namely, the Superin-
tennillg' Engineer, Health Services, Delhi' 

(g) Is it a fact that most of the staff recruited for the execution of 
thig work has previously worked in the Punjab under the present Superin-
tending Engineer, Health Services, Delhi, at one time or the other , 

(h) What is the presen1; pay, inclusive of allowances of the Resident 
Engineer and what was the pay of the incumbent in his last appointment , 
WaR tUs appointment of the Resident Engineer made by a Selection Com-

~ of Engineers or only by -the Superintending Engineer, Health 
Services' How was the basic pOJ' fixed by GoVernment in this par.ticulu 
case T . 
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Sir Girja ~  Ba.jpa.i : With your permission, Sir, I shall answer 
questions NOB. 963 and 964 together. The information has been called 
for and will be furnished to the House when received. 

TENDERS FOR KILOKRI EXTENSION ScHEME, DELHI. 

t964. -Mr. Lalcha.nd Navalrai (on behalf of Sardar Sant Singh) : 
(a) Will the ~  for Education, Health and Lands please state if 
~ notice inviting t{'lHiers for the work of ~ a pumping 

:-:tation at Kilokri in connection with the Delhi sewage extension scheme 
wat; published in any Indian newspaper 1 

(b) Is it a fact that the notice inviting tenders for this work was onl1 
published once in the Statesman T 

(c) Are Government aware that owing to the short publicity of the 
tender notice the local Public Works Department contractors could not 
mbmit their tenders , 

(d) How many tenders were received for. the work, and out of these 
how many were submitted by the local Public Works Department 
contracto1'8 , 

(e) IS it a fact that the work was sw&:rded to a Lahore contractor ,,}to 
had prmously ~  6'tIt certain wotks tinder the ~  SuperiU-. 
tiMding Engineer, Health Set'vices, ~  while he wOt'ked as ~  
Engineer, Public Health Di.,jlri<m, Labore' 

PRoCE»UU lJOa ApPOliN'IMENT OF PROFESSOR8 IN TIlE IIIDIAN INSTITUTE ~ 
SCIENCE, BANGALORE, 

96& ..... O. 1If. ~ lbdaHMt: WiU the Secretary lot 
Bdnca&n, Health aM Lands ~  state :' 

(a) the procedure that has been adopted so far in regard to the 
&pp9inttlMJrt of Profl8BOr8 of the Indian Institute of Science, 
Bancalore; 

(b J whether it is propt>lIed to f!xtend the tet'm cd aftlee t;f 
Pro V. Subramaniam as Professor of B'io-ehemistl'y ; 

{(!) 1thether it is J)roposed to' invite the opinion of 8Cientists in the 
west on his work to enable them to reaell a deeision regat<di1Jt 
his continuance as Professor of Bio-chemistry ; 

Cd) ~  it is a faet thllt one of the Plciettti!rts to ",,110m a refer-
enee is contemplated was Dr. Subramaniam'8 own ProfeSlk;t 
at one time ; and 

(e) whether the proposed procedure is not at variance with pal?t 
practice in the mltttet' ~ .  to 1rhi<!h Pflgj:s have 11t'e!i 
advertised ; Ilnd if 80, the reason for the dflpartllre in ftN 
pre&ent C8Ie t 4> 

Sir Gitja 8!ranka.r Bajpai : (a) 'rhe HOri.onrs hIe ~  is tefemt! 
1.0 ~  24 and 25 and Bye-laws go and 36-37 of the Institute, a ~  
tjf wllich if! A.'9'ailable in the Library of the House. 
--------- --- . ~

tFor answer to this question, 8ee answer to question No. 963. 
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(b) to (d). Government have not been appr.oached by tM Council 
on the subject. 

( e) Does not arise. 
Dr. Ziauddin Ahmad : .Axe these appointments made by the Govern-

ment of Ind·ia or by the Council T 
Sir Girja Shankar Bajpai : The appointments are made by the Coun-

~  subject to the approval of His Excellency the Visitor. 

APPoINTMENT OF PROFESSORS OF CHEMISTRY IN THE INDIAN INSTITUTE 01' 
ScIENCE, BANGALORE. 

966. ·Mr. C. N. Muthuranga. Mudaliar: (a) WilT the Secretary 
for EducatioD, Health 8IIld Landa please state whether the attention of the 
Government of India has been drawn to IUl artiele in· tile ~  of 
Bangalore, entitled " Science Institute affairs", dated the 9th Aug;n;e,. 
1937 , 

~ ... ) Is i& a fact ~ sllulhlAtSi at the Institute in: a memorandum which· 
~ submitted m. the !nine Committee asked< for the appointment of melt' 
with international reputation to fill the Professorial chairs in the Chemib"try' 
Department, and if so, what has been done in regard t.o this , 

Sir Girja. Sbnke,r Bajpai.: (a) Government have ~ ~  artie'le in 
the Tainadu. 

Vb) (io,euiId.ent have dot seen ~ llIleiMl'andum refettl'ed to by th&' 
Hoaourable- Hembet'. The l'eeo<mmendatioDs' of the Irvine Committee' 
regarding- tile reorganiatiou' of the Chemistry Departinents· ate, however, 
W1der consideration hy ~  Coullcil o<f the ~  wum pt'O})oseB to 
~  provision (or the appointment of a ProfeSSor of Chemistry, 88· 
~ .  by the. Committee. . 

.•• OJ ~ llathuraup-· Kudlll:iar: Wilt the Govemment call' for thl 
Dllmonndmn am consider the question) ,. 

Bir' Girj,a 8h'a.n:k&r aa.jpai : It is D{)t necessary to< call for the memo-
J"&'Mfam. 

A1r.&t.GA.'MATION 011' THE TWO DEPARTMENTS OF CHEMISTRY IN THE INDIAN 
INB'ITrtl"l'E OF Scm.NCE. nANGALORE •. 

tJ6f1 .... C. lIf. Jlttt4Bur&1lgr; M\td.aJiar:' Win the Secretary for' 
Education; Health, 8'ttd Landa ~  state whether it is a fact that students. 

• of. the. Indian Institute of Science. Bangalore iA· theW mem.orI)DdUJD ta- the-
Il'Irine Committee.,.J.so desired that the- existing separate ~  of 
Bio-cliemistry ana Organic Chemistry should be amalgamated under oIle 
eminent scientist' If 80, what action has been taken in regard to it , 

. ~ ~ Sb.a.nkBr' Ba..i:pai,: A.a stated in my ~ 1&, the HonolU.'8.ble· 
Member's q,p,estiOJl No; 9.66, Government ha..ve not soon tile memor8l'.l.duDl 
presented by the students of the InstItute to the Irvine Committee. Bu.t 
the whole question of the reorganisation of the Depart.ments of Chemistry. 

~  that of the Bio-Chemistry Department. is at present Ullder the' 
eonslderQtion by the Council of tht' Institute in the light of the Irvine' 
Committee'f! recommendations. . 
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Mr. O. N. MuthUl'8.llg&. Mudaliar : How long will it ~ for the Gov-
ernment to take this into consideration and come to a final decision' 

Sir Girja Shankar Bajpai: I cannot prophesy. 

POOR CALIBRE OF PROFESSORS IN THE INDIAN INSTITUTE OF ScIENCE, 
BANGALORE. 

968. ·Mr. C. N. Muthura.nga Mudaliar: (a) Will the Secretary for 
Education, Health and Lands please state whether Government are aware 
that there is great discontent in the Indian Instituto of Science, Bangalore, 
on account of the poor calibre of the Professors engnged for teaching 'i If 
not, will they please find out , 

(b) Are Government aware that because of the mediocre quality of 
teaching available -in the Institute many intending students have left Inuia 
for studies abroad , 

Sir Girja Shankar Bajpai: (a) Government are aware that criti-
cism has been directed to some of the Deparimentsat the Institute. 
Action is being taken in connection with the recommendations of the 
Irvine Committee. 

(b) Government are not aware of the alleged exodus. 
Mr. 8.Satyamurti : With reference to parts (a) and (b), may I 

know whether Goyernment have made any enquiries, that is to say, 
both on the matter mentioned in part (a)-the gr.eat discontent owing 
to the poor calibre of the professors; and secondly, the exod.us of Indian 
students abroad T Have the Government made enquiries about these t_ 

Sir Girja Sha.nkar Ba.jpai : In so far as the first part of the question_ 
01' thE' statement in the first part of the question, namely, the discontent 
at the mediocre quality of the professors is concerned,' that fact waa 
placed before the Irvine Committee and taken into account by that 
Committee in making its recommendations. Ali regards the second 
part, the Government have had no communication from any quarter 
that any considerable number of Indian students has gone to England 
because of the lack of facilities at Bangalore. 

Mr. S. 8a.tyamurti : As regards the first part of the question, may 
I know if the Government are now satisfied on the materials available 
to them, and on the recommendation of experts who can pronounce 
o.n the subject, that the quality of the professors in the Institute is 
adequate to the purpose for which the Institute is being run t 

Sir Girja Shankar Bajpai : As far as I know, after' a considera.-
tion of all the materials placed before them, the Committee recommend-
ed a reorganisation of the Chemistry Department only and those pro-
posals are under consideration now. 

Mr. President (Tlte ~  Sir Abdur Rahim) : The Honour-
able Member, Mr. Muthuranga Mudaliar. has exhausted his quota of 
questions. 

tFor this question and the reply thereto, /lee page 2831(of these debates. 
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UTILISATION OF GOVERNMENT IMPLE)lENTS AND BULLOCKS, ETC., FOR PRrvATJt 
'CULTIVATION . BY .- TIm AGRI(J.ULTURAL ASSISTANT IN THE DELHI 
PRoVINCE. ' 

970: -:Or. Ziauddm Ahmad (on 'behalf .oi. Mr. H. M. Abdullah) ~ 
(u.) Will the ~  for Education, Health and Lauds please state if 
any of the Agricultural Assistants enjoy the special privilege of utilising 
Government implements and bullocks, etc., for his OWL private cultivation 
purposes' 

(b) Are Government aware that the present Agricultural Assistant 
attached to Delhi Province is doing this in his area , 

(c) If this is not permissible, are Government prepared to institute an 
enquiry into this subordinate's- conduct in t'his matter and take proper 
action against him if the offence is provedT 

Sir Girja Shankar Bajpai : With your permIssIon, Sir, I shall 
ft'Dswer questions Nos. - 970 and 971 together. Enquiries have been 
made and a reply will be furnished on receipt of information, 

BIIIFTING OF THE HEADQUARTERS OF THE AGRICULTURAL AsSISTANT IN THB-
DELHI PROVINCE. 

t971. ·Dr. Ziauddin Abmad (on behalf of Mr. H. M. Abdullah) ~ 
(a) Will the Secretary for Education, Health and Lands please state if it 
is a fact ~  the headquarters pf the Agricultural Aesistant ill the Delhi 
Province is at Nangloi and not at Delhi' 

(b) Will Government please state why it has been preferred to keep 
him at an out-of-the-way place rather than at Delhi proper whic'h provide& 
touring facilities in all the four directions of the Province , 

(c) Are Government prepared to consider the advisability of shifting 
the Agricultural Assistant's quarters to Delhi proper T 

MUSLIM DIVISIONAL ACCOUNTANTS SERVING UNDER THE ACCOUNTANT GENERAL, 
PuNJAB. 

372. -Dr. Ziauddin Ahmad (on behalf of Mr. H. M. Abdullah) : 
Will the Honourable the Finance Member please state: -

(a) the total number of Divisional Accountants serving und('r the 
.Accountant General, Punjab, and t'he total number of Mus-
lims therein ; and 

• -- (b) the number of vacancies that fell vacant since August, 1928-
and the number of Muslims employed in such vacancies' 

The Honourable Sir James Grigg: The information is being 
obtained and will be laid on the table of the House in due course. 

Babu Kailash Behan La! : As some enquiries are being made by 
the Department regarding the grievances of the Biharis in pustal ~  
I ti" 1I0t want to put parts (a) and (b) of question No. 973. 

t For answer to this question, &ee answer to question No. 970. 
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SUl'EBUn'ENDENTS AND INSPlIll,WBS OF POST OFFICES AND PPS'l'llASTlilBS Ul 
BIHAB. 

973. eBa.bu Kailaah Beba.ri La.l: Will the Honourable Kember for 
hld.'I!Stries and ~ be pleued. to state : 

(a.) e 

(b) e 

• • • 
• • • 

(c) what is the total number of Superintendenta and Inspectora 
of Post ~ in Bihar and how many of them are Biha.ris ; 
and 

(d) what is the total number of Postmasters in Bihar and how ma.uy 
of them are Biharis , 

The Bono1U'&ble Sir Thomas Stewart: {e) Superintend.ents twelvE', 
md Inspectors of Post Offices twenty. The Superintendents belong to 
an All-India cadre and Biharis may be employed therein outside tlle 
province. Three of those 'serving in Bihar are Biharis. Ten of the 
IIl8peetors are Biharis. 

(d) The total number of Postmasters is seventeen of whom two 
are Biharis. -

LoANS RAISED BV PBoVINCux. GoVlmNQNT8. 

974. -Mr. 8. 8atyamurti: Will the Honourable the Finance Mem.bel' 
be pleased to state : 

(a) the number and the amounts of the loans raised by the Provin-
cial Governments since the 1st of April, 1937 ; 

(b) the rates of interest on which these loans have been raised; 

(c) whether they have all been oversubscribed ; 

Cd) what functions the Government of India and the Reserve Bank 
of India respectively discharged in connection with the raW-
ing of these loans ; 

( e) what considerations Government look to when they fix the rate 
or rates of interest on these loans, and sanction the raising 
of these loans ; 

(f) whether Government propose to pursue a uniform policy in 
respect of these loans and their rate of interest in respect of 
all Provinces, and if so, why ; and 

(g) whether Government do or do not intend to consider carefully 
the financial stability pf and the rate of taxatioq. in the 
Provinces and such other financial considerations in respect 
of the raising of these loans and the fixini of interests thereon 
and if not, why not , ' 
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Madras 

Lakhs. 
150 

United Provinces 100 
Punjab 100 
Central Provinces and ~  50 
North-West Frontier Province 60 

(b) Thr..e.e ~ cent., with an issue price of Rs. 99. 
(c) I would invit.t: a reference to the press COJllDluniq,ue isslUi by' 

the Reserve Bank on the 31st of August, 1937. 
(d) 'l'heir functions are prescribed in seetion 163 of the Government 

of India Act 1935 .and in the agreements between the Reserve Bank 
and the ~  'Governments. copies of which have been laid on the 
table of the House. 

(e), (f) and (g). All ~  ~ are taken ~  ~ ~ .. 
On this occasion it was consIdered that a SImultaneous Issue and umform 
terms would best serve the interests of the Provinees concerned. I am 
unable to predict what arrangements will be made on future occasions. 

Mr. S. Sa.tyamurti : May I know whether a consideration of all the 
relevant factors led to the conclusion that, in the case of all the Pro-
vinces, whether they are solvent or insolvent, or whether they' aregettiq 
a subvention from the Central Government or whether they are self-
supporting, tl1.eie SlR01rld he a UJlif()n.B rate .of interest for all these loans , 

The Honourable Sir James Grigg : I do not think the Honourable 
Member or anybody else can draw a universal conclusion from what 
happened on this very special occasion when loans were issued very 
shortly after the new Governments took office. I do not think that the 
procedure followed on that occasion will necessarily or even probably 
be followed on future occasions. 

Mr. S. Satyamurti : May I take it then that the Honourable the 
Firnmc.e Member's answer now, taking it along with the suggestions or 
the statements I have made in part (g) of my question, that is to say, 
the 1inancial stability of and the rate of taxation in the Province and 
such further considerations will be carefully, borne in mind, with regard 
to future application for loans from the different provinces Y , 

The Honourable Sir James Grigg : I have no doubt that in future 
issues of loans the market will come to a pretty aoeurate appreciation of 
the comparative credits of the various Provinces. 

Mr. S. Satyamurti : May I know whether the Reserve Bank and 
the Government of India will continue to take into considaration what 
is the relative demand of the Provinces and their financial position and 
will regulate the time and the rate of interest and the extent of the'loan 
to be floated by these Governments in the open market' 

The Honourable Sir James Grigg: I have no doubt that the Reserve 
Bank and ~ Government of India will watch and even more the 
market will watch the future tlotation of loans. 0' 
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Prof. N. G. Ranga : Is it competehtfor the 'Government. of ;India 
to fix the rate of interest that these Provinces have to pay Y 

The Honol,U"able Sir James Grigg : Not unless th!'ly borrow from 
the Government of India direct. . 

Mr. Bhulabhai J. Desai : Was the rate of interest uniform in the 
case of all loans mentioned in part (a) f 

The Honourable Sir James 'Grigg :' 'l'hey were on this occasion. 
Mr. Bhulabhai J. Desai : Was it then assumed that either the present 

or the potential credit of all the Provinces was equally good' 
'l'he Honourable Sir James Grigg : As I said just now in answer 

to one of the supplementary questions of my Honourable friend, Mr. 
Satyamurti, that was not necessarily the view taken ; but the view taken 
was that a simultaneous issue on uniform terms was the fairest in the 
circumstances when new Governments had only just taken office. 

Mr. Bhulabhai J. Desai : Did the Government of India guarantee 
anyone of these loans 1 

, The Honourable Sir James Grigg: Certainly not. 

POSITION OF INDIAN CLOVE TRADERS IN ZANZIBAR. 

975. *Mr. S. Satya.murti : Will the Secretary for Education, Health 
and Lands be pleased to state : 

(a) the latest position of Indian clove traders in Zanzibar ; 
(b) whether the Government of India have received any representa-

tions from Indians either individually or through their ass0-
ciations ; and 

(c) whether Government propose to take any steps in consultation 
with Indians and Indian traders in Zanzibar to arrive at a 
settlement on this question consistent with their interests, 
and if not, why not f 

Sir Girja Shankar Bajpai : (a)-(c). The attention of the Honour-
able Member is invited to the reply given to Mr. Ram Narayan Singh's 
starred question No. 865 on the 28th September and to the supplemen-
taries arising out of it. 

Mr. S. Satyamurti : Up-to-date, have the Government received any 
representations or letters or telegrams from the Indian National Asso-
ciation or the Chamber of Commerce or any other Indian Association 
from Zanzibar, with regard to the present position of the Indian traders 
in Zanzibar in clove trade , 

Sir Girja Shankar Bajpai : No, Sir; no communication has been 
received recently. 

Mr. S. Satyamum : Will Government take steps to get into touch 
in some manner or other with these Indian associations T .. 

Sir Girja Shankar Bajpai : Government are always ready to receive 
communications from the Associations. 
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8ethClovind Das : Have Government recently issued anyiDstrue-
tions or inquiries to the Government of Zanzibar' 

Sir Girja SDa.nka.r Bajpai : .No, Sir ; the Government of Zanzibar 
.are not subordinate to the Government of India and no question of 
issuing instructions arises. 

Seth Govind Daa : As friendly instructions or something of that 
sort' 

Sir Girja Shankar Bajpai : I do not know what friendly instruc-
tions are. 

Mr. S. Satyamurti : With reference to clause (e), may I know 
whether Government propose to take any steps themselves to get into 
touch with Indian interests or Indian traders and Associations, with 
a view to arriving at a settlement consistent with the interests and the 
honour of Indian traders in Zanzibar' 

Sir Girja Shankar Bajpai : The same question, Sir, was asked in 
I. slightly different form on the 28th September, and what 
I submitted to the House then was that at the present 
moment neither the Indian community in Zanzibar nor the Government 
of Zanzibar seem disposed to come to terms. Therefore, there is very 
little t.hat the Government of India can do. - . 

Mr. S. Satyamurti : Are the Government of India keeping in active 
~  with thpse two interests in order to find out if there is any ten-

dency or diRposition on their part to come to a settlement' 
Sir Girja Shankar Bajpa.i : I have again to repeat what I said 

before, that the Government of Zanzibar keep the Government of India 
informed of the situation in Zanzibar. The Indian National Associa-
tion has not chosen to do so. 

Mr. Bhulabhai J. Desai : Beyond watching the situation, have the 
Government of India got any further information relating to the boy-
cott of trade by the Indians in Zanzibar , 

Sir Girja Shankar Bajpai : Beyond what has appeared in the press 
the Government of India have no information regarding the progress 
of the boycott. 

Mr. Bhulabhai J. Desai Do not Government desire to interest 
themselves ,in what appears to be an important struggle by Indians 
overseas T 

Sir Girja Shankar Bajpai : Sir, I am not suggesting that Govern-
ment are not interested in this important struggle overseas. What I 
am submitting is that if the people engaged in the struggle wish to 
bring any facts to the notice of the Government of India, the Govern-
ment of India will be only too glad to take notice of those facts. 

Mr. S. Satyamurti : Are the GOTernment of India s(' superior that 
they will not address any communication to this body in order to find 
out the state of affairs at Zanzibar' 

Sir Girja Shankar Bajpai : There is no question of superiority or 
inferrerity. " 
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88th Go"rilld. DIIB : Have they addressed anycommqnioltiaa ~ the 
Government of Zanzibar or not f 

atr Girja BbaIikar Bajpai : I have already told my, Hon01U'able 
triend t'hat the "Government of Zanzibar have kept the Government 
of India informed of the situation. What communication does my 
HonouraWe frieBd wish the Government of India to addre18 to the 
Government of Zanzibar 1 

Beth Govind Das : When was the last communication received by 
the Government of India from Zanzibar' 

Sir GirJa. Bbankar Bajpa.i : I should say, somewhere last week. 

SHORTAGE OF " C " TYPE QUARTERS IN NEW DELm. 

!J76. --Dr. P. X. Banerje&: Ca) Will tbil Honourable ~  for 
Industries and Labour please state the number of new (non-lien) applicants 
for ' C ' el8.S8 orthodox and unorthodox quarters in New Delhi for the 
winter sea:son 1937-38 and how many of them have been allotted quartel'S 
BIld how 'many :N'!fused. on account of shortage of ~  ! 

(b) Is it 8. fact that full standard rent (based on the capital outlay 
involved) is charged from the tenants of this .class of quarters aDd their 
construction does not, therefore, involve any 1088 to Government' 

(c) Are Government aware that the employees of the migratory ~ 
m' the Governmffit of India who are not allotted Government quarters are 
put to great ineonvenience and heavy expenses , 

(d) Is it a fact that Government have to pay some house-rent to those 
Government servants who have to arrange for private a.ccommodation at 
high rents , 

C e) When do Government propose to construct more quarters of this 
class to meet fully the needs of those for whom they are intended , 

DIe Bonourable Sir Thomas Stewa.rt : (a) I lay a statement on the 
table. 

(b) Tenants of "C" elass orthodox quarters pay the standard 
rent calcmlated ~  to Fundamental Rule 45A. Tenants of " C " 
clasR unorthodox quarters, which are more expensive to build, pay 
Dilly ten per cent. of their emoluments which is less than the standard 
rent.. The const.ruction of quarters often involves loss to Govermnent. 

(e) I am prepared to take it from the Honourable Member that 
such Government employees are put to some inconvenienee and extza 
expense. 

(d) Yes. 

(e) I am not prepared to make any staiement on this Point. Gov-
ernment aim at meeting about 80 per cent. of the demand for each class 
of quarters. In the class referred to 73 per cent. of the total demand 
is being met and the shortage is, therefore, small. 
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RESERVE BANK OF INDIA STAFF REGULATIONS. 

977. -Dr. P. N. Ba.nerjea: (a) Will the Honourable the Finance 
Member pleaae state whether it is a fact that the " Reserve ~ of India 
Staff RegulatioJ)lt " were issued with the approval 01 the Govel'Jllllent of 
India f 

(b) Is it also a fact that under these Regulations, an officer" reeruited 
ovel'8eM " for c]as<I A service in the Bank is allowed an overseas pay of 
Ra. 200 to &. 500 per mensem according to his pay T 

(c) If the reply to part (b) be in the affirmative, will Government 
plMoie .state whether the overseas pay is allowed only to Eul'ope&llS or also 
to Indians recruited overseas' 

(d) Will Government please state what are the speeial English qua]i-
ficatiollB possessed by the men recruited overseas which justify the grant to 
them of the overseas pay amounting to more than 50 per cent. of their scale 
of pay' 

(e) Will Government ple88e also state : 

(i) the total number of officers in class A service of the Bank and 
how many of 'lihem are Indians and how maIly Europeans ; 

(ii) how many of the class A officers are in receipt of overseas pay 
and· how many of ~  are Indians and how many Europeans; 

(Ui) how many of the class A  officers are direct recruits to this class 
and how many promoted from subordinate service; 

(iT) how many of the class A officers are graduates in commerce 
of any Indian or foreign u:r;Uveriity ; 

("If') how many .of them halVe passed the futal eKamination of the 
English Institute of Bankers and how many of the Indian 
Institute; and 

CTi) how many of them are Registered, Chartered or Incorporated 
Accountants , 

. The Honour.a.ble8irJames Grigg: (a) No. These Regulations were 
~  by the Central Board under the general powerseonferred by 

sectIOn 7 of the Reserve Bank of India Act. 

(b), (c), (d) and (e). I would invite the attention of the Honour-
able Membl"r to the replies which I gave to question No. 182 and sup-
plementary queRtions asked on the 30th of August, 1937. 
L429LAD c2 
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ALLEGATIONS AGAINST THE AsSISTANT .MANAGER, GoVERNMENT OF INDIA 
FORMS PREss, ALIGABH. 

978. ellr. LaJChand Navalr&i (on behalf of Sf&rdnr Sant Singh) : 
Will the Honourable Member for Industries and Labour please state : 

(a) whether it is a fact that over 25 thousand pounds of type metal, 
some dozens of type cases, a numbering machine and various 
other valuable articles disappeared from the custody of the 
Assistant Manager, Government of India Forms Press, 
.Aligarh j and 

(b) if the reply to part (a) above be in the affirmative, what action 
has been taken against the person who was responsible for 
the 1088, and whether any steps have been taken to recover the 
cost of the articles from the offender , 

The Honourable Sir Thomas Stewart: (a) and (b). The attention 
of the Honourable Member is invited to the reply given by Sir Frank 
Noyce on the 19th February, 1936, to starred question No. 680 in 
the Legislative Assembly. H the Honourable Member has any fresh 
information other than the allegations already denied on the floor of 
this House and is prepared to furnish the source of that information, 
the matter will be considered. 

Mr. Lalchand Navalrai : Is it a faet that these materials did really 
disappear ~ 

The Honourable Sir Thomas Stewart : I would refer the Honour-
able Member to the reply given by Sir Frank Noyce on the occasion I 
quoted. 

Mr. Lalchand Navalrai : I want to know as a fact whether these 
things di<iappeared and whether any inquiry was made to find out whe-
ther the thief was an outsider or these things were misappropriated by 
the offieer. 

The Honourable Sir Thomas Stewart : I must again refer the 
Honourable Member to the answer that was given some considerable 
time ago. 

ALLEGATIONS AGAINST THE ASSISTANT MANAGER, GOVERNMENT OF INDIA 
FORMS PRESS, ALIGARH. 

979. -:Mr. LaJchand Navalrai (on behalf of Snrdllr Sant Singh) , 
:Will die Honourable Member for Industries and Lahour please state : 

ta) whether written permission was obtained by the Assistant 
Manager to supervise the work of a local private press called 
the Muslim University Press, and if so, for what special 
circumstances and reasons was such permission given j for 
what ~  such ~  was given and for how lona 
did the gentleman actually supervise the work ; and " 

(b) whether it is a fact that the Muslim University ~  has since 
been purchased by the Assistant Manager or his son and 
whether the missing articles referred to in the preceding 
question have since found their way to the Muslim Univer-
sityPress now owned by the Assistant Manager or his son 1 
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The Honourable Sir Thomas Stewart: .(a) The answer to this part 
is in the negative. Permission was, however, given. in July, 1932, to th. 
Assistant Manager of the Aligarh Press to serVe on a Sub-Committee 
appointed to advise the Aligarh Muslim University on the better manage-
ment of their Press, subject to the condition that the work would be 
honorary and would not be such as to interfere with or prejudice his 
official duties. 

(b) The Assistant Manager reported to Government early this year 
that his son by hiB first wife, who is an adult and has no connection with 
his family, has undertaken to start a printing concern at Aligarh on the 
abolition of the Muslim University Press. In view of the reply given 
to part (a) of question No. 978, the second part does not arise. 

Mr. Lalchand NavaJrai : May I know whether tJrere was any SU!-
picion against this Assistant Manager of having done wrong in regard 
to the articles that disappeared T 

The Honourable Sir Thomas Stewart: No, Sir. SiT Frank Noyce in 
the answer I have quoted made it perfectly clear that there was no qUell-
tion of criminality in the matter. 

Mr. President (The Honourable Sir Abdur Rahim) : It is a pity thai 
• question like this should be repeated again. 

Sardar Sant Singh's quota 4)f five questions has been exhausted. 

(b) WRITTEN ANSWEBS. 

RECOMJrlENDATION OF THE IRVINE COHMITTEE GIVEN EFFECT TO BY THE INnIAll' 
INSTITUTE OF ScIENCE, BANGALORE. 

969. -Mr. O. N. lItfuthuranga lIIudaliar : Will the Secretary for 
Education, Health and Landi please state : 

(a) the recommendations of the Irvine Committee whlt'.h have been 
given effect to by the Indian Institute of Science., Bangalore j 

(b) the recommendations of t'he Irvine Committee whi ~  have not 
\ been given effect to, and the reasons for it j and 

(0) the steps which they propose to take or will advise the Institute 
to take to man the Departments of the IIlItitute in such a way 
that student\! will be attracted to it instead of to institutions 
in the west , 

, Sir Girja Shaubr Bajpa.i: (a) to (c). The information is beiD, 
collected and will be placed on the table of the House in due course. 

ALLBGATIONS AGAINST THE AsSISTANT MANAGER, GoVERNMENT OF INDIA 
, FORMS PRESS, ALtGARH. 

. 980.-8ardar Sant, 8ingh : Will the Honourable Member for Ind1l8-
tnes .and Labour please 'state whether it is a fact that during his tenure of 
appomtment as ABsilltant Manager, Government of India Press, Simla, the 
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l8Dle gentlemall was accused of having misappropriated or 10$t a 'large 
~  cd type and otb6r &:tticles and wbethet' he was trauaferred from 
Simla in eonsequence of these allegations , 

'the Bonoura.ble Sir Thoma.s Stewart : The answer is in the negative. 

ALLEGATIONS AGAINST THE AsSISTANT .MANAGEB, GoVERNMENT OF INDIA 
FORMS PREss, ALIGARH. 

981. -Sa.rdar Sa.m; Singh: Will the Honourable Member for Indus-
t.ries and Labour please state: 

(a) whether he :is aware that the Assistant Manager exercise8 
undue inlluence upon his subordinates with a view to their 
doing the composing, printing and binding work in the 
Muslim University Press without any remuneration what-
soever and whether the subordinates who refuse to comply 
with these orders are harassed by him by being fined, 
~  of their legitimate ~  and ot1,lerwiBe 
being severely dealt with ; and 

(b) whether he is aware that the Assistant Manager devotes much 
of his office time and the whole of it after and before office 
hours to running the private concern called the Muslim 
University Press 1 

TIle Honourable Sir Thomas Stewart: (a) No. It is open to any 
individual who considers that he has a grievance to represent to the 
proper authority in the usual way. 

(b) So far as Goverllment are aware, this is not a fact. 

ALLEGATIONS AGAINST THE AsSISTANT .MANAGEB, GoVERmmNT OF INDIA 
FORMS PREss, ALIGARH. 

982. -Sardar Sa.nt Singh: Will the Honourable Member for IndU8-
tties and Labour please state whether (fflvernmebt are prepared to investi-
cate the whole a1Iair , 

The Hono1Jl"able Sir Thomas Stewart: No. 

POSTPONED QUESTION AND ANSWER. 
( a) 0R.u. ANSWERS. 

POBStBILITIE8 OF GROWING CLOVES IN"lNDIA.. 
E'OItpcmed 842" -Mr. Mohan LaJ Saksena: (a) Will the Secretary for Educa-
'OlD the 2M1a tion, Health and Lands please state the comparative figures of imports of 
eptember.] ~ in tt1dia for July and AuglUlt, 1937, dftd the correepouding IIiOntba 

in 1!ffl6 t 
(b) Have Government taken any ateps to investigate the poaibilitiea 

of growing clovel in India elJpecially in centrally administered areaa' If 
not, why not , . 

Sir Girja Shanka.r Bajpai: (a) A statement giving such information 
as ill available is laid 011 the table. 
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Sta.tement showing the a.mount of ~ itnporled ,,"0 India. during July and ,A'Kgun, 
1936, and July, 1937. 

Quantity . 
. Mom.. ~ 

July, 1936 
August, 1936 
July, 1937 

(Figures for August, 1937, are not yet available.) 

9,239 
3,564 
3,530 

Mr. Mohan Lal Saksena: What is the reply to part (b) f _ 
Sir Girja Shankar Bajpai: I refer the Honourable Member to a 

reply given previously during the Ses&ion, namely, :that all ofiicer of th.e 
Imperial Council of Agricultural Research is investigating tke pOSllibit-
lities of clove cultivation in India. 

Mr. S. Satyamurti : May I know if the Government of India have 
got into touch or propose to get into touch With the Government of His 
Uighness the Maharaja of Travancore, with regard to the possiBility of 
gYOwing cloves in the Travancore forests f 

Sir Girja Shankar Bajpa.i : The investigating officer is not limiting 
his inquiry to the centrally administered areas. He really proposes to 
find out which is the part of India, whether in an lBdian· State or in 
British India, that lends itself to such cultivation. 

UNSTARRED QUESTION AND ANSWER. 

Rl!DUCTION OF DuTY ON PAPER USED FOR NEWSPAPER PR.IN'l'ING. 

188. Mr. M. S. AIley: (a) Will the Honourable the Finance MeDlb .. 
be pleased to state whether Government have reduced the duty on paJJel" 
used for newspaper printing T 

(b) If so, from which date, on what sort of paper and to what extent T 
(c) Do Government propose to reduce the duty on paper in sheets 

or in reams which is generally used by the journals in order to extend 
similar concessions to journals which are not printed on reels f 

Mr. A. H. Lloyd: The attention of the Honourable Member is 
invited to the replies given by me to starred questions Nail. 870 and 871. 

STATEMENT LAID ON THE TABIJR 

CERTAIN DRAFT CONVENTIONS AND RECOMMENDATIONS OF THE IN'l'PlKNA-
TIONAL LABOUR CONFERENCE.· 

The BOl1Qurable Sir Sa.i.yid Sultan Ahmad (Member for Commerce 
and Railways) : Sir, I lay on the table a copy of the Draft Conventions 
and Recommendations adopted by the 21st and 22nd (Maritime). SessionI'! 
of the. ~  Labour Conference together with a copy of the state-
ment mdlCating the course of action which the GovernmeBt of India pro-
IHMIe to take iD eonneetion with the- Draft Conventions and Recommenda-
tions. 
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APPDDIX I. 

Droft COMIfttion ~  Ho'Ur. of Work on Board 81Kp ClAd )lCMMKft,. 

(The formal preamble is omitted.) 

PART I.-&lOPJ: AIm DunnTIONS. 

Arhcle 1. 

1. This Convention applies to every __ going maoba.nically-propelled v_I, whether 
publioly or privately owned, which: 

(a) is registered in a territory for which the Convention is in foroe; 

(b) is employed in the traDBport of cargo or pusengers for the purpose of trade ; and. 

(e) is engaged on an international voyage, by which is meant any voyage from a 
port of one country to a port outside such country, every colony, OTel'tl8M 
territory, protectorate or territory under suzerainty or mandate being ~
garded as a separate country. 

2. This Convention does not apply to : 

(a) sailing VM8els with auxiliary engines; or 

(b) vessels engaged in fishing, whaling or similar pursuits, or in operatioDil directly 
oonnec1Ied 1Iherewith. 

3. Any Member may exempt vessels registered in its territory from the applioation of 
this Convention while suoh v_ls are exclusively engaged in voyages upon which they do 
not proceed further from the country from whioh they trade than the nearby portH of 
neiglabouring countries within geographical limits which: 

(a) are clearly specified by national laws or regulatioDII; 

(b) are uniform in respect of the application of all the provisions Or this Conven-
tion; 

(0), have been notified by the Member when registering its ratification by a declara-
tion annexed thereto; and 

(II) have been fixed after consultation with the other Members conoerned. 

Article 2. 

For the purpose of this Convention the following expressions have the meaningl 
hereby assigned to them: 

(a) "tons" means gross registered tons ; 

(b) .. officer" means a person other than a master ranked as as oftioer by national 
laWil or regulations, collective agreement or custom ; .. 

(e), .. rating" means a member of the orew other than an offioer; 

(II) .. hours of work" meaDil time during which a member of the ere'Wis required by 
the orders of a .superior to do .any work on acoou.nt of the vessel or the OWDel' •. 
or to be at the disposal of a superior outside the crew's quarters. 
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PART I1.-HoUBS OJ" Wou. 

Article 3. 

This pad of this Convention does not &pply to : 
(II) oftioere in oharge of departments who do not keep watch; 

(b) wireless opera.tors and telephonists; 
(c) pilote ; 
(II) doctors; 
(c) nursing staff exclusively eng&ged on nursing duties or h08pit&1 st&ff ; 
U) persons working exclusively on their own account; 
(g) persons remuner&ted exclusively by & share of profits; 
(h) persons whose duties &re connected solely "?th the ca.rgo cwed. on bo&rd ~ 

who &re not in f&ct in the employment either of the owner or of the muter , 

(i) travelling dockers; 
(j.) orews consisting entirely of members of the family, &8 defined by nr.tionr.llawa 

or regui&tions, of the owner of the vessel. 

Article 4. 

1. In vessels of over 2,000 tons the hours of work &t 88& a.nd on a.rrival a.nd aailing 
days of deck ratings whose time is divided into w&tches shiloH not exceed eight in the d&y 
aor sh&H they exceed fifty-six in the week. 

2. In vessels of over 700 tons t.he hours of work at. sea. and on &rrival and aailing d&ys 
of deck r&tings employed as d&y workers shiloH not exceed eight. in t.he d&y nor shall they 
exceed forty-eight in the week. 

3. Hours in exoess of the limits prescribed. in pa.ragraphs 1 a.nd 2 may be worked on 
arriTa.l and sailing d&ys. Whether or not such hours &re to be worked and ~ such 
hours Bore allowed the conditions under whioh they may be worked. shall be determmed. by 
ilMion&,l 1&W8 or regulations or collective &gleements. 

Article 5. 

1. In vessels of over 700 tons the hours of work at sea and on arrival and sailing d&ya 
of engine-room and stokehold ra.tings whose time is divided into _tches shall not exceed 
eight in the day nor shall they exceed fifty-six in the week: Provided thllot extra. time may 
be worked for the normal relieving of _tches and the hoisting and dumping of ashes. 

2. In V'6II8Ills of over 700 tons the hours of work at sea and on arrival and sailing 
days of engine room and stokehold ra.tings employed as d&y workers shall not exceed eight 
in the d&y nor ~  they exceed forty-eight in the week. 

3. Hours in exOOllll of the limits prescribed. in paragraphs 1 &nd 2 may be worked on 
arrival and sailing d&ys. Whether or not BUoh hours Bore to be worked and where such 
hours ~ allowed the conditions under which they may be worked sh&ll ~ determined 
by nr.tlOnal laws or regn1a.tions or collective r.greements. 

Article 6. 
1. In vesaels of over 2,000, tons the hours of work &t 88& and on arrival and aailing d&ya 

of deck officers shall not exceed eight in the d&y nor sh&ll they exceedlfifty-Bix in the week • 
. 2_ Provided that one . ~ hour per day may be worked at a:. and on arrival and 

IIIWing days for n&vigation&l or clerical purposes. 
3 .. Provided also th&t additi?nal hours m&y be worked cccasionally when the master 
~ It necessary to order two officers to keep watch simulta.neously, 80 however 

that m no, ~ sh&ll any officer be ~  i;D virtue of ,this paragraph to work more th&n 
twelve boUl"l m any d&y. ". ' 
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4. In veasels of over 700 toIIII the ho .. et work a& .. and on arrival and sailing days 
of deck offiOOlll employed 88 day workers shall not exceed eight in the day nor shaU they 
exceed forty-eight in the week. 

5. Hours in excess of the limits prescribed in paragrapha 1 aad 4; may De; ~ on 
arrival and sailing days. Whether or not such hours are to be worked and where such 
hours are allowed the conditions under which they may be worked shall be determined 
by national laws or regulations or coUective ~ 

6. The provisions of this Article apply to apprentices and cadets in the deck depart-
ment. 

Article 7. 

1. In vessels required under Artiele 16 to <WrY tbJee or . ~  ofIotll'B, the 
kours of work of such officers at sea and on arrival and sailing days shaJl not exceed eight 
in the day nor shall they exceed fifty-six in the week. 

2. In vessels of over 700 tons the hours of work at sea of engineer officers employed 88 
day workers shall not exceed eight in the day nor shall they exceed forty-eight in the week. 

3·. The provisions of this Article apply to apprentices and cadets in the eingine-room 
depwtment. . 

Article 8. 

1. In vessel.. to which this Convention applies the following proviSions shaJl apply 
to deck, engine-YOOlD. and stokehoId ratings and to deck and engineer officers, including 
apprentices and cadets in the deok and engine-room departments, whenever sea-watches are; 
BUSpended in any port: 

(4) hours of work shall not exooed eight in the day nor shall they exceed forty-eight 
in the week; 

(b) the weekly rest day shaJl be observed and on that day no work shall be required 
except 88 overtime or for the purpose of ordinary routine a.nd. 8&Iltiary 
duties, any work required for the purpose of such duties to be included ·in' 
the ordinary limit of forty-eight home; 

(c) exceptions to these provisions may be made in accordance with national lawS· 
or regulations or collective agreement in the case , of ratings required for the 
safety of the vessel or persons on board or for the preservation of the cargo. 

2. Sea watches shall normally be BUBpended if the vessel is expected to stay in ilie po1'$ 
for more than twenty.four hours following its arrival, unless ill the judgment ofilla maIier 
the safety of the vessel would be ~ thereby. 

3. If sea watches are maintained in port, all time worked in exceI!B of the limits o( 
hours prescribed by or permitted under paragraph 1 of this Article shall, except in the c:a. 
of: 

(a) watches maintained for the safety of the vessel; and 
(b) watchee worked within twelTe houra after anivaI or within twelve ~ 

before BaiJ.iDg, 
be regarded 88 overtime (or which the rating or officer shaII be entitled to be compensa.ted·. 

Article 9. 

1. In .. l v-tA to which this Convention applies in re8pect of which there is in force : 
(a) a tafety certificate issued in accordance with the provisions of the International 

Coovention for the Safety of Life at &a for the time being ur force ; or 
(b) a passenger oertificate, 

the hours of work at aea of ratingB in the catering aud clericaJ depaztment& sball be .1jQf 
arranged 88 to ensure to each. nell ratmg not Ieaa than twelve houm' ftJIIt clmiDg . 887 
perioo of twenty-four hours, including a rest period of at least eight CODIeoutive bomII. .: 



BTATElmll1't LAID ON THE TABLE. 
_7 

2. In all v_Is to which this Convention applies, other than veeaels in respect of 
which there is in force one of the certificates referred to in the preceding paragraph, the 
hoUlB of work at sea and on arrival and sailing days of ratings in the catering and clerical 
departments shall not exceed ten in the day. 

3. In all vessels to which this Convention applies the hoUlB of work in port of ratings 
in the catering and clerical departments shall not exceed eight in the day, subject to aueh 
exceptions as may be permitted by national laws or regulations. 

Article 10. 

1. Rating8 and deek and engineer officerli including apprentices and. cadets may be 
required to work in 6'l:0eB8 of the limits of houri! pn'l!Cribed by or penmtted under the 
preceding Articles of this Part of this Convention. subject to the conditions that : 

(a) all such time worked abaIl be regarded u overtime for which they ,hall be 
entitled to be compensated; and 

(b) there shall be no OOD8istent working of ovemme. 

2. The manner or rate or ...tee of euoh oompeoaationshall be prMCribed by national 
1&_ or regWatiollS or be ~ ),7 ooIleotive agreemen$. 

Article 11. 

1. No rating under the age of 16 years shall work at night. 
2. For the purpose of this Article the expre8l!ion "night" m_ a period of at least 

nine consecutive hoUl'B between times before and after midnight to be prescribed bynationaI 
JaW! Or regulations. 

Article 12. 

The provisions of tm. Part of this Conveotion do not; apply to : 

(a) work which the master deems to be neceBBarY and urgent for the safety of the 
veBBel, cargo, or perBOlIS on board ; 

(b) work required by the master for the purpose of giving assistance to other 
vessels or perBOns ; 

(c) musters, fire, lifeboat and similar drills of the kind prescribed by the Inter-
national Convention for the Safety of Life at Sea. for the time being in force ; 

(d) extra work resulting from the sickness of or from injury to any officer or ratiDg 
or from any unforeseeable reduction in the number of officers or ratings in 
the OOUlBe of the voyage; 

(t) extra work for the pttrpoae of customs, quarantine or other health fOrD1aU; 
ties; 

(f) work by officers for the determiDation of the position of the vessel at noon. 

PART IIT.-MAmmrG. 

Article 13. 

Every vessel of over 700 tons shall be sufficiently and efficiently manned for the pur-
po8eBof: 

(/I) safety of life .. t sea ; and 

(b) making possible the application of the rules relating to hoUl'B set forth in Part IT 
of this Convention, 

6ftd more ~ .  fI'ffrY such vetlll!l dIaD oomply with the minimum requiretnentl 
at to m.,.mng _ forth in this Part of this Convention. _ 
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Arhcle 14. 

1. In veeeeh! of over 700, but not ~ 2,000 tons there shall be carried at leut 
two certificated deck office1'8 in addition to the ma.ster. 

2. In veeeeh! of over 2,000 tons there shall be carried at least three certificated deck 
officers in addition to the master. 

AMick 15. 

1. In vessels of over 700 tons the number of deck ratings carried shall be sufficient 
to allow of three ratings being available for each navigational watch. 

2. In particular, the following minimum numbers of ratings shall be carried : 

(a) in vessels of over 700 but not ~ 2,000 tons: 6; 
(b) in vessels of over 2,000 tons: 9 or suoh la.rger number as may be preeoribed by 

national laws or regulations or fixed by oollective agreement. 

3. The following minimum numbers of the ratings required to be carried by paragraph 
2 ahall oomply with the conditions as to physical 'capacity and efficiency stated in para-
graph4: 

(a) in vessels of over 700 but not ~ 2,000 toM: 4; 

(b) in vessels of over 2,000 tons: ti or suoh larger number as may be prescribed 
by national laws or regulations or fixed by collective agream en •• 

4. The conditions as to physical capacity and efficiency to be fulfilled by cenaiJa 
ra.ings ill accordance with paragraph 3 are that each such rating : 

(a) ia 18 years of age ; and 
(b) either has had at least three years' 86& service on deck or holds a certificate, 

ilBued by the competent authority, that his standard of efficiency is equal 
to that of the average rating who has had three years' ae. service on deck. 

6. National laws or regulations or collective agreement shall limit the number of 
ratings with le88 than one year's 86& service on deck who may be counted as deck ratingl 
for the purpose of satisfying the requirements of this Article. 

6. No rating signed on in a dual capacity whose servi09ll may be required in any 
department other than the deck department shall be oounted &8 a deck rating for the 
purpose of satisfying the requirements of this Article. 

7. Whether or not a wirele88 operator or telephonist is to be OODIIidered &8 belolli-
ing to the deck department for the purpose of the preceding paragraph shall be determined 
by national laws or regulations or collective agreement. 

AI1icle 16. 

1. In vessels to which thi'l Article applies at least three ceniftca.ted engineer omoer 
shall be carried. . 

2. This Artiole applies either: 
(a) to VeSBels of over 700 tons; or 
(b) to vc886ls with engines exceeding 800 indicated hOl86-power, 

1OO0rding as a tonnage or horse-power criterion is preeoribed by nationallaWII or regula-
1iions. 

3. Provided that any Memher may postpone the application of this Article for " 
period not exceeding five years from the coming into force of this Convention in the 0U8. 
of existing vessels not exceeding 1,500 tons or with engines not ~ 1.000 indica.ted. 
hone-power accordinjf as the Member applies the tonnage or hOl86-power criterion. 
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Arlick17. 
H in the course of a voyage 8B a result of death, accident or any other cause a vesseJ 

0810868 to have available the numbet of officers or ratings required by the preceding Articles 
the master shan make up the deficienoy at the first reasonable opportunity. 

PART .~~ PBoVI8IONB. 

Arlicle 18. 
The shipowners', offioers' and seamen's organisations concerned shall, so far 8B is 

reuonable and practicable, be taken into consultation in the framing of allla.ws or regula-
tiona for giving effect to the provisiona of this Convention. 

Arlicle 19. 
1. Each Member whioh ratifies this ConTention shall be responaible for the applica-

tion of its provisions to vessels registered in its territory and shall maintain in foroe national 
laws or regulations whioh : 

(a) determine the respective responsibilities of the shipowner and the ma.ster for 
ensuring complianoe therewith; 

(b) prescribe ~  penalties for any violation thereof; 
(e) provide for adequate public supervision of complianoe with Part III before 

a veeselleaves a home port on an international voyage; 
(d) require the keeping of records of all overtime worked in pursuance of Article 

10 and of the compenaation granted in respect thereof; and 
(e) ensure to seamen the same remedies for recovering extra payments in respect 

of overtime 8B they have for recovering other arrears of wages. 
~. In any case in whioh it comes to the knowledge of the competent authority of a 

port that a vessel registered in a territory for which this ConTention is in force in virtue 
of ratification by another Member is not carrying the number of officers and ratings re-
quired by Part III of this ConTention the said authority shall so notify the consul of the 
uid Member. 

Arlicle 20. 

Nothing in this Convention shall affect any law, award, oustom or agreement between 
shipowners and seamen which ensures more favourable conditions than those provided 
by this Convention. 

Arlicle 21. 
1. Ve886le existing at the date of the coming into force of this Convention in respect 

of whioh the competent authority of the territory of registration is satisfied, after ooneult-
ing the organisations interested, that the oircumstanoes are suoh that the provision of 
fresh aooommodation or other permanent equipment necessary for an inoreased orew is not 
rS8Bonably possible may bf'l exempted from the application of the Convention. 

2. Suoh exemption shall be granted by the issue of an exemption certificate, whioh 
shall be oa.rried on the vessel, exempting the said vessel from suoh of the requirements of 
this Convention as are specified in the said certificate. 

. 3. Exemption certificates shall not be ieeued for a period exceeding four years at a 
tlDle. 

4. Every Member taking advantage of the provisions of this Artiole shall communi. 
cate to ~  International Labour Office in its annual report upon the applioation of this 
ConventIOn: , 

(a) the texts of a.lllaws and regulationa relating to the grant of exemption under 
this Artiole ; 

(b) partioulars 8B to the number of vessels and total tonnage ,in respect of which 
exemption oertificat.es are for the *e being in foroe ; and 
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(e) any olBervations 88 to the grant of Kemption made by the)hip-owners', officers, 
and seamen's orgqisa.tioas ~ 

PART V.-FmAL PBoTIsIon. 

1. In respect of the territories referred to in Artiole 35 of the Constitution of the 
blWnational Le.bour Organisation, ea.ch Member of t., Orga.Dilla.tion whioh mti&t thia 
Coavention Bhs.ll a.ppend to its ratifioatioD & declaration stating : 

(a) the territories in respect of whioh it undertakes to apply the provisions of the 
Convention without modification. 

(b) the territories in respect of whioh it undertakee to apply the provisiODS of the 
Convention subject to modifioations, together with details of the said mod,i. 
fication; 

(e) the territories in respect of whioh the Convention is inapplicable and in snoh oasee 
the grounds on whioh it is inapplicable; 

(d) the territories in respect of whioh it reserves its decision. 

2. The undertB.kings re6lrred to in sub-paragraphs (a) and (b) of ~ 1 of thia 
Article shall be deemed to be an integral part of the ratiJloa.tion and shall have the force of 
ratification. 

3. Any Member may by a subsequent deoIa.ration canoel in whole or in part any reo 
servations made in its original declaration in virtue of sub·paragraphs (b), (c) or (d) of 
paragraph I of this Article. 

Article 23. 

The formal ratification of this Convention shall be communicated to the &oretary. 
General of the league of Nations for registration. 

Article 24. 

1. This Convention shall be binding only upon those Members of the International 
Le.bour Organisation whose ratifications have been registered with the Secretary.Geue. 
ral. 

2. It shall come into force six months after the date on which there have been regis. 
tered by the Secretary.General of the League of Nations the ratifications of five Members 
of the Organisation each of which has a. mercantile marine tonnage of not le&8 than one 
million tons. 

3. Thereafter, this Convention shall come into force for any Member six months after 
the date on which its ratification ha.s been registered. 

Arltele. 25. 

AB soon 88 the ~  of five of the Members mentioned in the second paragraph 
of Article 24 have been regIStered, the Secretary-Geueral of the League of Nations shall so 
notify all the Members of the International Le.bour Organisation. He shall likewise notilfy 
them of the registration of ratifica.tions which may be communicated subsequently by other 
Members of the Organisation. 

Article 26. 

1. A Member which ha.s ratified this Convention may denounce it after the expiration 
of five years from thc date on which the Convention first comes into force by an act com. 
ImUlicated to the Seoretary-Geneml of the League of Nations for I'Cgistration. Such de-
nunciation shall not take effect until one year after the date on which it is registered. 
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2. &oh :Member whiok bas .~  ConV6Dtion and which does not, within the 
year fDllowiag the expiration 01. .~ of B:Vtl years . ~ . ..  . ~~
graph exeroise the right of donUIlclllotlOn proVIded for m this Artlcle, will be boUIld for 

~  period of five years &nd, thereafter, ma.y denoUIlCe this Convention at the expiration 
of each period of ave y.rs _doer the rer-pnwided for in this Artiole. 

Arlicle 27. 

At the expiration of each period of five years after the coming into force of this 
Convention, the GoveraiD,g Body of the Int.emationeJ !.aboill' Oftioe tIbaU pnwent to the 
General Conference a report on the working of this Convention and shall consider the 
desirability of placing on the Agenda of the Conference the question of its revision in 
nole or in pazt. 

Article 28. 

1. Should the Conference adopt a new Convention revising this Convention in whole 
or in part, then, unless the new Convention otherwise provides, 

(a) the ratification by a Member of the new revising Convention shall ip80 jure 
involve the immediate denunication of this Convention, notwithstanding 
the provisions of Article 26 above, if and when the new revising ~  

shall have oome into force ; 

(b) as from the date wilen tile new revising Convention comes into force this Con-
vention shall cease to be open to ratification by the Members. 

2. This Convention shall in any case rema.in in force in its actual form and content for 
those Members which have ratified it but have not ratified the revising Convention. 

Article 29. 

The French and Enghish texts of this Convention shAll both be authentic. 

Recommendation concerning HQ'Urll of Work on Board Ship aaa Mantling. 

(The formaJ preamble is omitted.) 

Having regard to the fact that the Hours of Work and Manning (Sea) Convention, 
1936, does not r6gulate hours of work or manning in vessels engaged only in nationaJ coast-
ing trade; 

That it allows each Member to except from the application of its proviBions tile ~ 
referred to in Article I, paragraph 3, of the said CORvention, and 

That some of its provisions do not apply to vessels below a certain tonnage ; 

The ConferenC? ~ ~ that each Member which has not already regu1a.t.ed hours 
of work and mannmg m these different classes of vessels should investigate the conditions 
obtaining in ~  in the light of the rules laid down in the said Convention; a.nd 

Fort.ber recommends that each such Member lIhould take all necessary measures to 
fI'6Vftlt overwork and insufficient manning on such vessels. 

Draft CofttIefttioa ~  the LUWilitll of tI.e BMp01VMr W. aa.e of ~  I_jury; 
or Death of Seamell. 

(The preamble is omitted.) 

Article 1 . 

. 1. This ~ . ~ applies to all p8l'8Ons employed on board any vessel, other than a 
, .ahlp Of. war, regiBtered m  a territory for which this Convention is in force and ordinarily en-
gaged m maritime navigation. 
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2. Provided that any Member of the International Labour Organisation may in ita 
utional1aws or regulations make BUch exoeptious 88 it deems neoMII&lY in _peot of ~ 

(II) persons employed on board: 
(i) v_Is of public authorities when such v_Is a.re DDt engaged in trade; 

(ii) coastwise fishing boats ; 
(iii) boats of less than twenty-five tODB gro88 tonnage ; 
(w) wooden ships of primitve build such as dhows and junks; 

(b) persons employed on board by an employer other than the ship-oWDlll; 
(e) persons employed solely in ports in repairing, cleaning, loading or nnJoading 

vessels ; 
(d) members of the shipowners' family; 
(e) pilots. 

Article 2. 

1. The shipowner shall be liable in respect of : 
(II) sickness and injury oocurring between the date specified in the articles of aaree-

ment for reporting for duty and the termination of the engagement; 
(b) death resulting from such sickness or injury. 

2. Provided that national1aws or regulations may make exceptions in respect of : 
(II) injury incurred otherwise than in the service of the ship; 
(b) injury or sickness due to the wilful act, default or misbehaviour of the sick, injured 

or deceased person ; , 
(e) sickness or infirmity intentionally concealed when the engagement is entered 

into. 
3. Nation8J laws or regulations may provide that the shipwoner shall not be liable in 

respect of sickness, or death directly attributable to sickness, if at the time of the engage-
ment the person employed refused to be medically examined. 

Article 3. 

For the purpose of this Convention, medical care and maintenance at the expense of the 
shipowner comprises : 

(II) medical treatment and the supply of proper and sufficient medicines and thera-
peutical applianoes; and 

(b) board and lodging. 

Arlide 4. 

1. The shipowner shall be liable to defray the expense of medical oare and mainte-
nance until the sick or injured person has been cured, or until the sickness or incapacity has 
been declared <If a permanent character. 

2. Provided that national laws or regulations may limit the liability of the shipowners 
to defray the expense of medical care and maintenance to a period which shall not be less 
than sixteen weeks from the day of the injury of the commencement of the sickness. 

3. Provided also that if there is in force in the territory in which the vessel is registered 
a schemo applying to seamen of compulsory sickness insurance, compulsory accident insu-
rance, or workmen's compensation for accidents, national laws or regblations may pr0-
vide: 

(II) that a shipowner shall cease to be liable in respect of a sick or injured person 
from the time at which that person becomes entitled to medical benefits undeL" 
the insurance or compensation scheme; 
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(6) that the shipowner shall ceue to be liable from the time prescribed. by law 
for the grant of medical benefits under the insurance or compensation 
scheme to the benefioiaries of suoh sohemes, even when the sick or injured 
person is not covered by the scheme in question, unless he is excluded from 
the scheme by reason of any :restriotion which affects particularly foreign 
worker or workers not reeident in the territory in which the vessel is 
~ . . 

Article 5. 

1. Where the sickneBS or injury results in incapaoity for work the shipowner shall be 
liable: 

(a) to pay full wages as long as the sick or injured person remains on board ; 
(6) if the siok or injured person has dependants, to pay wages in whole or· in part 

as presoribed by nationallaW8 or regulations from the time when he is landed 
until he has been cured or the sickness or incapacity has been deolared of a 
permanent oharaoter. 

2. Provided that national laws or regulations may limit the liability ·of the shipoWller 
to pay wages in whole or in part in respect of a person no longer on board to a period which 
shall not be leBS than sixteen weeks from the day of the injury or the commencement of 
the siokneBS. 

3. Provided also that if there is in force in the territory in whioh the veBBel is registered 
a Boheme applying to seamen of compulsory sickness· insurance, compulsory accident 
insurance, or workmen's compensation for acoidents, national laws or regulations may 
provide: , 

(a) that a. shipowner shall oease to be liable in respect of a sick or injured person 
from the time at which that person becomes entitled to cash benefits under 
the insurance or compensation scheme: 

(6) that the shipowner shall cease to be liable from the time prescribed. by law for 
the grant of C88h benefits under the insurance or compensation scheme to 
the beneficiaries of such schemes, even when the sick or injured person is 
not covered by the scheme in question, unless he is exoluded from the scheme 
by reason of any restriction which affects particularly foreign worker or 
workers not resident in the territory in whioh the vesesel is ~ . 

Article 6. 

1. The shipowner shall be liable to defray the expense of repatriating every siok or 
injured person who is landed during the voyage in consequence of siolmess or inj1ll'Y. 

2. The pbrt to which the siok or injured person is to be returned shall be : 

(a) the port at which he was engaged; or 

(b) the port at which the voyage commence4 .. or 

* (c) a port in his own country or the counto/'to which he belongs; or 

(d) another port agreed upon by him and the master or shipowner, with the 
approval of the competent authority. 

3. The ?Ipense of repatriation shall include all charges for the transportation, 
~  and food of the sick or injured person during the journey and his 

mamtenance up to the time fixed for this departure. . 

. . .~. If the ~ or injured person is capable of work, the shipowner may discharge his 
liability. to repatriate him by providing him with suitable employment on board a vessel 
proceeding to one of the destinations mentioned in paragraph 2 of this Artiole. 

L429LAD .. • 
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Arlicle 7. 

1. The ahipo-wner shall be liable to defray burial expenses in caae of death occurring on 
board, or in case of death occurring on shore if at the time of his death the deceued perBOD 
was entitled to medical care and maintenance at the shipowner's expense. 

2. National laws or regulations may provide that burial expenses paid by the 
shipowner shall be reimbursed by an insurance institution in cases in which funeral benefit 
is payable in respect of the deceased person under laws or regulations relating to BOCial 
insurance or workmen's compensa.tion. 

Article 8. 

National laws or regulations sh&ll require the shipowner or his representative to tab 
measures for safeguarding property left on board by sick, injured or deceued perBODB to 
whom this Convention applies. 

Article 9. 

National laws or regulations shall make provision for securing the rapid and inexpensive 
aettlement of disput.es (lOncerning the liability of the shipowner under this Con-
:98ntion. 

Article 10. 

The shipowner may be exempted from liability under Articles 4, 6 and 7 of thia 
Convention in 80 far as such liability is assumed by the public authorities. 

Article 11. 

This Convention and national laws or regulations relating to benefita under thil 
Convention shall be so interpreted and enforced as to ensure equality of treatment to all 
seamen irrespective of nationality. domicile or race. 

Article 12. 

Nothing in this Convention shall affect any law, award, custom or agreement between 
ahipowners and seamen which ensures more favourable conditions than those provided 
by this Convention. 

Article 13. 

1. In respect of the territories referred to in Article 35 of the Constitution of the 
lnternational Labour Organisation, each Member of the Organisation which ratifies thiso 
Convention shall append to ita ratification a declaration stating: 

(a) the tmritaries in respect of which it undertakes to apply the provisions of the 
Convention without modification; 

(b) the territories in respect of which it undertakes to apply the provisions of the 
Convention subject tc. modifications, together with deta.ils of the said 
modifications ; 

(e) the territories in respect of which the Convention is inapplicable and in such 
cases the grounds on which it is inapplicable; 

(d) the territories in respect of which it reserves ita decision. 

2. The undertakings referred to in sub-paragraphs ~  and (b) of paragraph l'of this 
.Article shall be deemed to be an integral part of the ratification and shall have the forCe 
of ratification. 

3. ADy Member may by a subsequent declaration cancel in whole or in part aJ,l1 
rfJll8rvations made in its original declaration in virtue of sub-paragraphs (b), (e) and M 
of paragraph 1 of this Article. . 
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ArUcIe 14. 

The furmal ratifications of this Convention shall be communicated to the Secretary. 
General of the League of· Nations for registration. 

Artick ~. 

1. This Convention shall be binding only upon those Members of the ID.temaUonaI 
Labour Organisation whose ratifications have been registered with the ~

General. 

2. It shall come into force twelve months after the 1 ate on which the ratificationll of 
two Members have been registered with the Secretary-General. 

3. Thereafter, this Convention shall come into force for any Member twalve IDODibI 
after the date on which ita ratification has been regilltered. 

Artick 16. 

As Boon at,; the ratifications of two Members of the International lAbour 
Organisation have been registered, the Secretary-General of the League of Nations shall 
10 notify all the Members of the International lAbour Organisation. He shalllikBwi8e 
notify them of the registration of ratifications which may be communicated subsequently 
by other Members of the Organisation. 

Article 17. 

1. A Member which has ratified this Convention may denounce it after the expira-
tion of ten years from the date on which the Convention first comes into force, by an ac, 
communicated to the Secretary-General of the League of Nations for registration. Such 
denunciation shall not take effect until one year after the da.te on which it is registered. 

2. Each Member which has ratified this Convention and which does not, within the 
year following the expiration of the period of ten years mentioned in the preceding para-
graph, exercise the right of denunciation provided for in this Article. will be bound for 
&Dother period of ten years and, thereafter, may denounce this Convention at the exphao 
tion of each period of ten years under the--terms provided for in this Article. 

Article 18. 

At the expiration of each period of ten years after the ooming into force of .thiI 
Convention, the Governing Body of the International Labour Office shall present to the 
General Conference a report on the working of this Convention and shall consider the desir-
ability of placing on the Agenda of the Conference the question of its revision in whole or 
in part. 

Article 19. 

1. Should the Conference adopt a new Convention revising this Conventiro in whole 
or in part, then, unless the new Convention otherwise provides, 

(4) the ratifi'Jation by a Member of the news ~  shall ipao jun 
involve the immedi&te denunciation of this Convention, notwithstanding 
the provisions of Article 17 above, if and when the new revising Convention 
shall have come into force; 

(b) as from the date when the new revising Convention comes.into force this C0n-
vention shall cease to be open to r&tification by the Members. 

2. This Convention shall in any case remain in force in its &ctual form and canteD, 
for those Members which have ratified it but have not ratified the revising ~ 

Arhcle 20. 

The French and English texts of this Convention shall both be authentic. 
L429LAD D2 
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(The preamble and b-mal articles at end are omitted;) 

Article 1. 

1. Every pel'BOn employed 88 m88ter or member of the crew or otherwise in the 
servioe of the ship, on board any vessel, other than a ship of war, registered in a 
territory fO!' which this Convention is in foroe and engaged. in maritime navigation or· sea-
fishing, shall be insured under a compulsory sickness insuranoe Boheme. 

2. Provided. that any Member of the International Labour Organisation may in its 
w-tionallaws or regulations make suoh exoeptions 88 it deems necessary in respect of : 

(a) persons employed. on board vessels of public authorities when suoh vessels are 
not engaged in trade; 

(b) persons whose wages or income e·xceed a prescribed. amount; 
. (c) parsons.who are not paid a money wage; 

(d) persons not resident in the territory of the Member; 
(e) persons below or above prescribed. ~  

(f) members of the employer's family; 
(Ii) pilQts. 

Article 2. 

1. An insured person who is rendered. incapable of work and deprived. of his wages 
by reasons of sickness shall be entitled. to a cash benefit for at least the first twenty-six 
weeks or one hundred. and eighty days of incapacity from and including the first day for 
which ~  payable. 

2. The right to benefit may be made conditional upon the completion of a qualifying 
period and of a waiting period of a few days to be counted. from the beginning 6f the in-
capacity. . 

3. The cash benefit granted. to the insured. person shall nevor be fixod at a rate lower 
than that fixed. by the general seheme of compulsory siokness insurance, where suoh a 
scheme exists but does not apply to seamen. 

4. Cash benefit may be withheld: 
(a) while the insured person is on board or abroad ; 
(b) while the insured. person is maintained by the insuranoe institution or from public 

funds ; provided. that in such case it shall only partially be withheld when 
the insured p6l'BOn has family responsibilities; 

(c) while in respect of the same illness the insured person receives compensation 
from another souroe to which he is entitled. by law, so however that in suoh 
case benefit sho.II only' be wholly or partially withheld if and so far as suoh 
compensation is equal to or less than the amount of the benefit payable 
under the sickness insurance scheme. 

5. Cash benefit may be . ~ . in the 088e of siokness oaused. by the insured 
person's wilful misoonduct. --

- .. 
Article 3. 

1. The insured. . person shall be entitled.. fl"!l6 of oharge, as from fme 06mmenoement of 
bis illness and at least until the period preseribed. ~ the grant of sicknfJIs benefit ex;llirell 
to medical treatment by a folly qualified. medical prllo01itioner and to the supply of proper 
and sufficient medicines and appliances. 
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. 2. Provided that the insured person may be required to pay such part of the ooet of 
medioal benefit as may be prescnDed by natiooallaws or regulations. 

3. Medioal b:mefit may be withheld while the insured person is on boa.rd or abroad. 
4. Whenever the ~  so require, thc insurance institution may provide for 

the treatment of ~ sick person in hospital and in such case shall grant him full mallft!n&Oe 
together with the necessary medical attention and care. 

Article 4. 

1. When the insured person is abroad and by reason of sickness has lost his right to 
wages, whether previously payable in whole or in part, the oash benefit to which he ~  
have been entitled had he not been abroad shall be paid in Whole or in part to his family 
until his return to the territory of the Member. 

2. National laws or regulations may p3scribe or authorise the provision of the following 
benefits ;-

(G) when the insured person has family responsibilities, a cash benefit additional to 
that provided for in Article 2 ; , 

(b) in oase of the siokness of ~  of the insured parson's family living in his 
home and dependent on him, aid in kind or in oash. 

Article 5. 

1. National laws or regulations shall prescribe the oonditions under which an lnsurW 
woman, while in the territory of the Member, shall be entitled to maternity benefit. 

!. N&iionallaws or regulations may prescribe the oonditions under whioh the wife 
of an inmred man, while in the territory of the Member, shall be entitled to maternity 
Mnefit. 

Arlicle 6. 

1. On the death of the insured person, a oash benefit of an amount prescribed by 
national laws or regulations shall be paid to the members of the family of the deoeased or 
be applied for defraying the funeral expenses. 

%. Where there is in force a pension scheme for the survivors of deceased seamen. the 
grant of the oash benefit provided for in the preceding paragraph shall not be oompulsory. 

Article 7. 

The right to insuranoe benefit shall continue even in respect of sickness ooourring 
during a definite period after the termination of the last engagement, whioh Period shall 
he fixed by national laws or regulations in such a way as to cover the DOrmai interval 
between aucoessive engagements. 

Artick 8. 

1. The insured persons and their employers shall share in providing the financial 
• rNOurOl!ll of the sickness insuranoe scheme. 

2 .. ~  or regulations may provide for It. financial contribution lIy the public 
authorities. ,! f;; 

Artick 9. 
1. Siokness insuranoe shall be administered b1' lIlIlf-governing instatutions, whioh 

shall be under the administrative and finanoial supervision of the public authorities and 
shall not be carried on with a view to profit. 

2. Insured persons, and'in the case of insuranoe institutions set up specially for sea.men 
~ ~ h;-ws or regulations the employers also, shall participate in the IIl&Da8tIment of the 

. ~  under suoh conditions as may be preacz:ibed by national laws or regulations. 
whiCh may also provide for th.e participation of other perIOD8 ClQJlO!II'Dfld. 
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3. Provided that the administration of sickness inswance may be undertaken direcilly 
by the State where and 80 long 88 ita administration by self· governing institutions ill ren-
dered ~ or impossible by reason of national oonditions. 

Article 10. 

1. The insured person shall have a right of appeal in case of dispute concerniBg his 
right to benefit. 

2. The prooedure for dealing with disputes ahall be rendered rapid and inexpensive 
for the insured person by means of special courts or any other method deemed appropriat.e 
1IDCler national l&ws or regulations. 

Article 11 . 

. Nothing in this Convention shall affect) any law, award, custom or agreement between 
IidpoWJllll'll and·seamen which ensures more favourable conditions than those provided by 
ibis Convention. 

• • • • • • • • • • • 
Article 18. 

1. Should the Conference adopt a new Convention revising tim Convention in whole 
cir in part, then, unless the new Convention otherwise provides, 

(a) the ratification by a Member of the new revising Convention shall ipao jun 
ilwolve the immediate denunciation of this Convention, nothwitbatanding 
the Provisions of Article 16 above, if and when the new revising Convention 
shall have come into force ; 

(b) 88 from the date when the new revising Convention comes into force this Con-
vention shall cease to be open to ratification by the Members. 

2. This Convention shall in any case remairi in force in ,its actual form and oonten' 
for those Members which have ratified it but have not ratified the revising Convention . . ' • • • • • • • • • • 

NOTB.-Aiti.cles 12 to 17 and 19 are identical with Articles 13 to 18 and 20 respectively 
of the Draft Convention concerning the liability of the shipowner in case of siokness, injury 
Gl' death of seamen. 

B6cofMlleftdation concerning the Promotion of Seamen's Welfare in Port •. 

(The preamble is omitted.) 

PART I.-GENBRAL ORGANISATIOl{. 

1. It is desirable to create in. , every important port an official or officially reoognieed 
body, whioh might comprise representatives of shipowners, seamen, national and local 
authorities and the chief associations concerned, ~  purposes of: 

(a) collecting, as far as possible in conjunction with the differeni authorities or 
'organisationll oorioerned, including the consular. authoritiee of JDaritime 
States, all useful information and suggestions on the conditions for _meII. 
in the port; 

(b) advising the competent departments, authorities and ~  'III to the 
1Idoption, ~  . ~ ~ . of ,me\URU'68 ~ ~ ~. ~  of 

~  , 11, ." .. :.': :.... " ' ...•.. i .. 



STATEIolENT LAID ON THE TABLE. ',tN9 

-(0) oollaborating if required with other oompetent bodies in 0IIlT)'iDg au BOob 

measures. 
t. It is desirable in order to enable the International Labour Office, to inform the 

OovernmeniB of the maritime States and to IIoII8ist them to co-ordinate their action, that 
MCh of them should keep in touch with the Ot'Iice and furnish it every three ye&1'll with all 
useful information on the experience acquired in the promotion of seamen's welfare iq ports 
aod on the progress made in this field. 

PART II.-Rli:GULATIOl'l'. 

3. There should be laws or regulations to protect seamen, by m8M1m!8 including the 
foUowing, from the dangers to which they are ,exposed in certain establishments or in the 
doob Ie BUob:-

(a) the regulation of the sale of intoxicating liquor; 
(b) the prohibition of the employment in public houses of young peJ"llOns of either 

sex under a certain age ; 
(0) the application of the provisions of international agreements limiting the ale 

and use of narcotics to all seamen without distinction of natknality ; 
(d) the prohibition of the entry into the docks and harbour area. generally of 1iD-

desirable persons ; 
(e) the fencing off of dock a.rea.s and the protection of the edges ofwha.rves and quays 

and other dangerous parts of docks by fixed or movable barriers, wherever 
such measures are practicable; 

(j) the provision of sufficient lighting and, where necessary, of signposts for docb 
and approaches. 

4. In order to ensure the strict enforcement of the measures indica.ted above and to 
iDoreaae their efficacy, there should be a.iTangements for supervision, including: 

(a) supervision of ~  where intoxieating liquors are sold and, where 
necessary and practicable, of hot.els, cafes, lodging houses and other similaT 
establishments in the harbour area; 

(b) supervision, which might be carried out jointly by masters and the public autho-
rities, of persons visiting ships, including boatmen plying betWeeri 'shipe 
and the shore, with a view to preventing intoxicating liquor or narcotiOil being 
wrongfnlly brought on board or the fulfilment of any other illicit purpose ; 

(0) the maiDteD,&Ilce in the ~  area of adequat& police fomes, specially' trained 
and equipped, which should keep in touch with the other BUpervising bodies, 

5. For the better protection of foreign seamen, measures should be take)) 00 facilitate. 
(a) their relations with their consuls; and 
(b) effeotive co-operation between consuls and tht'-looal or national anthoritieR. 

PART lII.-HEALTH. 

, 6. Soliciting and enticing, whether directly or indirectly, in the neighbourhood'bf the 
'harbour, and in districts freqnented by seamen should.pc energetically repressed. 

7. All suitable measures should be taken to make known to sea,men entering the port. 
irrespective of their nationality: 

(a) tho dangers and means of preventing diseases to which they are.exposed, includ-
ing more particularly tuberculosis and tropical and venereal diseases ; 

. ~ the neoeasity for persons auffering from diseases to undergo treatment, and ,he 
facilities available mr such treatment; and ' 

(0) the dangers arising from ~ habit of using narcotics. 
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8. ~  of seamen BUffering from disease should be faoilitated by suitable 
measures including : 

\a) .. wide extension as possible, especially in the dock area, of free and oontinued 
treatment for venereal diseases, as provided, for example, by the .Agreement 
oonoeming fa.cilities to be given to Merchant Seamen for the Treatment of 
Venereal Diseases; signed at Brussels, 1 December 1924:; 

(b) the admission of seamen to clinics and hospitals in ports, without difficulty and 
irrespective of nationality or religious belief; 

(c) &II wide application as posSible to foreign seamen of the provision made for the 
protection of nationals against tubereulosis ; 

(tl) the provision, wherever possible, of arrangements designed to ensure, when 
necessary, continuation of treatment with a view to supplementing the 
medical facilities available to seamen. 

PART IV.-AocoIlOlODATIOl!f·Al!f]) RUBATIol!f. 

9. Arrangements should be made, at least in the larger porta, for the material and 
generiiJ asiliBf.a.D.cie of seamen while in the port, and such arrangements should more parti-
cularly mclude : 

(CI) the institution or development of seamen's hostels of a satiBfaM;ory character 
and furnishing suitable board and lodging at reasonable prices ; 

(b) the institution or development of institutes-which might be distinct from the 
lIEl&D1en's hostels, but should keep as far &8 poesible in touch with them-
providing meetiDg and recreation rooms (canteens, rooms for games, libraries 
eto.) ; 

(c) the organisation, where possible in co-operation with ships' sports clubs. of 
healthy recreations, such &8 sports, excursions, etc. ; 

(tl) the promotion, by every poBBible means, of the family life of seamen. 

PART V.-SAVDlGS AND RBIII'l'TAl!fCE OF WAGES_ 

10. In order to help to save and to transmit their savings to their families : 

(CI) there should be adopted a simple, rapid and safe system, operating with the 
&BBistance of consuls, masters, shipowners' agents or reliable private institu-
tions, for enabiling seamen, and more especially those who are in a foreign 
country, to deposit or remit the whole or part of their wages ; 

(b) a system for enabling seamen, at the time of their signing on or during the voy-
age, to allot, if they so desire, a proportion of their wages for remittanoe at 
regular intervals to their families, should be instituted or made of more 
general application. 

PART VI.-Ino1uu.TIOl!f FOB SB.UIBl!f. 

11. In view of the fact that the SUooeB8 of most of the measures recommended above 
must depend to a large extent on suit..ble pUblicity among seamen, such pUblicity should . 
be organised and undertaken by the public authorities, the bodies referred to in Part I of 
thil Recommendation, and the competent &88OCiatiOilS, assisted as far as poBBible by the 
lhips' oftioers and doctor and by ships' sports clubs. 

12. Such publicity might include: 
(CI) the distribution on shore and, subject to the consent of the master, on board 

ship, of pamphlets in the most appropriate languages giving clear infor-
mation as· to the facilities available for seamen in the·port. of call or in the 
next port. for which the .ship is bOlJDd ; 



8TATEMBNT LAID ON THE TABLB. 2851 

(b) the creation in the larger porta of information officeB, either at shipping offices 
or elsewhere, eui1y acceB8ible to seamen and staffed by persons capable of 
giving directly such explanatioDb or guidance as may be Ul!eful ; 

<c) ,the inclusion of some Ul!eful information for the physical well being and general 
protection of seamen in _men's boob, discharge boob or other ~  
habitually carried by seamen, or in noticeB posted in a conspicuous place m 
the crew's quarters; 

(d) the frequent publication of articles of general and educational ~ to seamen 
in periodicals read by _men, both of specialised and general mterest, and 
also the use of the cinema for this purpose ; 

(e) the distribution of information concerning the tariffB of local transport and of 
local places of interests and entertainment. 

PART VII.-EQu.u.rrY OF 1'B.uTlDlfT. 

13. Governments, authorities and organisations which may have to ~ funds 
fOT the welfare of seamen are specially urged not to concern themselves solely with seamen 
of a particular nationality, but to act as generously as po88ible in the spirit of interDational 
~ . 

Draft ~ OOACM'Mtag the llioniomu1I& Bequ.ir_t of Prof8NioUl Catnac'ty for 
J[(JIt",. GIld O/ft08ra 1m Board llerck_, 8M-p. 

(The preamble and formal articles at end are omitted.) . 

.Article 1. 

, 1. ThU Convention appliea to all v_Is registered in a territory a,r which this Con· 
vention is in force and engaged in maritime navigation with the exoeptioD of : 

(a) shipe of war ; 

(b) Government vessels, or vessels in the service of a public authority, wbict. are net 
engaged in 'trade ; . . 

(e) wooden ships of primitive build such as dltOW8 and janka. 

2. National law. or regulations may grant exemptions or exceptions in respect of 
v_Is of 1_ than 200 tons groas registered tonnage . 

.Arlicle 2 . 

. For the purpose of this Convention the following expressions have the IDfl&Dings hereby 
~  to them:-

(4)" master or skipper" means any person having command or charge of a v_I; 

(b) ~  ~ in charge of a watch" means any person, other than a pilot 
who 18 for the tlDle.being actually in charge of the navigation or manoeuvr. 
ing of a vessel : 

(c) "chief engineer" means any person permanently responsible for the mechical 
propultion of a vessel ; 

(d) .. engineer officer in charge of a watch" means any person who ia for the time 
being actually in charge of the I'1lDIliDg of'a veIIIel'Ieugine.. . 



2852 LEGISLATIVE ASSEMBLY: [1ST OCT. ~ . 

Amde J, 

1. No person sh&Il be engaged to perform or shall perform "n boa.rd any vfll'lll6l to 
lfhioh this Convention applies the duties of master or skipper, navigating officer in oh&rge 
of a watch, Chief engineer, or engineer officer incha.rge of a watch, unless he holds a certi-
ficate of competency to perform such duties, issued or approved by .the 'public authority of 
\he territory where the vessel is registered. 

2. Exceptions to the provisions of this Article may be made only in cues of /0fYJC 
~. -

Article 4.· 

1. No Person shall lie granted a certificate of competency unleSs: 

(a) he hM reached the minimum age precribed for the issue of the certificate in 
question; 

~  his professional experience has been of the minimum duration prePcribed forthe 
issue of the certificate in question; and 

. :/:) he has puaed the examinations organised and supervised by the competent 
authority for the purpose of testing whether he possesses the qualifications 
necessary for performing the duties corresponding to the certificate for which 
he is a candidate. 

l. NationaUaWB or regulationBBhaIl ; 

(a) prescribe aminimuin age to have been attained by and· a minimum period of pro-
fessiODlll expePence t.o have been. completed by, candida.teB for each grade of 
competency certificate; . .. 

(b) provide for the organisation and 1:JuperviBion by the competent authority of 
one or more examinations for the purpose of testing whether candidate. 
for .oompetency certificates .p0BS6BB the qualifications.necessa.ry for per-
forming.the duties correspOnding to the certificates for whi,eli they are 0lIoII-didates.· .,... 

3. Any Member of the Organisation may, during a period of three yeIi.rB from the date 
of ita ratification, issue .pompetenoy certificates to ~  whohav:e .~ the 
examinations organised in virtue of paragraph 2 (b) of this .Article who; 

(a) have in faotliad sufficient practical experience of the duties corresponding ~ 
the certifiea.te· in question ; and 

(b) have no record of any aeri01l8 technical error apiDat 1;h-. 

Artick 5. 

1. Each Member whioh ratifies this Convention shall ensure its due enforcement by 
an efficient system of inspection. 

2. National laws or regulations shall provide for the cases in which the authorities 
of a Member may detain vessels registered in its territory on acceunt of a breach of the 
provisions of this Convention. .. . 

3. Where the authorities of a Member which has. ratified this Convention find a breach 
of its provisions on a vessel registered in the territory of another MembM which has also 
ratified the Convention, the said a.uthorities IIhall communicate with tile oonsul of the 
Member in the territory ?f which ,the vessel. is. registered. .,. 

Article 6. 

1. National laws or ~ ~ shall ~  pell8lties or. discipJinary me&II11reB ~ 
- in which the provisions of this Convention ate not respected. . 
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!. In partioular, such penalties or disciplinary m88BUl'e8 shall be prescribed for ('..-
iD which : . . 

• 

(0) a shipwoner, shipowner's agent, master, or skipper has engaged a person not; 
certi1icated &8 required by this Convention ; 

(b) a master or skipper has allowed any of the duties defined in Article 2 of this 
Convention to be performed by a person not holding the corresponding or a 
superior certificate ; 

(c) a person has obtained by fraud or forged documents an engagement to ~ 
any of the duties defined in the said Article 2 without holding the teqU81te 
certificate. 

• • • • • • • • • • 
Arlicle 13. 

1. Should the Conference adopt a new Convention revising this Convention in whole 
or in part, then, unless the new Convention otherwise provideli, 

(a) the rati1ication by a Mllmber of the new revising Convention shall ipBo ~ 
involve the immediate denunciation of this Convention,notwithstanding 
the provisions of Article 11 above, if and when the new revising Convention 
shall have ~  into fotoo ; 

(b) &8 from the date when the new revising Convention comel into force this Con-
vention shall cease to be open to rati1ication by the Members. 

!. This ConventiOn shall in any 0&86 remain m force in its actual form and content 
for those Members which have rati1ied it but have not rati1ied the revising Convention . 

• • • • • • • • • • • 
NOTB.-Articles 7 to 12 and 14 are identical with Articles 13 to 18 and 20 respectively, 

Gf ~ Draft Convention concerning the liability of the shipoWner in case of sickness, injury 
GI' death of seamen. . 

DrrI,ftOonvenltOlS ~  ~  with fJIlY for .. men. 

(The preamble and formal a.rtiole.s at end are omitted.) 

Arlicle 1. 

1. This Convention applies to the master, officers, and members of the crew, including 
wireIeBa operators in thjl service ofa wireless telegraphy company, of all ~  vesselB, 
whether publicly or privately owned, which are registered in a territory for. which the 
Convention is in force and are engaged in the transport of cargo or passengers for the 
purpose of trade. . 

!. National laws or ~  shall determine when vessles are to be regarded as 
-..going veesels for the purpose of this Convention. 

3. This Convention does not apply to : 

(a) persons employed in vessels engaged in fishing, whaling or similar pursuits or in 
operations directly connected therewith ; 

(b) pel'8Oll8 employed in any vessel the mew of which consists entirely of members of 
the Qwner's family &8 defined by national laws or regulations ; 

(c) persena notlelllUD8ftloW for ~  rem1lJ1erated only bya nomiBal 
alary .x. ~  I'8linmeraW exclusively },y • share of proIiiB ; 
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(el) pel'8Ons working exclusively or mainly on their own acoount ; 
(e) persons employed in wooden ships of primitive build such as dhows and jUDka ; 
(f) pel'8Ons whose duties are oonnected solely with the cargo carried on board and 

who are not in fact in the employment either of the owner or of the master ; 
(g) travelling dockers. 

Article 2. 

1. Every pel'8On to whom this Convention applies shall be entitled after one year of 
oontinuoUB service with the same undertaking to an annual holiday with pay the duration 
ot which shall be : 

(a) in the case of masters, officers, and wireleB8 operators, not less than twelve 
working days ; 

(b) in the case of other membera of the crew, not leB8 than nine working days. 

2. For the purpose of calculating when a holiday is due : 
(a) service of articles shall be included in the reckoning of continuoUB service ; 
(b) short interruption of service not due to the act or fault of the employee, and not 

exceeding a total of six weeks shall not be deemed to break the oontinaity 
of the periods of service which precede a.nd follow them ; 

(e) oontinutiy of service shall not be deemed to be interrupted by any change in the 
management or ownership of the vessel or vessels in which the peraon con-
cerned has served. 

3. The following shall not be included in the annual holiday with pay :-
(a) public and CUBtomary holidays; 
(b) interruption of service due to sicknese ; 
(e) any time off allowed in oompenaation for weekly rest days and publio holidays 

worked at sea . 
•. . There may be defined by national laws or regulations or by oollective agreement 

llpeoial oircumstanoes in which, subject to oonditions prescribed by such laws or regolatiOI15 
or fixed by suoh agreement, 

(a) an annual holiday with pay due in virtue of this Convention may be divided 
into parts or be accumulated with a Bubsequent holiday ; 

(b) there may be substituted for such a holiday, when in exceptional oircumstanoes 
the service 80 requires, a cash payment at least equivalent to the remnneration 
provided for in Article 4 • 

.Article 3. 

1. The annual holiday shall be given in the territory in whioh the ~  is ~ 
~  one of the following porta :- . 

(a) the port from which the vessel trades ; 
(b) the port at whioh the pel'8On entitled to the holiday was engaged; or 
(e) the port of the vessel's final destination. 

2. Provided that the holiday may be given at any other port by mutual ooneent. 
3. When an annual holiday is due it shall be given by mutual agreement at the first 

opportunity as the require>.nents of the service allow. 

Arliek 4. 

. 1 .. Every pBl'8On taking .. holiday in virtue of Artiole 2 of this Convention shall receive 
in respect of the full peribd of the holiday hB anal remaaention. . 
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2. The uaualremuneration payable in virtue of the preceding paragraph shall include 
a BUitable subsistence allowance and shall be calculated in a manner which shall be pres-
cribed by nationai laws or regolatious or bed by oollective agreement . 

.Article S. 
, Any agreement to relinquish the right to an annual holiday with pay, or to forego 
noh a holiday, shall be void. 

Article 6. 
National laws or regulations may provide that a person who eng&ges in' paid ~ 

ment during the c.ourse of annual holiday may be deprived of his right to payment in 
respect of the period of the holiday. 

Article 7. 
, 'A ~  who leaves or is discharged from the aervice of his employer before he_ 

taken a holiday due to him shall'receive in respect of every day of holiday due to him in 
virtue of this Convention the remuneration provided for in article 4. 

Article 8. 
Each Member which ratifies this Convention shall require employers to keep records 

for the purpoae of facilitating its effective enforcement. 

Article 9. 
Each Member which ratifies this Convention shall establish a liystemof penalties to 

ensure the application of its provisious. 
Article 10. 

Nothing in this Convention shall affect any law, award, custom or agreerpent between 
shipowners and seamen which ensures more favourable conditions thail tnoBe proVided by 
ihis Convention. . 

• • • • • • • • • • • • • 
Article 13. 

1. This Convention shall be binding only upon those Members of the International 
Labour Organisation whose ratifications have been registered with the Secretary·General. 

2. It shall come into force six months after·the date on which there have been re-
giBtered by the Secretary. General of the League of Nations the ratifications of five Mem-
bers of the Organization each of which has more than one million tons gross of sea.going 
merchant shipping. 

3. Thereafter, this Convention shall come into force for any Member six months 
after the date ,on which its ratification has been registered. 

Article 14-
As BOOn as the ratifications of five of the Members mentioned in the' ~  ~ 

graph of Article 13 have been registered, the Secretary.General of the League 'of Nations 
shall so notify all the Members of the International Labour Organisation. He shall 
likewise notify them of the registration of ratifications which may be communicated 
II11bsequently by other ~ of the Organisation . 

• • • • • • • • • • • • • .. • 
Article 17. 

1. Should the Conference adopt a new Convention revising this Convention in whple 
or in part, then, unless the new Convention otherwise provides, 

(a) the ratification by a Member of the new ~  Convention shall 'P80 jure 
~  the. immediate deaUll.Oiation of this. Convention. ~  

the provisions of Article 15. above, if and when the. new revising Convention 
shall have come into torce; 
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(6) .. from the date when the new revising Convention comes into 101'(':8 this Con· 
vention shall cease to be open to ratitication by the Membem. 

2. This Convention ahaIl in any case remain in foroe in its aotuaJ. form . ~ 
for those Members which have ratified it but have not ratified the revising Convention . 

• • • • • • • • • • • • • • • 
NOTB.-Articles 11, 12, 15, 16 and 18 are identical with Articles 13, 14, 17, 18.ad 

20 respec:tively of the Draft Convention concerning the liability of the shipowner in .... 
of sickness, injury or death of seamen. 

APPENDIX II. 

Draft COM/ert.Roft. fi2:i.a1l the Minimum odlle for the oddminion of Childre1l to .Bmpw.-t 
Gt BeG (Revised 1936). 

(The formal preamble is omitted.) 

.Article 1. 
For the purpose of this Convention, the term .. vessel" , includes aD ships and 'boat. 

of any na.ture whatsoever, engaged in maritime na.vigation, whether publicly or 
privately owned ; it exclude.. ships of war • 

.Article 2. 

1. Children under the age of fifteen years shall not be employed or work on v_Ie, 
other than vessels upon which only members of the same family are employed. 

2. Provided that na.tional laws or regulations may provide for the isssue in respect 
of children of not lese than fourteen years of age of certificates permitting them to be 
employed in cases in which an educational or other appropriate authority designated 
by such laws or regulations is satisfied, after ha'dng due rega.rd to the health and physical 
condition of the child and to the prospective as well as to the immediate benefit to the 
child of the employment proposed, that such employmeut will be beneficial to the child . 

.Article 3. 

The provisions of Article 2 shall not apply to work done by children on school-shipa 
or training-ships, provided that such work is approved and supervised by public autho-
rity. 

.Article 4. 

In order to facilitate the enforcement of the provisions of this Convention, every 
lbipmaster shall be required to keep a register of all persons under the age of sixteen yer.ra 
employed on board his vessel, or a list of them in the arlicles of agreement, and 01 tile 
dates of their births. 

This Convention shall not come into foroe until after the adoption by the Interna-
tional Labour Conference of a Draft Convention revising the Convention fixing the 
minimum age fer admission of children to industrial employment, 1919, and a Draft 
Convention revising the CoBvention concerning the age for admission of ~  to non. 
industrial employment, 1932. 

.Article 6. 

The formal ratifications of this Convention ehaII be communicated to the Secre&uy. 
General of the League of Nations for regi.stra.tion. 
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Arlicle 7. 

1. This Convention shall be binding only upon those Mem bers of the International 
Labour OrganjaatiOD whose ratifications have been registered with the Secretary.Gen· 
eral. 

2. Subject to the provisions of Article 5 above, it shall come into force twelve montha 
after the date on which the ratifications of two Members have been registered with the 
Secretary·General. 

3. Thcreafter, this Convention shall Come into force for any Member twelve montiuJ 
after the date on which its ratification has been registered. 

Artick 8. 

As Boon as the ratifications of two Members of the International Labour Organiza-. 
tion have been registered. the Secretary.General of the League of Nations shall so IlCJtify 
all the Members of the International labour OrganiZlI.tion. He shall likewise notify 
them of the registration of ratifications which may be communicated subsequently by 
other Members of the Organization. 

Artick 9. 

1. A Member which has ratified this Convention may denounce it after the expira-
tion of ten years from the date on which the Convention first comes into force. by an 
act communicated to the Secretary-General of the League of Nations for registration. 
Such denunciation Ilhall not take effect until one year after the date on which it is re-
gistered. 

2. Each Member which has ratified this Convention and which does not. within the 
year following the expiration of the period of ten years mentioned in the preceding para-
graph. cxercise the right of denuncia.tion providrn1 for in this Article. will be bound for 
another period of ten years and, thereafter, may denounce this Convention at the expira-
tion of each period of ten years under the terms provided for in this Article. 

Article 10. 

At the expiration of each period of ten years after the coming into force of this Con· 
vention, the Governing Body of the International labour Office shall present to the General 
Conference a report on the working of this Convention and shall consider the desirability 
of placing on the Agenda of the Conference the question of its revision in whole or in part. 

Article 11. 

1. Should the Confereme adopt a new Convention revising this Convention in whole 
f6 in part. then, unless the new Convention otherwise provides, . 

(a) the ratification by a Member of the new revising Convention ahall ipMJ juri 
involve the immediate denunciation of this Convention. notwithstanding 
the provisions of Article 9 above. if and when the new reviaing ConVention 
shall have come into force ; 

(b) as from the date when the new revising Convention comes into force thi. 
Convention shall cease to be open to ratification by the Members. 

2. This Convention shall in any case remain in force in its form and content for those 
Members which have ratified it but have not ratified the revising Convention. 

Article 12. 

The· French and English texts of this Convention shall both be authentic. 
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STATEMENT. 

The following· Biatement gives particulars of the 00Ul'II6 wbicli the GoV81'lllDel1t of 
India propose to follow in respect of the Draft Convention and Reoommendations adop1led 
1;Iy the Twenty-first and Twenty·second (Maritime) Sessions of the International lAbour 
Conferenoe held at Geneva in October 1936 ;-

Twenty·first Semon. 

The Convention seeks to regulate the maximum hours of work and to prescribe a 
1. (0) I. Droft ~..  

.."..,..,.iflg Hour. of W urI: 011 
~ BIrip GIld _""";fIg. 

/b) &commeMoJl"'" COlI-
eer'lWllg· Haw. 0/ Wod: 011 
~ &ip IJM M"","fIg. 

minimum manning scale for oertain classes of ships engaged 
on international voyages. The hours of work of Indian 
Seamen are not at present regulated by law and are left to be 
settled between the ship-owners and seamen at the time of 
engagement, but it is understood that they work oonsiderably 
longer hours than European seamen. The Government of 
India are of the opinion that it will liot be practicable to bring 

down immediately the lascar's hours of work to the scale prescribed in the Convention. 
They, however, feel that BOme regulation of the hours of work of Indian seamen ip, neoessa.ry 
and for this purpose they propose to address the Principal Officers of the Mercantile Marine 
Department, Chambers of Commerce, Shipping Companies, Seamen's Unions, etc., in 
India. and to approach the British shipping companies employing lascars to secure their 
oo-operation in the matter. 

The Draft Convention ooncerning Hours of Work and Manning is oomplementary 
to the Convention on the subject, and recommends the regulation of hours of work and 
manning in the classee of vessels excluded from the scope of the Convention. It is not 
proposed to take any separate action on the Reoommendation. 

II. Droft 0."..,.,.,..... eM-
umiflg tAo liability 0/ 1M 8hip-
_ i" rOle 0/ .teImeu, i ... 
jvry ur ~ 0/ .tecameJI. 

The question of giving effect to these Conventions is still 
under ex&mination, and the results of that examination will 
be placed before the Legislature at a future session. 

111. Droft 0011.-1..... eOII- This Convention is designed to grant the oonoession 0 f 
cerMfIg 8iebul I.....,...1ICe fur holidays with pay to seamen, and its main provision entiti& 
B __ • a seaman after one year of oontinuoUB servioe with the sam 
.:J;.. VZ' ... ~ ~ to a paid holiday a.coording to a prescribed 
-'" of fI'O/uftoMI C&JIMMII scale. The question as to how far it would be practicable 
/or MIIIfa'. '"," OlJiC6' 0" to give effect to its provisions in India was referred to the 
boord mere""'" .hipl. Principal Officers, Mercantile Marine Department, Chambers 

V. Droll OOll"""iOII eOII- of Commerce, Shipping Companies, Seamen's Unions, etc., 
cerMfIg .. blttI/JI Hol4dall' w&Il in this country for their views. The replies received show 
P"" /or 8eIJ..... that practically all the authorities, etc., oonsulted except the 
all-India Seamen's Federation, are of the opinion that the provisions are not suited to the 
oonditions prevalent in India. They also indicate the possibility that the adoption of the 
Convention, far from benefiting Indian seamen, might affect them adversely in more thim. 
one way, as for instance, affecting their continuity of service, scale of wages, etc. In 
the circumstances, the Government of India do not propose to take any action on tha 
Convention. 

The ReoommendatioD. contains certain suggestions for the provision of we1fare measures 

. ~ COlI-
cerMfIg 1M P"""""iOII 0/ Sea-
_'. Welf<ore ill Pori •• 

action would be poasible. 

for the physical and moral well-being of seamt!h. Some of 
the measures suggested are &lready in foroe at India.n ~ 
but the Reoommendation has been referred to the maritim& 
Provincial Governments, the various Port Authorities, the 
Principal Officers, Clhambers of Commerce, Shipping Compa-
nies, Seamen's Unions, etc., for their views as to what further 
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TtDeflty-aecona 8ession. 

This Convention is only a revise of the Convention adopr.ed by the Conference in 1920 
. . fixing the minimum age of admission of ohildren to employ-

VII. /Hall Convent ..... 0.... . ... - fill .... f the • ITa •• A u! lllent at aaa at 14 years ="".- a care ~  0 __ sag e tIl .... m_ nt/a ~. _,' ., , . . 1 
lt4f1tiuiOfl oj Children 108m- original ConventIon m consultatIOn WIth. t.1le marItime 1.00& 
,.."..., a18!1l. Governments it was fOlIDd that the proVISIOns of the Conven-
tion could he given cffect to in Inrua. oaiy subject to the following two reservations:-

(i) that it should apply only to foreign-going ships and hom?-trade ships of a ~ 
exceeding 300 tons, i.e., to C88IlII where agreements WIth seamen were required 
to he entered into by the Indian Merohant Shipping law, and 

(ii) that nothing in the draft Convention should be. deemed to interf?re with the 
Indian custom, of sending yOlIDg boys to sea m charge of theIr fathers or-
near relatives. 

As, however, it was ruled that the ratification of a Convention cannot be accompanied 
by reservations, the Government of India were lIDable to ratify the Convention, but steplll 
were taken to, amend the Indian Merchant Shipping Act, 1923, so as to conform to the 
provisions of the Convention subject to the above reservations. 

In the Draft Convention as revised by the 22nd Session, the minimum age of employ-
men' has been raised from 14 to 15 years. After consultation with the interests concemed 
the Government of India 866 no objection to this change, but the circumstances which 
Jl6C6II8itated the making of reservations on the former occasion still 'exist. It is accord· 
ingly proposed to amend the Indian Merchant Shipping Act at the next suitable oppor-
tunity so as to raise the minimum age of employment from 14 to 15 years, subject to the 
existing reservations. 

AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND 
THE GOVERNOR OF BENGAL. 

The Honourable Sir Ja.mesGrigg : Sir, I lay On the table a copy of 
the Agreement between the Reserve Bank of India and the Government 
of Bengal. 

Agreement' between the Governor of Bengal and the Reserve Bank of India • 

• ' AN AGREEMENT made this twentytifth day of August One thousand nine 
hundred and thirtyseven BETWEEN THE GOVERNOR OF THE PROVINCE OF 
BENGAL of the one part and THE RESERVE BANK OF INDIA (hereinafter called 
t, the Bank ") of the other part WHEREAS the Bank was constituted and incorpo-
rated and is regulated by the Reserve Bank of India Act, 1934 (being Act No. II 
of 1934) (hereinafter called II the Act ") as adapted and modified pursuant to the 
Authority contained in Section 293 of the Government of India Act, 193f, by an Order 
of His Majesty in Council, dated the eighteenth day of March 1937 cited as 'the India 
and Burma (Burma Monetary Arrangements) Order, 1937, with and subject to the 
various powers. provisions and restrictions in and by the Act set f{lrth and it WaH 
thereby inter ali<l particularly provided as follows, vie., 

, (1) by section 20 of the Act that the Bank should undertake to aooept monies 
for account of Provincial Governments and to make payments up to the 

IA29LAD E 
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amount Btanding to the credit of their accounts and to earry out their 
exchange, remittance and other banking operations including the manage-
ment of the public debt, and 

(2)· by Bection 21 (1) of the Act that Provincial GovernmentB should entTl1Jlt 
the Bank on such conditions as might be agreed upon with all their 
money, remittance, exchange and banking trp.nsaetions in India and, ~ 
particular should deposit free of interest all their cash balances with the 
Bank provided that nothing in that sub-section should prevent Provincial 
Governments from carrying on money transactions at places where HIe 
Bank has no branches or agencics and that Provincial Governments might 
hold at such places such balances as they may require and 

(3) by section 21 (2) of the Act that Provincial Governments should entrust the 
Bank, on such conditions as might be agreed upon, with the management 
of the public debt and with the issue of any new loans. 

NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED by and 
between the said parties hereto as follows, that is to say :-

1. This agreement shall be deemed to have come into force on the first day of 
~  1937. 

2. The general banking business of the Government of Bengal (hereinafter 
referred to as "the Government") including the payment, receipt, collection and 
remittance of money on behalf of the Government shall be carried on and transacted 
by the Bank in accordance with and subject to the provisions of this agreement and 
of the Act and with and to such orders and directions as may from time to time be 
·given to the Bank by the Government through any Government officer or officera 
lI11thorised by the Government in that behalf and at any of the offices, branches or 
Agencies of the Bank for the time being in existence as may from time to time be ao 
. ..uected and for this purpose such aceounts shall be kept in the books of the Ba.Bk 
.aM at such offices, branches or agencies of the Bank as shall be necessary or COn-
renient or as the Government shall from time to time direct in the manner aforesaid. 

3. The Government shall employ the Bank as the sole Banker in India of the 
Government who shall deposit or cause to be deposited with the Bank or allow the 
Bank to ~  and hold as banker the whole of its cash balances at any places at 
which for the time being the Bank shall have an office, branch or agency and the 
Banlt shall subject to such orders as may from time to time be given by the Govern-
ment in the manner aforesaid receive and hold for the Government all such monies as 
may be or become payable to the Government or on its account and the Bank shall 
transact at its offices, branches and agencies for the time being existing respectively 
~  .Buch l,)usine88 for the Government regarding the receipt, collection, payment and 
~  of money and other matters, as is usually transacted by bankers for their 
ilnstomers. The Bank shall make the said monies at the said offices, branches and 
agencies available for transfer to such places and at such times as the Government 
may direct. No interest shall be payable to the Government on anv of the monies 
for the time being held by the Bank.· . 

4. The management of the rupee public debt of the Government and the issue 
of new rupee loans by the Government and the performance of all the duties relating 
thereto respectively including the collection and payment of interest ~  principal 
and the consolidation, division, conversion, cancellation and renewal of securities· of 
the Government and the keeping of all registers, books and accounts and the conduct 
&f all correspondence incidental ·thereto shall be transacted by the Bank at its offices 
in Bombay, Calcutta and Madrall and at any of its offices, branches or agencies at 
which respectively the administration of any portion or portions of the public debt 
at the Government is for the time being conducted or interest thereon is for· the 
time being payable and the Bank shall also keep and maintain such registers, books 
and accounts in respee1; of the said public debt as the Government may' from time to 
time direct and shall audit all payments of such interest and act genitally as agents 
in India for the Government in the management of the said public debt and shaD 
eonduct such agency subjee1; to such orders and directions with regard to the general 
..anagement thereof as may froin time to time be given to the Balik by the Govern-
DInt . 
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fl. The Bank shall not be entitled to any remuneration for the eonduet of the 
ordiIiary banking b1llliness 01 the Government other than such advantage 88 Jbil.1 
acerue to it from the holding of the Government eaah balaneea free of obligation U. 
pay intereat thereon and such balances shall be maintained at an amount not belo .... 
weh minimum as may be agreed upon between the Government and the Bank from time 
to time. 

Provided that if the Government wishes to remit funds outside the area within 
its jurisdiction except as otherwise provided for in this agreement the Bank shall ~ 
entitled to make a charge for such remittances at rates not exceeding those which the 
Bank charges to Banks referred to as •• scheduled banks " in section 42 of the Act, 
subject to a minimum charge of four annas for each remittance. 

6. The Bank shall make ways and means advances to the Government if so required 
at such rate of interest not exceeding bank rate as may be fued by the Bank from 
time to time, provided that the total of such advances outstanding at anyone time 
shall not exceed the amount of the minimum balance prescribed 1!llder Clause 5 ancl 
any subsidiary agreement provided under the Clause and provided further that tile 

~  outstanding shall be fully paid off at intervals not exceeding three months. 

7. The Government shall employ the Bank 88 its sale agent for investments by 
Government either of Government funds or of funds managed by the Government and 
the Bank shall be entitled to charge commission for sales (but not for conversions) at 
the rate of 1[16 per cent. in addition to any further charges which the Bank may 
have to pay by way of brokerage, etc. The Bank shall collect interest and the 
maturity values of such investments on behalf of the Government without charge. 

8. As remuneration to the Bank for the management of the public debt 88 
aforesaid the Bank shall be entitled to charge to the Government half-yearly a com-
mission at the rate of B.s. 2,000 per crore per annum on the amount of the public debt 
as aforesaid at the close of the half-year for which the charge is made. In caleulatm, 
this charge the following amounts shall be excluded from the amount of public debt, 
N.:-

(a) The amounts of loans discharged outstanding after one YE!&r from the date 
of a notice of discharge. ' 

(b) The amount of stock certificates for B.s. 50,000 and upwards held by the 
Government or by any officer or officers of the Government authorised ill 
that behalf, provided that such amount exceeds one crore. 

And in addition to the charge 9f RIt. 2,000 per crore per annum the Bank shall 
be entitled to charge to the Government a fixed sum of B.s. 2,000 a year on account of 
the stook certificates referred to in head (b) of this clause and the Bank shall be 
also entitled to charge the public (but not the Government) all such fees and charge. 
&8 are now or may hereafter from time to time be prescribed by the Goverllor General 
under the powers conferred upon him by the Indian Securities Act, 1920 (Act No. X 
of 1920) for duplicate securities and for the renewal, consolidation, division or other-
wise of all Government Securities which the Bank issues. 

Provided 'that loans not directly issued by the Government but issued under the 
~  of the Government shall not be included in the calculation for the purpose 

o,f thIS clause, but shall be a matter for separate arrangement if the management of 
such loaus is entrusted to the Bank. 

. ? The Bank shall maintain curreney chests 0.£ its issue department at such plaeel 
WIthIn the Bengal Presidency as the Government inay, with the previous sanction of 
the ~  Government, prescribe and the Government shall provide sufficient aeeom-
modabon ~  such chests as may be required for the deposit of notes or coin and shall 
be respollBIble to the Bank for the safe custody of the said cheats, notes and coin. The 
Bank shall keep the said chests supplied with suffieient notes and coin to provide 
currency for the transactions of the Government and reasonable remittance faeilitiea 
to the p}Iblic at the said places. The Government shall supply the Bank with snch 

~ ~  and returns as the Bank may from time to time require as to the com-
posItion of the balances in the said chests and the amount and nature of the transfen 
to and from the said chest&. The Bank shaD have aecess to the said ehfllts at aD 

IA29LAD .. 
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reasonable times for the purpose of ,inspeeting and ehecking the contents. The Gover.ll-
ment &ball be ~  to the Bank for the examination and correctneBll of coin or 
note. a.t the time 01. deposit in or withdrawal from the said chests. 

10. The Bank ehall not be at liberty to close any of its offices or branches except 
on Sundays New Year's Day, Christmas Day, Good Friday and on any other day 
deelared to' be a public holiday by any. notification published in pursuance of the 
Negotiable Instruments Act (Act XXVI of 1881) subject nevertheless and notwitb-
ltanding the provisions of that Act to any special orders or directions which may 
be iBllued by the Government and the Bank shall be ~  that no one of ita 
agencies doing Government business for the time being eXIsting shall be closed except 
on Sundays and on public holidays authorised by the Government within whose jurisdic-
tion such agencies may be respectively situated. 

11. The responsibility for all loss or damage to the Government which may result 
from any act or negligence or omission of the Bank or its agents in conducting the 
business of the public debt aforesaid or the payment of interest or discharge value 
thereon or the renewal, conversion, consolidation, subdivision or cancellation of any 
Government security shall rest with and be borne by the Bank, provided however that 
it shall not be incumbent on the Bank to verify signatures and endorsements on 
Government securities which prima facie appear to be in order and in the acceptance 
of which the Bank shall not be guilty of any negligence and in sooh cases no liability 
shall be incurred by the Bank in respect thereto, PROVIDED ALSO that in regard to the 
ordinary banking business at the offices, branches and agencies of the Bank af 
receiving and realising money and securities for money on account of the Government. 
and paying cheqnes, orders, draft bills and other documents whether negotiable or not 
in the Bank's capacity of bankers for the Government and whether such business be 
done by the Bank or by agencies on its behalf the responsibility to the Government 
shall be. that of thc Bank and such responsibility shall be that of a banker to an 
ordinary cnstomer. 

12. The Bank shall remit on account of the Government between India and 
London such amounts as may be required by it from time to time at the market rate 
of the day for telegraphic transfers, subject to the proviso that if a large transfer 
has to be effected in eonnerion with the flotation or repayment of a sterling loan or 
analogus operation, and if it is considered by either party to be inappropriate to apply 
the rate of a single day, an average rate based on a longer period may be fixed by 
agrcement between the two parties. 

13. This agreement may be determined by either party giving to the other party 
one year's notice in writing expiring on the 31st day of March in any year, such 
1!lotice if given by or on behalf of the Government to be addressed to the Governor 
of the Bank and to be served by leaving the same with the Head Office of the Bank 
or addressing the same to him at the Head Office of the Bank by registered post and 
if given by the Bank to be served by leaving the same with or addressing the ssme 
by l·eVstered post to the Secretary to the Goven,ment in the ~  Department and 
immediately upon the expiration Qf such notice this agreement shall absolutelv cease 
ana determine save us to rights or liabilities acquired or in,·un·cd prior fo such 
termination. 

14. In the event of any dispute arising as to the tenus and conditions of thi! 
agreement, or us to the rights or obligati!'ns of the parties hereto ~  dispute or 
difference of opinion shall, in the event of the parties hereto failing to reach an a!,rree-
ment, be referred to the Governor-General whose decision shall be final and binding 
as between the parties hereto. 

15. Nothing in this a!,rreement shall operate to affect in any way the obligations 
imposed either on the Government or on the Bank by or under the Act or any subse-
quent amendment Qr ~  of the Act. 

16. The Bank shall be entitled to perform ali or any of the matteis contained 
in this agreement through such agency or agencies as may be prescribed by the Act 
or any amendment thereof or as may be approved by the Government. 

IN WITNESS WHEREOF Mr. Donald Gladding. C.I.E., I.C.S., Secretary to 
the ~  of Bengal in the Finance Department, by the order and direction of 
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NOR OF BENGAL. 

the Governor of Bengal has hereunto Bet hiB hand and the common seal of the "BeIerve 
Bank of India pursuant to a Resolution of its Central Board has been ~ ~ 
in the presence of its subscribing officials the day and year first above wntten. 

Signed by the 8aid Mr. Donald Gladding, ') (Sd.) D. GLADDING, 
C.I.E., l.e.S., Secretary to the Government of II BeCf'etary to the GovernmeAt 
Bengal in the Finance Department, for and of Ben.gal, Finance 
.on behalf of the Governor of Bengal in the , DepaH_t. 
presence of J 

(Sd.) D. N. BHATTAOHABJEA, 

Dep1.l.ty-Secretary to the GO'/,'ernment of 

Bengal, Finance DepwtmeAt. 

The Common Sealt of the Reserve Bank of 

India was a.fIixed hereto in the presence of 

Sir Badridas Goenka, Kt., C.I.E., and Manilal 

Balabhai Nanavati two of its Directors and Sir 

Jamee Braid Taylor, Kt., O.I.E., ita Govemor. 

1 
~ 
I 
\ 

(Sd.) 
(Sd.) 

\8d.) 
J 

/----"'" 
/ \, 

Common Seal \ 

I 
Reserve Bank / 

of India. I 

.",./.\ 1:; I ... ~ 

BADRIDAS GOENKA, 
MANILAL B. NANAVATI, 

Director •• 
J. B. TAYLOR, 

G01JerttOf' • 

THE INSURANCE BILL. 

Mr. President (The Honourable Sir Abdur R&him) : The House ~  
n(. w resume discussion of the Insurance BilL 

The amendment which Mr. Satyamurti wants to move is to lay down 
that protected and subsidised industries or industries applying for pro-
tection or ,subsidy shall not be eligible to such protection or subsidy, 
unless the companies engaged in such industries agree to place eV1'ry 
c1:Jss of insurance business, other than life, under their control with a 
particular class of insurers, namely, Indian insurers; anll the quest ton 
is whether such an amendment would he within the scope of this Bill. 
It is admitted that neither the existing iDSurance law nor the present 
Bill contains any provision akin to that Bought to be inserted in the 
~  Bill. This Bill has nothing to do, so far as the preamble ~  
the clauses are concerned, with the question as to what class of perSD"lS 
or business should or should not insure with a particular class of in-
Burers and I do not find any warrant so far as ~ whole tenor of this 
Bill is concerned to say that an amendment like this cQmes within the 

If NOON. scope of the Bill. I. therefore. rule it out of order. The 
next is No. 923 in the name ()f Prof. Ranga : that also i • 

.. overed l)y the same ruling. No. 924. 
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, Prof. B. G. B.aDp (Guntur cum Nellore : Non-Muhammadan Rural) : 
1s1t. IuC)ve : 

•• That at the end of the Bill, the following new clause be added : 
• 107. Nothing in the Act shall prevent any, P!ovincial ~  from ~~ ~ 

taking insurance business on the permission and subJect to such conditions, 
as may be prescribed by the Governor General in Council '." 

I find that in various provinces attempts have been made in the pl\8t 
to organise cattle insurance, crop insurance and other kinds of insurance 
in  which peasants are immensely interested ...... . 

The Honourable Sir Nripendra Sireat' (Law Member) : May I make 
a statement' I do not know why this is wanted. If a Provincial Gov-
ernment wants to carryon insurance business, there is nothing in _ this 
Act which prevents it, provided they are otherwise empowered. Pro-
hably my friend's idea is that as this is a Central subject this is wanted. 
That is as regards powers of legislation. But as regards carrying on 
business, I do not think this Act, in any way, ~  it from carrying 
on business. I do not know what the Honourable the Leader of t..':le 
Opposition thinks. 

Mr. Bhulabha.i. J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : Under the definition section a Provincial Governme"lt 
cannot come in. It is only an individual or unincorporated body of in-
dividuals or body corporate, etc., etc. Therefore, a Provincial Govp,rn-
ment cannot come in. 

The HonOUrable Sir !tripendra Sircar: No. A Provincial ~ 
ment, as Government, may ~  come within the definition of insurer: 
but there is nothing to prevent a Provincial Government setting up a.ny-
body as insurer to carry on insurance business. It is not expected that 
the GoYernment, as such, whether corporate or unincorporated-we need 
nrt go into that-would do it : but suppose a Provincial Government 
want to:start an insurance department. Surely there will be someone 
who will be the insurer carrying on the insurance business. But it will 
,be subject to all the rules and regulations of the Act. I shall be glad if 
the Honourable the Leader of the Opposition will give us his view a<; to 
whether this permission is wanted. 

Dr. Ziauddin Abmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Before the Honourable the :Leader of the Opposi. 
tion expresses an opinion, I would like to draw attention to the fact that 
l ha\'e got a similar amendment No. 18 on supplementary list No 4,: 
it ~ of the same type and they may be taken together. 

The Honourable Sir Nripendra Sireat' : That comes later. 

Mr. President (The Honourable Sir Abdur Rahim) : This har; not 
bEen put to the House yet. 

Mr. Bhulabha.i J. Desai: The only point is this: so far as I call SE'8 
the definition of insurer is an individual or unincorporated body of 
individuals or body corporate incorporated under the Indian CClm-
fames Act :  I am merely expressing my personal view in the matter. 
~  far, as I see, it does not. ~  a corporation in the nature ot ill 
g()Ven'tlDent ; and of course if It does not, then the question ~ not 
. ~ : a Government is not wit;hin the Act and, therefore they can do 
preCIsely what they like so long· as it is within theii· ~ . The onlT 



THE INSURANCE BILl.. 

pdnt I would like to put is that in the definition of insurer, you have 
the words " body corporate incorporated under the law of any countrY, 
oiher than British India carrying on insurance business ........ ". My, 
own impression of this is tha t ~  . (a) and ( b) of clause 2. (5) 
'c< ether it does not cover a corporatIOn hke the Government-neIther ., , d I . Central nor Provincial. It is either corporate or incorporate. t 18 
. ~  corporate but npt incorporated under tlie Indian Companies 
. ~  ...... . 

The Honourable Sir Nripendra Sircar: Is that necessary that it 
81Iould be incorporated under the Indian Companies Act T 

Mr. Bhulabhai J. Desai: I do not know, so far as section 4 of the 
Tddian Companies· Act is concerned what the situation will be. 

The Honoura.ble Sir Nripendra. Sircar : If my friend really thinks 
tbis is necessary, I do not object to the substance or the object o.r his 
~ . I only consider it may not be necessary. If my frIends 
feel it is necessary, I will not object. 

Mr. Bhula.bhai J. Desai. : As a mere matter of opinion I am free ,t'o 
confess that a corporation like the Government is not within the Act: 
jf they are not within the Act, they are free 'to carry on any ~  
·vhich under the Government of India Act they are free to carry on. 

The Honoura.ble Sir Nripendra Sircar: As I said, I have no objec-
tion to the substance of the amendment. 

Mr. Bhula.bha.i J. Desai: There is one thing which I would alSo like. 
to ask; whether it would be within the functions of the Proviucial 
Governments in future, among other things, to launch on insurance 
Fchemes. 

The Honoura.ble Sir Nripendra. Sircar : If it is not permitted by th:e 
Government of India Act, this will not help them. !fit is permittejl 
0) the Act, then really I do not think this is very necessary. I LhiJlk 
" .. e need not press this; but I have no objection to Provincial Govern-
ments carrying on insurance business if they are authorised to do it 

Mr. K. Santhanam (Tanjore cu.m Trichinopoly : Non-Muhammadan 
liural) : I want to make a further submission on this matter. In sur-
liuce law is a central subject and even if Provincial Governments are 

~  to do .it. they will have to conduct insurance according to t.he 
IrtwS of this Legislature, and, I therefore, provision is necessary to give 
tbEm the permission to carry on this work. 

Mr. President (The Honourable Sir Abdur Rahim) : I cannot have 
this sort of desultory conversation. If the Honourable Member wants 
io move it formally, he can do so. 

Prof. N. G. Ra.nga. : My object in moving this amendment is this: 
1 want the various Provincial Governments to undertake as soon as 
I,ossible cattle insurance and such other kinds of insurance as will 
(lhectly benefit the cultivators in this country. There used to bo a 
time .when Provincial Governments had to insure against famines al$o, 
<lnd .It .was found later on that the Central Government took it up_ 
AgaIn It has been provincialised and ~  Provincial GovernmcntR 
are passing their own famine ~  laws in order to make provisi6n 
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[Prof. N. G. Ranga.) 
1':.1' famine insurance and relief and so on. But I want that the .Pro-
.. incial Governments should undertake now cattle insurance and sllch 
other things on a contributory basis, on which usually all these differ-
I':1t kinds of insurance are undertaken and organised in this couutry 
c r any other. I do not want any private companies or individuals to 
come and exploit this kind of insurance and it would be essentially in the 
interel:its of peasants as well as of the country 'as a-whole that Provincial 

~  alone should undertake this kind of insurance. Moreover 
in times to come we hope that insurance business as a whole will come 
k be nationalised. That will be facilitated if Provincial Govemmeuts 
undertakc to insure people either for life, fire or for other kinds of 
general insurance. If they develop this kind of in.surance business and 
gam the necessary experience and create a sufficiently large numhtlr 
"i clientele, it may be possible for them later on to entertain the idea 
of bUJ ing up as many of these insurance companies as possiblc and 
thu& pave the way towards the final goal of nationalisation of insurance. 
';.'herefore, I hope the Government will accept the new clause and give 
an opportunity to such of the Provincial Governments that desire to 
organize this insurance bvsiness to organize it and thus help the general 
p1iblic to derive the profits if there are any in such a business for ~

",dves instead of leaving those profits to be pocketed by a few indiyi-
duals. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendluf'nt 
llloved : 

" That at the end of the Bill, the following new danae be added ': 

, 107. Nothing in the Art shall prc\'ent allY Provincial Government from under-
taking insurance husiness on the permission and subject to such conditions. 
as may be prescribed by the Governor G,'neral in COUll"il '." 

I think Dr. Ziauddin Ahmad said that he had a similar amw!l-
1/lent. 

Dr. Ziauddin Ahmad : Sir, I support this amendment, and I ha've 
three ~  t.o put forward in its support. My first reason is that tIle 
idl'1l of ill,;ul'ance is that the loss of one individual ought to be borne by 1\ 
conllllunity .and I think this idea ought to be extended, it should not be 
borne by certain individuals only, it ought to be borne by the peoplc 
at large, and, therefore, the State is the proper authority which 01l'2"ht 
to bear the losses of individuals. Therefore, the State is really the 
proper authority which ought to take up this insurance business. Then 
my second reason is this. W c have discovered, in the course of our 
discussions here, that insurance is a very profitable business, and if it 
is so, then the profits ought to go to the State. and not to a fewindi.vi-
duals. Then my third reason is, and that is the most powerful of all, 
we ought to make a large number of people take interest in the State 
itbelf, which will really go to stabilise the State. This has been reeog-
nii>ed by every authority on insurance, and it is stated that the lJest 
way of securing the interests of the people in the stability Q,f the State 
is to make them interested in insurance business which should be con-
ducted by the State itself. Therefore, Sir, in the interests of the 
stability of the State, in the interests of having a little more income, 
8nd in the interests of natural extension of the principle of insurance, 
I support this motion. 
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The Honoura.ble Sir Nripendra. Sirca.r : Sir, I oppose this amend-
lilEnt. As 1 said, to the idea that Provincial Governments should carry 
&n-insurance business if they are authorised to do so under the Govcrn-
me.nt of India Act I am not opposed, but that it should be provide!! in 
this Act that they should carryon insurance business in the way in 
which the Governor General in Council will lay down,-those are the 
lalct words-" as may be prescribed by the Governor General in Coun-
eill, "-1 submit, Sir, is simply unthinkable, and I strongly oppose this 
~ . 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban) : 
Sir I am not going into the question whether Provincial Government,; 
1:,.- 'this Bill can, in the future, go in for insurance business or not, ~  
I shall leave that point to the Honourable the Leader of the House. B!lt 
I am !1urprised that my friend, Prof. Ranga; should trust the Central Gov-
ernment to such an extent as to allow it to lay down rules and regula-
ficns for Provincial Governments to carry on insurance business. That 
me:ms to say that my friend desires to take out of the hands of this 
flouse now ~  in the future the power to legislate for insurance work. 
Nor does he want the Provincial Governments to carry on insurance work 
under this Bill when it becomes an Act. He wants to leave it to the iree 
Vl"ill of the Central Government to lay down such rules and regulaticl]1s 
uS they may consider desirable for Provincial Governments, and he wa1lt, 
to df'flriy(' the representatives of the people of their right to legislate ali 
to how the Provincial Governments shall carryon insurance work. Sir, 
1 strongly object to depriving the Central Legislature of the power to 
legislate as to how Provincial Governments shall carry on ~  
work. If he is prepared to agree that they shall carry on insurance 
~ ork under this Bill, I have nothing further to say. 

Mr. M. S. Aney (Berar : Non-Muhammadan) : Sir, I strongly :>ppose 
~ Ilmendment. I am a little surprised that an amendment of thig 

killd should be tabled by a democrat of the type of Prof. Ranga. In fact, 
he gins permission to the Central Government in combination with the 
Provincial Governments to ignore this Act altogether and take the 
whole insurance business in their hands. We are by this amendment now 
being ealled upon to legislate that the Central Government may frame 
rules and ill accordance with those rules the Provincial Governments 
8hall carryon the work of insurance, and all the lahours we have taken 
here all these days will be absolutely wasted. I don't think it is a propel' 

~  'to make for the consideration of this House. I would ask 
the House to reject this amendment. 

Some Honourable Members: Sir, the question 

Mr. K. Santhana.m: S;r. I shall read item 
~~  to the Government of India Act : 

mfly now be put 

37 of the Seventh 

" The hw of insurance, ('xe"pt [IS resperts insu;all{'e undenaK('n hy a Federated 
Stat.e. anil the regulation of th" conduct of insurlln('e business, except as respects busi-
ness undertaken by a Federated Stat .. ; Government insurance. eXt'ellt so far as under· 
taken by a Feilerated State. or, bv virtue of anv entry in the Provincial Legislativ8 
List or thf' Con('urrpnt LPgislative ·List, by a Province." 

Now Rir. this shows that the Federal Legislature is entrllsted with two 
tasks. firstly, it is its business to lay down .:be law of ~  anll second-
ly, O')Vel'lllllfnt insurance except in respect.of such furms of insurance 
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{Mr. 1t. Santhanam.] 
which are put dDwn in the list as belDnging to. a PrDvincial GDvernment. 
NDW, life, gcneral, fire Dr marine insurance are nDt in t.he PrDvincial jjst, 
and, thereio"c, when a PrDvincial GDvernment Dr Legislature wants to' take 
up this business. it has to' do. it Dnly with the permissiDn of the Central GDV-
ernwellt alld under laws laid dDwn by the Central Legislature ; there is no. 
Dther way. This is my interpretaotiDn Df item 37 Df the Seventh Sehedule 
to. the Government of India Act. If I am wrDng, I shall be glad to. be CDr-
rected. T agree, as it has been pDinted DUt, that the clause does not give 

~  powers, but I think by inoterpretatiDn and implication, it will per-
mit the l'rovlllcial GDvernments to. undertake insurance work, and ~  

if there is any difficulty it will CDme again befDre the LegiHlatnre. As it 
is, we wallt this HDuse to. be cDmmitted ·to the principle tha.t the GDvernment 
Df India s]lOn]<.I. allDw the PrDvincial GDvernments to. undertake all classes 
of insurance like life, fire, marine, accident, etc., and so. long as the prin-
ciple is accC!pted. we shall be cDntent. We want this principle to. bc accepted 
nDw and herc. . 

Some Konoura.ble Members : The questiDn may now be put. 

Mr. S. Satyamurti (Madras City: NDn-Muhammadan Urban) : ~ 

I have an amendment No.. 18 in the List Df Amendments to. Clauses 1--9 
of the Bill whieh were held Dver. It is an amendment Dn the same sub-
jc<:t. I want to. knDw whether YDU want me to. mDve it nDw Dr later Dn. 

Mr. President (The HDnDurable Sir Abdur Rahim) : That is a difter· 
ellt thing. The questiDn is : 

" That at the end of the Bill, the follOWing new dause be added: 

, 10.7. Nothing in the Act shall prevent any Provincial Government from under-
taking insurance business on the permission and subject to sueh conditiona, 
as may be prescribed by the Governor General in Council '." 

The motion was negatived. 

, Dr. Ziauddin Ahmad : My amendment is No. 18 Dn Supplementary 
~  No.4. The first Dne is barred, and I shall mDve the secDnd onp.. I 
move: 

" That. at the end of the Bill the following new clause be added: 

, 10.7. XotlVithHtanding anything to the contrnry in this Qr in any other ~ 

nlpnt, thc Central (ffivcrnment (1 want ' .~  • to be changed to ' may ') 
. ~  extend the seope of postal insuranrl' to (I want to .qtrike 01.1 the 
1cord 'all') non-official persons '." 

~  the PDst Dffice has gDt power to. insure Dnly GDvernment seHants 
and my ament1ment prDposes that this pDwer may be extended to. nDn-
DtLeial persOns up to a certain limi·t. I do. nDt want that the post Dffice 
Dlay insnre to Dne Lakh Dr two. lakhs, but yDU may prescribe a limit, say, 
Ih. 10,000 Dr sD,-that YDU may insure up to. the extent Df Rs. 10,000. 
'l'lti5 kind of ~  will nDt inter!ere with the business Df j.he life. in-
surance (:mn [ldUles. We have seen m the case Df the pDet Dffice savmgs 
bank tllat it ar,es nDt interfere with the general business Df any bank . 

. . Tile ~ ~ Su-N'ripendra Sirear : May I point Dut to. my 
~ ~~  . ~  ~ the pDstal ~  which is nDW carried Dn is 

~  an a<1mlDlstratlve matter fDr the GDvernment of India. There 
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is iJO ~  and this amendment-I do not want to take any point 
of order, but 1 do think that this is entirely outside the scope of this Bill 
aud wI lOlly unnecessary. The postal insurance is not done under any 
A'Ct ; it is an administrative matter of the Govel'l1ment of India in the postal 
dl,"partment. The rules which bave been made have becu Dlfl,de by the Gov-
el'r'I1nent of India in their administrative capacity. They have laid tlown 
that SUell f!nd such person can insure and such and such other persous 
callnot imure, this is the limit, and so on. My Honourable friend'il amend-
ment is, " Notwithstanding anything to the contrary in this or in any 
uther enactment the Central Government shall extend the scope" .... 

Dr. Ziauddin Ahmad : It is not " shall ". I have changNI it into 
~  ". 
The Honourable Sir Nripendrll. Sirdar : Only "may"! Then in 

that case ·tbi" amendment is not necessary. 
Dr. Ziauddin Ahmad: This is what T want from the Government. 

'rhe Government of India can do it without any clause in this Bill 1 
The llonourable Sir lftipendra S!rCar : Yes, that is !-l0. 

Dr. Ziauddin Ahmad : Since I understand that the powers are 
a!reacly 1hcre, I beg leave to withdraw my amendment. 

The amflndment was, by leave of the Assembly, withdra,VTl. 
Mr. President (The Honourable Sir Abdur Rahim) : Then, we come 

to Dr. DE:'shmukh's amendment-No.2 on Supplementary List No. 10-
which was left Over yesterday. The Honourable Member has moved it 
1l1l'Eady. 

The Honourable Sir Nripendra Sircar : May I remind the Honse as 
tf. exact ~ ~  about Dr. Deshmukh's amendment T Dr. Deshmukh hav-
ing moyed his amendment, I pointed out that the geneml pril1l'i-
pIe was ~ ~  not only to this section of the HouSt'l but possibly tn all 
section!; of the House. One difficulty was created because there was a parti-
e'tlIar claf:S (If life insurance of which I was not aware --they said 'it was 
short. term which should be excluded from his amendment. 'rhe House 
Jig-reed that we should try to come to some kind of agreement as to how that 
is to be kept out. I believe every Member of the House agreed that that 
is what has got oto be done, but how it has got to be done W3.'3 left over for 
t6'da:r. I understand and I have seen it, we are an ~  as to) how it 
llas got to be done, but the only question is whether YOll will Allow the 
ri'lle to be waived, as this particular form of amendm.mt, though ]mown 
fu the lJeadflrs and to some of the other Members, has !lot been cirrnlated 
to every l\T ember of the House. 

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhar.n-
madan Rural) : We all want to support it,--every section of the House. 

Mr. President (The Honourable Sir Abdul' Rahim) : But I do not 
think that makes any difference. It must be eirculated. rt can he tal;:en 
up iil thp afternoon. Will this be an amendmenrt to the amendment that 
hris already been moved, or will Dr. Deshmukh withdraw hi'> amendment 
and this will be a new amendment' 

,The Jtonourable Sir Nripendra Sirca.r : This will be an amendment 
to the one which has been moved. 
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Mr. President (The Honourable Sir Abdur Rahim) We now come 
to amendment No. 786. 

The Honourable Sir Nripendra Sircar: This is another matter 
w]lidl stood oyer under a similar arrangement, but we have been unable 
to come to any agreement, and as I indicated, in the absence of any 
agreement I shall oppose the amendment of Mr. James. I want to make 
'that statement to the House, for certain formulas' were ~ which 
were not acceptable. Therefore, I oppose the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

" That in clause 53 of the Bill, the words ' or otherWise " occurring in the eighth 
line, be omitted." 

The motion was negatived. 
Mr. F. E. James (Madras: European) : I beg to move: 

" That in clause 53 of the Bill, for the word' shall " occurring in the tenth line, 
lhe word ' may , be substituted." 

VI'ry few words are necessary to place the argument for this amend-
lHen't before the House in view of the speech I made when I moved my 
amendment. ~ . 786. The arguments that I then used for the deletion 
(\[ the words 'or otherwise' apply exactly to this amendmellt. The 

~  as it now stands, is an extremely rigid one and ~ apprehensions 
that I exprt'ssed &till remain, as my previous amendment has not been 
accepted hy the House. I very much hope that the House will accept 
this proposal to give the Central Government discretion in the matter, 
a discretion which I am perfectly sure will be used in ~  future ill the 
iwst intereflts of India. Sir, I move. 

Mr. ~  (The Honourable Sir Abdur Rahim ~ : Amendluellt 
~~  ' 

" That in clauHe ;'3 of the Bill, for t.he word ' shull " occurring in the tenth line, 
the word ' may , be substituted." 

Mr. S. Satya.murti : I oppose this amendment. 1 congratulate my 
HonollJ'ahl<> friends. They never say , die ' ! I th()llght that, after the 
way In which the Government opposed the earlier amendment, they would 
not have movt'd this amendmen<t. They seem to love every Cl)uutry 
except India which gives them their bread, from day to na;v :mrl from 
year to ~ . (Voices:" No, no ".) You pretend you don't but we have 
fonna you 011t. I suggest that unless this power is there, this clause 
will lleyer be automatically put into effect. It is intended to be rigid, 
sub-clausr (3) of clause 3 refers only to individua! insurers, but clause 
53 delll;; ~  the general conditions to be imposed on the insurers of a 

~ ~ country. The;v art' entirely different in their objective. 
Clam;e 3 deals with individual applicants. Clause !'ia dea13 with the 
insurers (\f ~  other discriminating country. This ~  is ill·t.enrl('d 
to help tht, ~  in respect of discriminating against India. There-
forf'. T oppos(' this amendment.. ~ 

The Honourable Sir Nri:pendra. Sirear: I oppose the amendment. 
TInt in -i'uil'negs to Mr. James, I do not see that there ~  a.ny justification 
for f>flyinf! that this amendment was based either on the love of India or 
hll'tl'ed of India or indifference to India.. Up to a certain point I was will-
ing to i\'!rnpathise with him but we could n()t arrive at '" good formula. 
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It was feared ' Or otherwise' may include very trivial things which need 
not be made mandatory for the Governor General. to impose. That is 
the whole Lrgument. I oppose the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The que;;ti.on 
is : 

" That in clause 53 of the Bill, for the word' shall " occurring in the tenth line, 
the word ' may' be substituted." 

The ~  was negatived. 
Mr. President (The Honourable ::::lir Abdur Rahim) The questivn 

" That clause 53 stand part of the Bill." 

The motion was adopted. 
Clause f,3 was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) : The IIouse 

will nO,,- go on to amendments to clause 1-9. 
The Honourable Sir Nripendra. Sirca.r: With regard to these 

amendments, the House will remember that I moved No. a on the list of 
amenuments tv clauses 1-9. I made my speech. Mr. Desai also had 
his say. We occupied a good portion of a day. I understood the sen.<le 
of the HOllse was not opposed &to mine but whatever that may be, at the 
preser..t mOlllf'ni we have not used the words "United. ~~  insurer 
or Indian insurer or non-Indian insurer" in any of the sections_ 

Mr. BhuIa.bhai J. Desai: It can be omitted. 
The Honourable Sir Nripendra Sirear : It can be omitted and that 

is my amendment that sub-clause (8A) of clause 2 .0£ the Bill be omitted. 
It has already been moved. I would not add anything to it. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That sub·clause (84) of clause 2 of the .Bill be omitted." 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) That disposes 

)f, I nnc1erstllnd, all amendments down to II. 
The Honourable Sir Nripendra. Sirca.r: Yes. 
Mr. M. Ana.ntbasayana.m Ayyangar (Madras eeded Districts and 

Chittoor : Non-Muhammadan Rural) : I will withdraw my amendment 
No.1 Gn the list of amendments to clauses 1-9 and move amendment 
No.2. 

The allwmlment was, by leave of the Assembly, with(lruwl1. 
Mr. M. Ananthasaya.nam Ayyangar: Sir, I move: 

" That after sub-dause (1) of clause 2 of the Bill, the following be inserted: 

, (la) "Polir), holder" indudes the person who is the absolute assignee of ~ 
benefits under the poUry '." 



LEGISLATIVE ASSEKBLY. [1ST OCT. 19a7. 

~. ~~  (The Honourable Sir Abdur Rahim) : ~ ~ 

~ ~  

" That after 8ub-clau8e (1) of clause 2 of the Bill, the following be inserted : 

, (la) " Policy holder " includes the person who is the absolute a8signee of the 
benefits under the policy'." 

Mr. T. Chapman-Mortimer (Bengal: European) : Before the Gov-
erllmellt givc their views on this particular amendment, I should like to 
placc one or two points of vicw bcfore the House for theil' consiJeration. 
I draw the attention of the House to the various clauses of the Bill ~  

require ~  to be sent to policy holders. I should ~  to know from 
the Honourable the Law Member what in fact will be the position if this 
amendment is accepted by him and passed by the House. Sir, I should 
like to know from the Honourable the r...aw Member, if this amendment 
is accepted ~  him and passed by the House, what will then be othe posi-
tirlll in regard to all those ~  where provision is made for notice 
being given to policy holders? That is the point that I should like 
him to explain. Would the assignee also require notice, or will it be 
sufficient for the insurer to give notice to the poli_cy holder T 

T'ne Honoura.ble Sir Nripendra. Sircar: Sir, I am glad to explain 
the position. As a matter Gf fact Mr. Ayyangar movecl his amendme:lt 
ill this forIll because I took objection stating that I Jid. not want mere 
mortgageeR (11' persons having a charge to be included and, therefore, 
he has nOw moved i,t in the form acceptable to us. ~  Honourable 
friend, MI'. Chapman-Mortimer's question is compwtely answered' by 
clause 33, paragrapq 5  : 

" From the date of the receipt of the notice referred to in sub-section (t) the 
iusurer shall recognise the transferee or assignee as the only person entitled to benefit 
under the policy, and such person shall be subject to all liabilities and equities to which 
the' poliey holder was subJect"" .. " 

Thf>refore, as the result of an absolute assignment, he steps into the 
shoes of' the policy holder. 

Mr. M. S. ~  Sir, I should like to make a formal suggestion 
as to where e:xactly the definition of policy holder should be inserted. 
All the definitions in clause 2 are arranged in alphahetical order. I, 
therefore, ~  that the proper place for the definition of a policy 
holder is not after clause 1, but between sub-clause (10) and sub-
clauS€ (11), i.e., after the definition of Managing Agent and before that 
of ~ . 

The Honourable Sir Nripendra. Sircar : Sir, at the end of the dis-
Cllssion -Oil the Schedules and clauses--assuming we COIne to the end some 
time-I have 11 motion for allowing re-numbering to be made,-as is the 
usual ~ . 

ill : 
Mr. President (The Honourable Sir Abdur Rahim) : The ~  

" That after sQ.b-clause (1) of clause 2 of the Bill, the following be 1nserted : 

, (1a) " Policy holder" includes the person who is the ab80lute aB8ignee of ~  

benefits under the policy '." 

The motion was adopted. 
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';l'he lIonoura.ble Sir Nripendra Sircar: Sir, I mo.ve 
.. That sub..-lanlle (8B) of dause 2 of the Bill be omitted." 

They are all connected. 
Mr. President (The Honourable Sir Abdur Rahim) The question 

" That sub-eluusc (8B) of dause 2 of the Bill be omitted." 

The IIJ(ltion was adopted. 
The Honourable Sir Nripendra Sircar: Sir, I move 

" That sub-clause (8C) of elause 2 of the Bill be omitted." 

This is also on the same fo()ting. 
Mr. President (The Honourable Sir Abdur Rahim: 

" That sub-dause (8C) of clause 2 of the Bill be omitted." 

'l'be motion was adopted. 
Mr. F. E. James: Sir, I move 

Tile question 

" That in dause 2 of the Bill, the following new sub-clause be inserted: 

, (8A). ' Insurance Agent' means an Insurance Agent licensed under section 3.7 
being an individual who receives or agrees to receive payment by way 
of commi88ion or other remuneration in consideration of his soliciting or 
procuring insurance business '." 

1 llnelers-hUld, Sir, that this is acceptable to the House. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That in clause 2 of the Bill, the following new sub-clause be inserted : 

, (8A). ' Insurance Agent' means an Insurance Agent licensed under section 37 
being an individual who receives or agrees to receive payment by way 
<If commi88ion or ~  remuneration in consideration of his soliciting or 
procuring insurance business '." 

'l'he motion was adopted. 
Mr. President (The Honourable Sir Abdul' Rahim) The quetltion 

" That clause 2, as amended, stand part of the Bill." 

TIle motion was adopted. 
Clause 2, as amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdul' Rahim) : Today being 

~  the Assembly will now adjourn. 
The Assembly then adjourned for Lunch till a Quarter Past Two 

of the ~ . ' '<" 
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The Assembly re-assembled after Lunch ata Quarter Past "Two of 
the Clock. Mr. Deputy President (Mr. Akhil Chandra Datta) in the 
Chair. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
No. 18 on Supplementary List No. 1. This amendment has already been 
moved. 

The Honourable Sir Nripendra Sircar : Sir, the only thing I wish 
to say on this amendment is this that the words' under laws passed by 
the Provincial Legislatures thereof' may be omitted because laws on 
insurance can only be passed by the Centre. If my Honourable friend 
\vill stop at the words' the Governor's Provinces " I shall gladly accept 
it. 

Mr. S. Satyamurti: I accept that. The proviso will now run as 
follows: 

" Provided that nothing in this Act shall apply to any insurance business carried 
on by the Governments of the Governor's Provinces." 

IS : 

is : 

The word ' Government' should be in plural. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

" That to sub-clause (1) of clause 3 of the Bill, the following proviso be added ~ 
, Provided that nothing in this Act shall apply to any insurance business carried 

on by the Governments of the Governor's Provinees." 

The motion was adopted. 
Mr. Deputy President (Mr. Akhil Chandra Datta) The question 

" That clause 3, as amended, Btand part of the Bill." 

The motion was adopted. 
Clause 3, as amended, was added to the Bill. 
Mr. S. C. Sen (Government of India: Nominated Official) : Sir, I 

beg to move: 
" That for sub-clause (2) of clause 4 of the Bill, the following be substituted: 

, (2) If an insurer through inadvertence or otherwise, is without such consent 
as aforesaid registered by a name identical with that by which an insurer 
already in existence whether previously registered or not is carrying on 
business or so nearly resembling it as to be calculated to deceive the first-
mentioned insurer shall on the application of the second-mentioned insurer 
and if called upon to do so by the Superintendent of Insurance change 
his name within a time to be fixed by the Superintendent of Insur-
ance: " 

-In the proviso, I would ask your leave to substitute the word' regis-
tered ' by the words' carrying on business '. The proviso will run as 
below: 

" Provided that notr.ing in this section shall apply to any insurer carrying on 
business before the 26th day of January, 1937, under the Indian Life AssQI'ance Com-
panies Act, 1912." 

Sir, the object of this amendment is obvious. It stood over for the 
purpose of re-drafting and we have re-drafted it. It is only a protection 
for avoiding confusion. Sir, I move. 
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IIr. Deputy President (Mr. Akhil Chandra Datta).! A.menciJllent 
moyed: 

'I '!'hat for sub·clause (2) of clause 4 of the Bill, the following be substituted: 

(8) If an insurer through inadvertence or otherwise, is without such consent 
as aforesaid registered by a name identical with that by which an insurer 
already in existence whether previously registered or not is carrying on 
business or so nearly resembling it as to be calculated to deceive the first-
mentioned insurer shall on the application of the second·mentioned insurer 
and if ealled upon to do so by the Superintendent of Insurance change 
his name within a time to be fixed by the Superintendent of Insur-
ance: 

Provided that nothing in this section shall apply to any insurer carrying on 
business before the 26th day of January, 1937, under the Indian Life 
Assurance Companies Act, 1912 '." 

Sir Oowasji Jehangir : May I point out one thing to the Honourable 
~  1 In tne proviso, the Honourable Member has put a date, 26th 
day of January, and if a company held a certain name before that date, 
it cannot be challenged. Suppose there is a law suit pending and it has 
not been decided. What will happen to that law suit 1 Such cases have 
occurred. 

Mr. S. C. Sen: May I answer to my IIonourable friend Y If there 
is a judgment, that will override this provision. 

Sir Cowasji Jehangir : Supposing no judgment has been given. 
Mr. S. C. Sen: If there is no judgment, then the two companies will 

go on carrying as they have been. 
Sir Cowasji Jehangir : Then there will be trouble. I will just give 

a case to the Honourable the Law Member. Up to now it was the ques-
tIon of a law suit. If one company held a name which resembled an 
older company and this was likely to deceive, there was no other remedy 
but a law suit. Suppose such a law suit is proceeding after this Bill 
comes into force,-of course, the Superintendent will be the final 
authority, but up to now it has been a Court of law, suppose the case is 
pending, what is going to happen if you put a date like this 1 Of course, 
Oll(€ the Court decides, the Superintendent can come in. I think one or 
two words to that effect might be added. . 

The Honourable Sir Nripendra Sirear : I do not think there is any 
reasonable cause for fear. Unless pending suits are specifically men-
tioned, they do not come under the operation of the statute. But 'may 
I point out to my Honourable friend that from the practical point of 
view these two companies are going on without any trouble, ar.d if there 
is a suit pending, my submission is that that is not hit by it, ::md on the 
top of that this Act is not coming into operation at once. 

Sir Cowasji Jehangir : One party which really wants to deceive 
and wants to adopt the name of another insurance company will 
prolong the suit so that, when this Act comes into force, the suit may 
be barred. 

The Honourable Sir Nripendra. Sirca.r : If such an extraordinary 
combination of circumstances does happen, in the way mentioned by 
my Honourable friend, we shall amend the Act. 

L429LAD I' 
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1Ir. DePuty Pnsident (Mr . .Akhil ,Chandra Datta) : The question 
is : ! _, 

is 

., That for sub·cJ,ause (8) of clause 4 of the Bill, the following be substituted ; 
• (B) If an insurer through inadvertence or otherwise, is without such consent 

as aforesaid registered by a name identical with that by which an insurer 
already in existence whether previously registered or DOt is carrying on 
business or so nearly resembling it as to be calculated ~ deceive the first· 
mentioned insurer Rhall on the application of the second·meDtiODed insurer 
and if called upon to do SO by the ~  of Insurance change 
his name within a time to be fixed by the Superintendent of Insur· 
ance: 

Provided that nothing in this section shall apply to any insurer carrying 01\ 
business before the 26th day of January, 1937, under the Indian Life 
Assurance Companies Act, 1912 '." 

The motion was adopted. 
Mr. Deputy President (Mr. Akhil Chandra Datta) The question 

" That clause 4, as amended, stand part of the Bill." 

The motion was adopted. 
Clause 4, as amended, was added to the Bill. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : There is now 

the amendment of Dr. Deshmukh which was allowed to stand over. 
Dr. G. V. Deshmukh (Bombay City: Non·Muhammadan Urban) : 

Instead of the amendment which I moved yesterday, I shall move this 
amendment which has been circulated to the House. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
able Member has to withdraw the ainendment which he has already 
moved. 

Dr. G. V. Deshmukh : I beg leave of the House to withdraw my 
amendment. 

The amendment was, by leave of the Assembly, withdrawn. 
Dr. G. V. Deshmukh : Sir, I beg to move: 

" That after clause 100 of the Bill, the following new clause be added : 
, 100A. (1) In cases where a definite number of premia is payable a policy on 

which all premiums have been paid for three consecutive years shall 
acquire a guaranteed surrender value and notwithstanding any contract 
to the contrary shall not lapse by reason of non·payment of further 
premium but shall notwithstanding such non·payment be kept alive to th(' 
extent of its paid up value. 

Explan,ation.-(1) The paid up value above·mentioned will be such a propor· 
tionate part of the sum assured as the total amount of the full premiums 
paid bears to the total amount of the premiums payable under the 
policy. 

~  A policy paid up as above will not participate in the profits of the insurer 
.,arned after such non·payment. 

(S) This section shall not apply to (a) ~  in respect of whj.ch the sum 
assured is payable only on the happemng of a contingency which may 
not arise or (b) where the paid up value will be less than Rfi. 100 or 
(c) ~ the ~ afte: .the clefault has occurred in the payment of 
the pl'eIDlUm agree m wntmg to some other arrangement or (d) to 
policies in which the surrender value is automatically applied under the 
terms of the contract to maintaining the policy in force after its lapse 
through non·payment of premium '." 
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any speech. Practically whatever I 
I find that the House issgreed on 

Sir, I do not waut to make 
had to say I said the other day. 

~ Therefore, I move. 

Mr. Deputy President (¥r. Akhil Chandra Datta) : Amendment 
moved: .  .  . 

" That after clause 100 of the Bill, the followmg new clatl.8e be added : 

• 100A. (1) In cases where a definite number of premia is ~  a policy on-
whidl all premiums have been paid for three consecutIve years shall 
acqai.re a guaranteed surrender value and notwithstanding any contract 
to the contrary shall not lapse by reason of non-payment 0.£ further 
premium but shall notwithstanding such non-payment be kept alive to the 

~  of its paid up value. 

EzpZmlGtion.-(l) The paid up value above-mentioned w}ll be such a ~  
tienate part of the sum assured as the total amount of the full preIDlUlIlll 
paid bears to the total amount of the premiums payable under the-

pelicy. 

(.e) A policy paid up a8 above will not participate in the profits of the insurer-
earned after lIuch non-payment. 

(3) This section shall not apply to (a) policies in respect of which the sum 
.assured is payable only on the happening of a contingency which may 
not arise or (b) where the paid up. value will be less than Rs. 100 ~  
(c) where the parties after the default has occurred in the payment of 
the premium agree in writing to some other arrangement or (d) to 
policies in which the surrender value is automatically applied under the 
terms of the contract to mamtaining the policy in force aftcr its lap3e 
through non-payment of premium '." 

Mr. George Joseph (Madura and Ramnad cum Tinnevelly : Non-
Muhammadan Rural) : I suggest in the first line of the amendment, 
the word • premiums' should. be substituted for' premia '. The word 
• premiums' occurs in all other parts of the amendment. 10 

Mr. K. Santhanam: I suggest that in the second line after the 
word 'policy' you should insert the words ' of life insurance '. It 
.does not refer to anyt.hing else, but it is better to put in those words. 

Dr. G. V. Deshmukh : I accept both the amendments suggested. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Question 
is 

j' That after clause 100 of the Bill, the following new clause be added: 

, 100A.' (1). III ~  where a defin!te number 0'£ premiums is payable a policy 
of lIfe lllsurance on WhICh all premIUms have been pa:d for three 
consecutive years shall acquire a guaranteed surrender value and not-
withstanding any contract to the contrary shall not lapse by reason of 
non-payment of further premium but shall notwithstand:ng such non· 
payment be kept ali\'c to the extent of its paid up value. 

Explanation.-(l) Tbe paid up value above-mentioned will be such a propor-
tionate part of the sum assured as the total amount of the full premiums 

~ bears to the total amount of the premiums payable under the 
polley. 

(2) A policy paid up as above will not participate in the pr.Jfits of the insurer 
earned after such non-payment. 

(3) This ~  shan not apply to (a) policies in respect of which the Bum 
~ IS payable only on the happening of a contingency which mav 

not arIse or (b) where the paid up value will be less than Re. 100 ~ 
(c) where the parties after the default has occurred in the payment of 

L429LAJ) r2 
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[Mr. Deputy President.] 
the premium agree in writing to some other arrangement or (Ii) to 
policies in which the surrenuer value is automatically applied under the 
terms of the contract to ~ the poliey in force after its lapse 
through non-payment of premium '." 

The motion was adopted. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Now, we come 

to Schedules. The question is: 
U That the First Schedule stand part of the Bill." 

Mr. K. Santhanam: Sir, I beg to move: 
" That in Part I of the First Seheuule to the Bill, in part (0) of Regulation 9, 

for the words 'as between a willing buyer and a willing seller' the words 'as 
calculated by the average income from that asset during the preceding three years' be 
substituted.' , 

As it is, the definition of market value is given, but this is meant 
to apply to an asset for which there is no market quotation and, there-
fore, it is not a practicable thing to find out which is the price which a 
willing seller would give or the willing buyer would take and, there-
fore, I suggest that we should have some other practicable means of 
ascertaining the ~ of such an asset. This amendment tries to help 
us in ascertaining that value. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

" That in Part I of the First Schedule to the Bill, in part (c) of Regulation 9, 
for the words 'as between a willing I buyer and a willing seller' the words 'as 
ealculated by the ayerage income from that asset during the preceding three years' be 
substituted. " 

Mr.4 T. Ohapman-Mortimer : Sir, I regret I have to oppose this 
amendment. The wording of Regulation 9 of Part I of the First Schedule 
is taken word for word from the Clauson Undertakings Bill and I suggest 
that we should Rtick to that Bill. The proposal here is that the market 
value should be as calculated by the average income from that asset during 
the preceding three years and this I submit might be extraordinarily mis-
leading. You might, for instance. have an asset where the value has gone 
completely in the fourth year and yet it is proposed to take it in on the 
basis of thr average income. of the three preceding years. Sir, I have 
noticed in this House again and again in discussions on this question of 
the valuation of assets that thpre is prevalent an idea that by laying down 
a fixed rate or basis of valuation you can safeguard the future in regard 
to your .~  whether for a company or for private individuals. Sir, no 

~ . not even Government securitirs, can be looked to as absolutely safe 
nnc1pr evrry coneeivablp circumstance. You must leave some discretion 
to business' acumen, to sound management and judgment in regard to 
financial matters. I am quite sure in my own mind that if this amend-
ment is carried,-I hope it will not be carried,-it will raise unnecessary 
eomplicatiom;. If we stick to the wording of the ~  as it stands,-9 (c), 
which is exactly the .<mme as the wording in the Undertakings Bill pro-
duced by the Clauson Committee consisting of some of the greatest experts 
in finance and accountancy in the world, we shall be wise in all the circum-
stances. Sir, I oppose the amendment. 

The Honourable Sir Nrlpendra Sirear : Sir, I am not sure if my 
Honourable friend the }.{over haR got much from any previous precedent 
or from anything which can be regarded as reliable, but it ~  me that 
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there is no point in having this calculation made on this ~  basis, ~  
as calculated by the average income from that asset durmg the preceding 
three years. That mayor may not be a true index. I oppose the amend-
ment. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is: 

" That in Part I of the First Schedule to the Bill, in part (0) of Regulation 9, 
for the words 'as between a willing buyer and a willing seller' the warda • aa 
ealeulated by the average ineome from that a88et during the preceding three years' be ' 
I1lbstituted. " 

The motion was negatived. 
Mr. S. Batyamurti: Sir, I beg to move: 

" That in Part I of the First Schedule to the Bill, the following be added III 11lb-
dause (b) to Regulation 9 : 

, (b) 'Outstanding premiums' mean premiums which have. fallen due but . the 
period of grace allowed for the payment of these premIums has not expued 
on the last date of the year for whieh the account has been prepared '." 

Sir, Honourable Members will notice that clause 9 of this Part I of the 
~  Schedule is the ninth Regulation in which some of the phrases which 
occur in the earlier Regulations are defined, but" outstanding premiums " 
are not defined. In Regulation 7 Honourable Members will find this in 
sub-clause (b) : 

" (b) a certificate sigued by the same persons as are required by this Act to sign 
the balance-sheet and signed also, * * * by an actuary, certifying that the 
values of all the assets have been reviewed as at the date of the balance-sheet, and 
that in their belief the assets Bet forth in the balance-sheet are shown in the aggregate 
at amounts not exceeding their realisable or market value under the several headings ", 
etc. 

One of these headings is " Agents Balances and Outstanding PI:8-
miums"_ Now, Sir, the definition which I seek to put is this that" out-
standing premiums" are those which have fallen due. In every insurance 
company a period of grace is given,-15 days or 30 days; and these pre-
miums should be such that the period allowed for their payment has not 
expired on the last day of the year for which the account has been pre-
pared. That is to say, if the account is prepared on the 31st December, 
1936. the days of g-race should not have expired on the 31st December, 1936. 
For if they do, they are no longer outstanding premiums ; ~ may be 
recoverable or not. But on that day, that is, on the last day of the year for 
which the accounts have been prepared, the days of grace ilhould not have 
expired. -I think, Sir, it is a simple definition ; it will give rise to no diffi-
culty, and it will also give the actuary or the person who has got to sign 
the certificate printed on the balance-sheet, a clear idea as to what the 
amount of outstanding premiums is. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved : 

" That in Part I of the First Schedule to the Bill, the following be added as sub-
elauae (b) to Regulation 9 : 

, (b) , Outstanding premiums' mean premiums which hav€ fallen due but the 
period of grace allowed for the payment of these premiums has not expired 
on the last date of the year for which the aecount has been prepared '." 

The Honoura.ble Sir Nripendra. Sircar: Sir, if this definition 
w,:re accepted I do not know what really would have happened to my 
fl'lcnd, Mr. Sri Prakasa, as regards the two illustrations he gave, namely, 
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. [·Sir N;ipen,dra Sh:car.l 
<m one occasion the period of grace had expired and he was £ned Rs. 2 
and on the payment of B.s. 2 that was accepted ; and on another occasw.n 
he was fined Rs. 4. Possibly they are very lenient to him as all of us here 
are. 'But, Sir, supposing the period of ·grace has expired, it is still an 
outstanding debt; the company has a right to sue for it and, very often, 
although the period of grace has expired, monies are paid and accepted, 
'sometimes with fine and sometimes without fine. Therefore, I submit, 
there is no justification for drawing a line at the expiry of the period of 
grace. It does not cease to be an outstanding premium because the 
JTcriod of grace has expired. As my Honourable friend, Sir Homi .:Molly, 
reminds me, it may be a very good debt and the company has a rlght to 
sue. Sir, I oppose the amendment. 

Mr. Deputy President (:Mr. Akhil Chandra Datta): The question 
is: 

" That in Part I of the First Schedule to the Bill, the following be added as Bub· 
clause (b) to Regulation 9 : 

, (b) , Outstanding premiums' mean premiums which have fallen due but the 
period of grace allowed for the payment of these premiums has not expired 
on the last date of the year for which the account has been prepared '." 

The motion was negatived. 
Mr. T. Chapman-Mortimer: Sir, I beg to move: 

" That in Part II of the First Schedule to the Bill, in the fifth column of Form A, 
for the words ' and Colonial ' occurring in the third line on page 45 the words ' British 
Colonial and British Dominion' be substituted." 

The object of thi." "ery grrat rletail in which we set out, or propose 
that the company should set out, its assets is to provide the fullest possible 
.information Iluctrr the most accurately describrd headings. The words 
"and Colonial" are a little vague and that is why we suggest this 
amendment. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved: 

" That in Part II of the First Schedule to the Bill, in the fifth column of Form A, 
for the words' and Colonial' occurring in the third line on page 45 the words' British 
Colonial and British Dominion' be substituted." 

Mr. S. Satyamurti: Sir, I take it that these i.nvestments refer to 
the 45 per cent. of the a.<;sets of insurers which is left free under the clause 
as has bct'n accepted by the House. If so, I see no serious objection. 

Mr. T. Chapman-Mortimer: Not entirely. It is the form of the 
balame ~ . It has nothing directly to do with the question of the per-
centage of the ass('f,. that must be tied up in rlifferrnt .~  of securities. 
It is simply setting out fo!· the purpose ~ th(' information of policy-holders 
and the public the nature of the as.<;ets you hold, whieh of course include 
the 50 per cent. that you must have in certain classes of assets. 

r • Mr. Deputy President (Mr. Akhil Chandra Datta): The question 
is: 

" That in Part II of the First Schedule to the Bill, in the fiftheolumn ot"Form A, 
for the wordR ' and Colonial ' oceurrinp: in the third line on page 45 the words ' British 
t'olonial and British Dominion' be substituted." 

The motion was adopted. 
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l'ttr. T. Ohapma.n-1'4ortimer: Sir, I beg to mo.ve : 
,. "That in !>art.Il,Qf the . .J!'hllt ~  ~ .  CQlumn of FQnn,iA, 

'aft'er--tlie item' 'Porelgn' Government Securities' on page 45, the following item De 
iDietted : . . . . .. . . 

• ~  and' Brihsh·'COlo'iilil.l Ii.Iid BritiSh ~  Municipal and Provincial 
Securities '." . . 

Here, again, there seems to have been an omission from the, classified 
list of heads of securities 'and it is necessary that it should be put in, in 
order that companies may be able to till them,-in under the proper head. 
I might point out again that this, of course, will not in any way affect 
thf. assets that have to be held in India cent. per cent. in the case of non-
U. K. companies in either U. K. securities or approved securities or 
Government of India rupee securities. This will not be affected at all by 
our amendment. It has nothing to do with that. It is simply a balance 
&heet as it should be drawn up for anyone who happe.ns to hold assets 
of some particular class. After all, an Indian company, as to 50 per cent. 
of its assets will be free to invest in anything it likes, and it may hold 
assets in, say, municipal securities in some part of the empire as municipal 
'liecurities are sometimes very good securities. Sir, I move. 

l't'Ir. Deputy President (Mr. Akhil Chandra Datta): . ~  
'moved: 

,. That in Part II of the First Schedule to the Bill, in the fifth column of Form A, 
after the item ' Foreign Government Securities ' on page 45, the following item be 
i:Rserted : 

• British and British Colonial and British Dominion Municipal and Provincial 
Securities '." 

Mr. Bhulabha.i J. Desa.i : Do I understand my Honourable friend 
to say this : ithat ~ regards the proportions in which obligation is laid 
by law to ~  in particular form of securities, that is not intended .to 
be disturbed, and that all that is intended is to make the list as exhaustive 
8S possible with reference to what may be called free securities subject to 
the approval of the Superintendent? If that is so, then you may add 
anything else you like: it is not going to make any difference. It is a 
futile IImendment. 

Mr. M. Ananthasayanam Ayyangar: And dangerous also for 
this reason: very often we read the preamble, the body of the clauses and 
the ScheduJe together; and this might encourage people to invest in such 
f!ecllrities whereas our own municipal securities were not thought to be as 
good securities. I would like to avoid this. 

Mr. S. Satyamurti: Sir, l' should like to oppose this amendment, 
because it seems to me that my Leader's question has been answered. I 
also raised the question earlier. whether it came within the free list: but 
the free list is not a free list absolutely : it is a list of securities subject 
to the approval of the Superintendent ~  Insurance. I want to know the 
point, of this aIM,ndment. The amendment says •• British -and, . British 
Colonial and British Dominion Municipal and Provincial Securities". 
What are these municipal and provincial securities' Do they mean that 
all the loans which may be floated by any municipality in the far flung 
British Commonwealth, whatever its financial backing mayor may not 
be or by any province whatever its provincial financial backing may be, 
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[Mr. S. Satyamurti.] 
should &ll be approved automatic&lly by the Superintendent of Insurance , 
I want to know exactly the significance of this amendment. This amend-
ment seeks to amend the form of balance sheet A 'Where under invest-
ments it says : 

Deposit with the Reserve Bank of India, 

Indian Government securities, 

Provincial Government Securities, 
British and Colonial Government securities, 
Foreign Government Securities, 

Indian Municipal Securities, 
British and Colonial Securities. 

'l'hat is what my Honourable friend wanu; to amend by adding the 
words "British and British Colonial and British Dominion Municipal 
and Provincial Securities". We had no objection to the words " British 
Dominion" in amendment No.8, because that is a thing which we 
understand. But it does seem to me that the scope of this amendment is 
much wider than the House can accept just now, unless more arguments 
are frothcoming as to what exactly is intended. Is it intended to give 
the Superinteudent any discretion ..... . 

The Honourable Sir Nripendra Sirear: The Superintendent has 
no power of any kind as regards the portion which is free-45 per cent.-
I am not trying to meet any of the Honourable Member's argumE'nts, but 
merely pointing out that he has no power of approval or disapproval in 
respect of the 45 per cent. : as regards the 55 per cent., that is laid down 
in section 26. 

Mr. S. Satyamurti: I may be quite wrong, but my impressi.on is 
that the clause about investment is tbis : 25 and 30 in certain specified 
securities: and 45 in otber securities subjer,t to the approval of the 
Superintendent ..... . 

Some Honourable Members: No, no. 

Mr. S. Satyamurti: Then, I really want to know what is thl' 
kind of securities which my Honourable friend is contemplating. I do 
not think we ought to let them into the balance sheet, whatever they may 
be, unspecified, and it may be, doubtful municipal and provincial securi-
ties throughout the British Commonwealth. 

Mr. 1'. E. James: Sir, I think my Honourable friend is nnder a 
misapprehension. This has really nothing to do with 'What mayor may 
not be held actually : all we are seeking to do is to give mOre information. 
1ol0 that certain securities which are in fact held. should be specified. and 
not lumped with other things. It is really a desire to give more informa-
tion. If Honourable Members do not want it, we shall not press it. 
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Mr. Deputy President (Mr. A.khil Chandra Datta): The question 
is: 

" That in Part II of the First Schedule to the Bill, in the 1i.fth colwnn of Form A, 
after the item • Foreign Government Securities' on page 45, the following item be 
inserted: 

, British and British Colonial and British Dominion Municipal and Provincial 
Securities '." 

The motion was negatived. 

Mr. T. Cha.pman-Mortimer : Sir, I move: 
" That in Part II of the First Schedule to the Bill, in the 1i.fth column of Form A, 

after the item ' Indian Municipal Securities ' on page 45 the item ' Foreign Municipal 
and Provincial Securities ' be inserted." 

The arguments for this amendment are the Bame as were advanced 
for the earlier ones. It is merely that you want to specify, as far as is 
possible, the different classes of securities held. If my Honourable friends 
feel that we need not ha·ve them SO' specified, I have no more to say; we 
do not press the point ; but I think it is desirable that you &hould classify, 
as far as possible, the differe;nt types of securities that you hold. It hM 
nothing whatever to do with whether you mayor may not hold any class 
of security-that is already settled by clause 26 and nothing that we say 
or do here can in any way affect clause 26. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) Amendment 
moved: 

" T1mt in Part II of the First Schedule to the Bill. in the fifth column of Form At 
dter the item' Indian Municipal Securities' on page 45 the item' Foreign Municipal 
anrl Provincial Securities' be inserted." 

Mr. M. Ananthasayanam Ayyangar : Sir, I oppose this for this 
!eason. There is provision made for Indian municipal securities. They 
wanted to 'ha\"e it extended to foreign municipal securities. When we 
were on the dE'finition of security as regards provincial securities, we had 
a fight even to include in the list pre!>idency town corporation securities; 
and. therefore, this will ~ throwing the field wide open to other foreign 
municipal ,securities also whether they are guaranteed by their local 
governments or not. It is a dangerous thing and, therefore, I oppose. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question 
if; : 

" That iJl Part II of the First Schedule to the Bill, in the fifth ~  of Form A 
after the .ite.m ' ~~ Municipal Securities' on page 45 the item I Foreign Municipai 
and Provmrlal SecuntIes ' be inserted." 

The motion was negatived. 

Mr. K. Santhanam : Sir, I move 
. '.' That in Part II of the First. Rchednle to the Bill. in Form A, at the end of the 

~  III !he assets column 'Bonds, Debentures, Stocks and other secnrities whereon 
ruterE'st IS guaranteed by the Indian Government' the words' or a Provineial Govem-
ment ' be added." ' 
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[Mr.. S. Santhanam.] 
I move this because the Provinces also are now issuing thdr own ~  

and so I want that the Provincial Governments albo should be included 
In 'this. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved : 

" 'rhat in Part II of the First Schedule to the Bill, in Form A, at the end of the 
line in the assets "olunm ' Bonds, Debentures, Stocks and other securities ""hereon 
interest is guaranteed by thp Indian Government " the words' or a Provincial Govern· 
ment ' be added." 

Mr. T. Chapman-Mortimer: Sir, I oppose this amendmellt, and I 
oppose it for this very good reason, that it is going to lump together 
bonds, debentures, stocks, etc., guaranteed by the Central Government 
'\nth other stocks, bonds, etc., guaranteed by the Provincial Governments. 
I am perfectly certain that if the Honourable the Finance Member were 
here, he would have strongly opposed it. Sir, I oppose this amendment. 

Mr. M. Ananthasayanam Ayyangar : Sir, the objection of my 
Honourable friend is futile, because he will see that the very next item 
refers to bonds, debentures, etc., guaranteed by British and Colonial 
Governments. BritiE.h Government and Colonial Governments are 
diife.rent things. My friend can understand all those items clearly, but 
when it comes 'to including the securities of the Provincial Governments, 
he has objection. Sir, I say the objection is improper. Further, Sir, 
when this Bill was originally prepared, there wa..<; no qnestion of issuing 
securities guaranteea by Provincial Governments, but it has become quite 
common for Provincial Governments now to raise loans, and, therefore, 
I support this amendment. 

Mr. F. E. James: Sir, may I just explain one point? Actually 
3 P.M. 

we should not have had auy objection 'to Amendment 
No. 10 on the order paper. It was not moved by Mr. 

Santhanam, but it does make a distinction between securities 'Which are 
guarantRed by Provincial Governments and those which are guaranteed 
by the Central Government. 

Mr. S. Satyamurti : Sir, I want to remind my friend of the Biblical 
maxim-' do unto others as you would that they should do unto you '. 
(" Hear, hear" from European Benches.) When they were moving 
all their previous amendments. they were nothing but characteristically 
frank ~  generous, they were not anxious to keep back anything; so 
th::1t if there are these securities, please be good enough to mention 
them to ns since you are giving all the information. My friends on 
this ~  want that if there are securities guaranteed by Provincial 
GoY(>rnments. they must be shown under this heading, but my friends 
over there say: ' 011, it will introduce a lot of confusion '. I suppose 
it will introduce confusion only under this heading, whereas my friends 
opposite have no objection to incluiling, under the heading to which 
my friend, Mr. Ayyangar, referred, namely, Bonds, Debentures, Stocks 
and other securities whereon interest iR guaranteed by the British or 
any Colonial Government, including West Indies and all sorts of 
Colonies! I don't sce why my friends should object to a provision, 
under which we want to put forward a heading where we wish to get 
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:rth.'e 'ldanl,; of Provincial Gbvernments included in which insurers may 
well invest. I believe in the loans recently issued by the Provincial 
Governments, provincial insurers have already invested some of their 

·fuu.ds. I belie.ve in Madras they have done so,-that is my informa-
tion,-and if they have done so in Madras,-in other provmces too 
they will do the same thing. I don't see why my friends opposite 
~  object to this. 

Mr. F. E. James : We do want that; only we suggest that Amend-
ment No. 10 would have been more useful. 

An Honourable Member : That has been passed over. 
The Honourable Sir Nripendra. Sirear : Sir, this is a tempest in 

a tea pot. On the one hanel, Mr: Chapman-Mortimer aG.vances an argu-
ment which I have not been able to follow; on the other hand, my 

'irienq, Mr. Satyamurti is qnoting Bible,-it is a difficult situation for 
me. In the Act itself there is no limitation as regards investments. 
I can invest my money in any securities guaranteed by the ProvincIal 
Government or by the Central Government or by any Government or 
by no Government. This is merely giving categorically different heads 
under which investments are to be made. I don't see why there should 
be any objection to this amendment. 

lWr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moyed: 

" That in Part II of the First Schedule to the Bill, in Form A, at the end of the 
line in the assets column 'Bonds, Debentures, Stocks and other securities whereon 
interest is guaranteed by the Indian Government " t.he word8 ' or a Provincial Govern· 
lIIent ' be added." 

The motion was adopted. 
Mr. T. Chapman-Mortimer : Sir, I move : 

" That in Part II of the First Schedule to the Bill, in the fifth column of Form A, 
after the word ' any , occurring in the thirteenth line on page 45 the word8 ' British 
Dominion or ' be inserted." 

Sir, I move: 
Mr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-

madan Rural) : Sir, We have been hearing a little too much of British 
Dominions this afternoon. I object to this. 

IS 

Some Honourable Members : Sir, the question may now be put. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

" That in Part II of the First Schedule to the Bill, in the fifth coltlmn of Form A, 
after the word ' any , occurring in the thirteenth line on page 45 the words ' British 
Dominion or ' be iuserted." 

The motion was negatived. 

Mr. T. Cbapman-Mortimer : I beg to move: 
" That in Part II of the First Schedule to the Bill, in the fifth column of Form A, 

~  ~  ,!ord.' 8tock ' occurring in the twenty·fifth line on page 45 the words' of 
(IoinpanleB mcorporated ' be inserted." 

Sir. I )nove : 
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Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is 

" That in Part II of the First Schedule to the Bill, in the fifth column of Form A, 
after the word' stock' occurring in the twenty-fifth line OB page 45 the words' of 
companies incorporated' be inserted." 

The motion was adopterl. 

Mr. T. Chapman-Mortimer : I beg to move : 
" That in Part II of the First Schedule to the Bill, in the fifth eolumn of Form A. 

after the word ' shares ' occurring in the twenty-eighth line on page 45 the worch ' of 
companies incorporated' be inserted." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
1S 

" That in Part II of the First Schedule to the Bill, in the fifth eolumn of Form A. 
after the word ' shares' occurring in the twenty-eighth line on page 45 the worch ' of 
companies incorporated' be inserted." 

The motion was adopted. 

Mr. T. Chapman-Mortimer : I beg to move : 
" That in Part II of the First Schedule to the Bill, in the fifth column of Form A 

after the word ' shares ' occurring in the twenty-ninth line on page 45 the words ' ol 
companies incorporated ' be inserted." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is 

" That in Part II of the First Schedule to the Bill, in the fifth column of Form A 
after the word ' shares ' occurring in the twenty-ninth line on page 45 the words ' ol 
eompanies incorporated' be inserted." 

The motion w-as adopted. 

Mr. F. E. James: I beg to move: 
" That in Part II of the First Schedule to the Bill, for footnote (h) of Form A, 

the following be substituted: 

, (h) The aggregate amount owing by a ...... '. " 

I should like to substitute the word 'subsidiary' for the word 
, controlled " which is really consequential upon the proviso which was 
accepted by the House to clause 26 the otber day, in which the Leader 
of the Opposition gave some assistance. He objected to the word 
, controlled' and it was substItuted by the word' subsidiary'. There. 
fore, the whole amendment will read thus: 

" That in Part II of tile First Schedule to the Bill, for footnote (h) of Form A, 
the following be substituted : 

, (h) The aggregate amount owing by a subsidiary company or .,subsidiary 
compallies is to be shown separately from all other &Bsets and the aggregate 
amount owing to a subsidiary company or subsidiary companies is to be 
shown separately from all other liabilities '." 

I beg to move this amendment. This is actually an improvement 
on the existing footnote am} I hope the House will accept it. 
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Ilr. Deputy President (Mr . .Akbll Chandra Datta) The q1!e8tiOll 

" That in Part II of the First Schedule to the Bill, for footnote (11) of Form A., 
the following be substituted : 

, (11) The aggregate amount owing by a subsidiary company or subsidiaI'1 
companies is to be shown .~  from all ~ ~  and th!, ~  
amount owing to a subsidlary conipany or subsidiary eompames 18 to be 
shown separately from all other liabilities '." 

The motion was adopted. 
Mr. F. E. James : There is a small consequential amendment. I 

move: 
., That· in Part II of the First Schedule to the Bill, in Form A, the word 

< lIubsidiary , be substituted for the word • controlled ' wherever it. occurs, and that 
ill Part I of the First Schedule to the Bill, Regulation 9 (b) be omitted." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is : 

"That in Part II of the First Schedule to the Bill, in Form A, the word 
, subsidiary' be substituted for the word • controlled' wherever it occurs, and that 
in Part I of the First Schedule to the Bill, Regulation 9 (b) be omitted." 

The motion was adopted. 
Mr. H. A. Bathar Essak Bait (West Coast and Nilgiris : Muham-

madan) : Sir, I move: 
., That in Part II of the First Schedule to the Bill, in Form A, the following note 

be added: 
• (1) Under the head other accounts (if any) to be specified on the left hand 

side, fines realized from the staff and their contribution towards the 
provident fund should be shown under separate sub-heads '." 

My amendment is very clear and I do not think it requires a speech 
in snpport of it. Sir, I move: 

Mr. Deputy President (Mr_ Akhil Chandra Datta): Amendment 
moved: 

., That in Part II of the First Schedule to the Bill, in Form A, the following note 
be added: 

• (1) Under the head other accounts (if any) to be specified on the left hand 
side. fines realized from the staff and their contribution towards the 
provident fund should be shown under separate sub-heads '." 

The Honourable Sir Nripendra Bircar : I have not understood what 
this means. Yesterday, it was said that the mention of the wo:-ds ' pro-
vident fund' is taboo. If you want to say , If there is a provident 
fund and if fines are realised' and so on, I sug-gest that the words' if 
any' be added after the word' provident fund '. 

Mr. H. A. Bathar H. Essak Sait : I accept the amendment. 
Mr. M. Ananthasayanam Ayyangar : There is no need for this 

addition. 

. The Honourable Sir Nripendra Sircar : No harm being on the safe 
sIde ..... . 

Maulana Zafar Ali Khan (East Cp.ntral Punjab : Muhammadan) : 
!<'or onre the Law Member has been taken in. The cat is out .of the 
bag now. 
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. ~ ~~ ~  ~  I¥-rcar:: ~~. is.: ~ ~  
Maulana Zalar Ali Xh&n : This amendment which you havtt 

accepted was an amendment originally moved by me and there are 
other amendments. 

~ HQnourable Sir Nripendra Sircar : That is not a strong objec-
tion to its 'acceptance, 

.ula.na. Zafar Ali Khan : There are other amendments coming in. 
1:hose amendments, I was told, were covered by the Speaker's ruling. 
I pleaded ~ cause of the poor employees ..... . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : What is ~ 
specific proposal of the Honourable Member' Is it any point of order t 

Ma.ulana Zafar Ali Khan : Let me explain. These amendments t() 
the schedules were intended to implement the provisions that we wanted 
to he placed under section 101. That amendment has gone. What i. 
the use of these amendments. 

Mr. Bhulabhai J. Desai: While this imposes no obligation on com-
panies to have a provident fund, they are not prevented from having 
it and all that this amendment requires is that if there is it should be 
shown. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is: 

., That in Part II of the First Schedule to the Bill, in Form A, the following note 
be added: 

• (1) Under the head other accounts (if any) to be specified on the left hand 
side, fines realized from the staff and their contribution towards the 
provident fund, if any, should be shown under separate sub·heads '." 

The motion was adopted. 
Mr. K. Santhanam : Sir, I move : 

., That in Part II of the First Schedule to the Bill iu Form AA, after the word 
, persons' in item 14 the words' domiciled and ' be inserted." 

You will see, Sir, that the item in Form .A.A reads "Loans on 
Personal Security to persons resident in India". I say that this is 
not sufficient and that the person to whom the loan is given should 
not only be resident but also domiciled in India. I hope the House 
will accept it. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
IS : 

., That in Part II of the First Schedule to the Bill in Form AA, after the word 
, persons' in item 14 the words' domiciled and' be inserted." 

IS : 

The motion was adopted. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

" That the First Schedule, as amended, stand part of the Bill." 

~  Fjrst Schedule, as amended, was added to the Bill. 
The Second Schedule was added to the Bill. 

~. 
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Mr. Deputy President (Mr. Akhil Chandra ~  1'J1e ~  

is: 
• I That the Third 8ehedule stand part of the BilL" 

~. S. Satyamurti : Mr. Deputy President, there are two ~
ments'iIi my 'name.'  One is No. 20 on the printed paper, and. another In 
supplementary list No.2. As a matter of fact, the House WIll find that 
the two amendments are the same, except for a small ,:erbal change.· 
SIr Honourable Members will find that the amendment m supplemen-
tary list No.2 is the same as ~  No. 20. I w:m move ~  
amendment as in the supplementary lIst because that IS the form In 
whieh I want the House to accept it. Sir, I move: 
., That in Part I of the Third Schedule to the Bill, for Regulation 6 the following 

be substituted : 
, 6. As respect life insurance business the foll?wing ~ ~ shall ~ furnished 

to the Superintendent every year shoWl1lg details pronded for ill a Form. 
pertaining thereto : 

(A) A statement in form DD as set forth in Part 2 of this Schedule. 

(B) A statement in form DDD as set forth in Part 2 of this Schedule. 

(0) A statement in form DDDD as set forth in Part 2 of this Schedule '." 

I will read the two notes which you need not put to the House, as 
being explanatory : 
.' NOTE (1) .-The form DDD is the same as form J annexed to Part 2 of ~ 

Fourth Schedule. 

NOTE (2).-The form DDDD is the same as form K annexed to Part 2 of the' 
Fourth Schedule." 

Sir, it is a somewhat technical matter, but very simple if Honour-
able Members follow exactly what I seek to do. Regulation No.6 in 
the Third Schedule reads like this as it stands : . 
• , As respects life insurance business, a statement in Form DD as set forth ill 

Part II of this Schedule must be appended to every revenue account relating to that 
class of business showing the details provided for in that form." 

This Schedule is under clause 10, which provides inter alia for a 
revenue account. If Honourable Members wIll turn to page 53 of the 
Bill, they will find form DD. That form is a classified statement of 
life-insurance ~  of so and so Company for the year ending &0 and 
so and the detailed heads are-Ordinary Policies, in India, out of India, 
Annuity Cuntraets, in India, out of India, Group insurance poiicies,-
in India, ont of Intlia, and then new life insurance business ir. respect 
of which Il premium has been paid in the year, number of policies, Sums 
insured and annuities' per annum, single premiums (including consi-
deration for immediate annuities and all other premiums paid at the 
outset where no subsequent premium is payable), Yearly renewal pre-
mium income. Then there is another heading,-Total life insurance 
business in force at end of the year,-number of policies, sums insured 
with bonuses and annuities per annum, and premium income for which 
credit has been taken in the revenue account. My amE'ndment seeks 
to add two other forms to this statement. Those other forms are 
found as form J in Part II of the Fourth Schedule on page 65 of the 
Bill; Form J is a form which provides for Additions to and deductions 
from polieies of the IlO and so Company 'for the year so and so and the 
headings are,-P6licies at beginning of year, New policies issned, old._ 
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[Mr. S. Satyamurti.] 
policies revived, old policies changed and increased, bonus additions 
allotted. Then, policies discontinued during the year and the various 
headings are-by death, by survivance or the happening of the con-
tingencies insured against other than death, etc. There are two head-
ings here for omitting which there are amendments. (Interruptions.) 
Sir, if Honourable Members are anxious to go and drink tea, they are at 
liberty to ~ so but we are doing important insurance business and either 
the House has to adjourn or to go on ..... . 

The Honourable Sir James Grigg : Sir, I was trying to convey to 
the Honourable Member that the amendment was acceptable to the 
Government without his making a long speech about it. 

Mr. S. Sa.tyamnrti : Sir, that sort of thing may be all right for the 
Honourable Member, because he has got forty votes in his pocket, but, 
I believe in the intelligent acceptance of my amendment by the House 
as a whole, and I propose to appeal to the intelligence of the House. 
There are two other headings. I realize there are only fiften minutes 
more for the tea party! There are items in the table which must, 
we hope, be omitted when suitable amendments are moved, becaust we 
do not aecept the dividing principle. Sir, the next addition I want to 
make to this statement is a statement in form DDDD set forth in form 
K annexed to the same Schedule, to be found at page 66 of the Bill. 
That form speaks of Particulars of the policies forfeited or lapsed in 
the last financial year under review, less those revived and reinstated 
for full benefits, classified according to the year in which they were 
issued and then various headings are given. I am suggesting that, when 
these forms are added, you will get in one return all the relevant in-
formation about life insurance business carried on by any insurer during 
anyone year, including not only policies effected but the 'Policies lapsed 
and the policies revived and the policies which were not revived. I, 
therefore, suggest that. as this information is being given in any case, 
thil:l amendment does not seek to cast any fresh obligation not contem-
plated in the Bill, but on the other hand seeks to bring about in 
a convenient form, for the information of all interested, all the rele-
vant information regarding life insurance business carried on by an 
insurer. I, therefore, trust, Sir, that not only the.Goyernment but the 
whole House will accept the amendment. I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

" That in Part I of the Third Schedule to the Bill, for Regulation 6 the following 
be substituted: 

, 6. As respect life insurance business the following statements shall be furnished 
to the Superintendent every year showing details provided for in a Form 
pertaining thereto : 

(A) A statement in form DD as set forth in Part 2 of this Schedule. 
(B) A statement in form DDD as set forth in Part 2 of this Schedule. 
(C) A statement in form DDDD as set forth in Part 2 of this Schedule '." 

The Honourable Sir Nripendra Sircar : Sir, if my Honourable 
friend (loes not l?ct very much annoyed, I should like to say that I 
accept this amendment. 
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Mr. S. Satyamurti : I had been referring to a statement of the 

Honourable the Finance Member, and not to my Honourable friend. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

is : 
" That in Part I of the Third Schedule to the Bill, for Regulation 6 the following 

be substituted : 
. 6. As respect life insurance business the foll?wing ~ ~ shall be. furnished 

to the Superintendent every year showmg detaIls provlded for In a Form 
pertaining thereto : 

(A) A statement in form DD as set forth in Part 2 of this Schedule. 

(B) A statement in form DDD as set forth in Part 2 of this Schedule. 

(C) A statement in form DDDD as set forth in Part 2 of this Schedule '." 

The motion was adopted. 
r At this stage, :Mr. President (the Honourable Sir Abdur Rahim) 

resumed the Chair.] 
Mr. President (,rhe Honourable Sir Abdur Rahim) : Amendment 

No. 21. "Mr. Chapman-Mortimer. 
Mr. T. Chapman-Mortimer: Sir, I beg to move: 

" That in Part I of the Third Schedule to the Bill, Regulation 7 be omitted." 

Regulation 7 reads as follows: 
" The following information shall be supplied in addition to the revenue account, 

namely, the gross premium written in India for life, fire, marine and accident aud 
miscellaneous insurance business." 

Now, Sir, the whole question as to whether the terms should be based 
on net or gross premium income was a matter that was carefully gone 
jJ,to by that expert committee of which we have heard so much in rcce!lt 
weeks, I refer to the Clauson Committee. The Clauson Committee, after 
having very carefully considered the pros and cons, ca.-me to the c0nclu-
hion that the only accurate basis on which you could judge of the sound-
ness or otherwise of an insurance company was on the net premiums 
underwritten and not on the gross premiums. The reason for this I 
think, is fairly obvious even to laymen like most of us here. Out' o! 
the gross premium income you have to pay expenses, you have to pay 
commission, and, in addition, you have to pay away a certain portion 
which is re-insured with other people. What you really want to ~  ai 

• 80 far as the Superintendent is concerned and so far as those members 
of the public are concerned who want to keep an eye on the financial 
position of insurance companies,-for example, banks and so on,-is the 
financial soundness of the company, and that you will get most accu-
rately by finding out what the total net premium income amounts to. 

Sir Cowasji Jehangir : You do not want to show the net premium 
lIomewhere else' 

Mr. T. Chapman-Mortimer: We do. 
Sir Cowasji Jeha.ngir : But you do not show the gross premium in-

come. 
L429LAD • 
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Mr. -t. OImopma.n-MOt'timel' : 'l'he only possible person to whom the 
information of that kind could be of the faintest use is the competitor 
~  aobod.y else. It is no use to Government in ascertaining your finan-
cial soundness. The only person to whom it can be of any use is your 
rival round the corner, whoever he may be. It may be a European com-
~ .  or a Dominion company or an Indian company. Sir, I move. 

!'tIr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in Part I of the Third Schedule to the Bill, Regulation 7 be omitted." 

Mr. Bhulabha.i J. Desai: Sir, I oppose this amendment and for a 
~  reason. With all the facile manner in which it is sought that the 

soundness of the company may be judged without reference to the Regu· 
lation which is sought to be omitted, let us look at another more im-
portant aspect of the matter. Mr. Chapman-Mortimer really let the cat 
out of the bag to those who have carefully followed him because he said 
it may be useful only to those who are competing. Let me carry it a 
little further. Whether it was useful in England or not, has got nothing 
10 do with the question. We in India want to know how much of 
premium, at all events, apart from life, under the other heads which are 
"'lJ(,ntioned under this" gross income" you have in India for fire, marine, 
-etc. That may take a lakh of rupees by way of prflmium. If they have 
;'c-insured to the extent of Rs. 90,000, they will only show the net busi-
uess at Rs. 10,000. So, there could be nothing more misleading than 
what is plausibly supported. I oppose it. 

Sir Oowasji Jeha.ngi.r: Sir, I oppose this ~ . We have 
been hearing a good deal of this Clauson Committee's Report, but this 
Committee did not report for India. It reported for England having 
t'e'gard to the conditions prevailing there. A little common sense will 
show that we cannot blindly follow this report. What we lack is com-
mon sense and that has been lacking throughout. (Ho.n.ouroble Mem-
Ott's: " Hear, hear.") Indian conditions are different. Here you get 
ooxnpanies insuring and re-insuring. They may be re-insuring to the extent 
'Of lakhs of rupees and yet keep a very small percentage of premium. 
WeH, if you only show that very slI!.all percentage, how are you ever 
going to know what is the total amount of premium taken in India. My 
lbnourable friend said that the most important thing to know is the net 
premium and that is h<lw you judge the stability of a company. But the 
net premium is shown by other provision in this Bill. This regulntion 
only provides that the gross income should be shown in addition. The 
whole point is whether you should show the gross ~  or not. The 
h'et meome is shown in other provisiollfl of the Bill. The amendment ~ 
that the companies should ~  show their gross premium and that we 
consider not to be in the int&ests of insurance companies in India. 

Mr. President (The Honourable Sir Abdur Rahim) : The queHtion 
is ~ 

" That in Part I of the Third Schedule to the Bill, Regulation 7 be "Omitted. " 
The motion was negatived. 
lttr. K. Sa.nthILDlLm : Sir, I beg to move: 

., That in Part I of the Third Se.hedule to the Bill, the proviso to Regulation 8 b8 
omitted." 



This Regulation provides for the division of the rent of the premise!:: 
in which several insurance businesses may be carried on. Of course, the 
idAa of the proviso is that when anyone class of ~  is done, if ~  
rent is charged, it has to be shown both on the credIt as well as the deblt 
side and therefore it should be omitted. This will not show the true state 
of ~. Sir, I do not want to add anything more. I move: 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

" That in Part I of the Third 8ehedule to the Bill, the proviso to Regulation 8 be 
omitted." 

Mr. T. Ohapm.&ll-Mortimer : Sir, I oppose this amendment. 
Mr. Mohan La.! Sa.ksena (Lucknow Division: Non-Muhammadan 

Rural) : Tit for tat I 
Mr. T. Chapman-Mortimer: No, no. My Honourable friends, the 

Lc,aders of the Opposition, know, that I was going to oppose it and they 
albo know why I am opposing it. I prefer the Bill as it stands, beeau>ie 
it provides for the case of composite offices. If you delete the proviso, 
that provision will no longer remain in the Bill. On these grounds, I 
'>"ggest that the amendment should not be accepted. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
it. 

" That ill Part I of the Third Schedule to the Bill, the proviso to Begulatiol1 S be 
omitted. " 

The motion was adopted. 
Mr. K. Santh&nam : Sir, I beg to move 

" That in Part I of the Third Schedule to the Bill, for Regulation 9, the following 
be substituted : 

, 9. Where an insurer carries on business of life insurance in conjunction with 
any other class of insuranee business the expenses of management charge<t 
to the life insurance Revenue Account must not include more thuil a 
reasonable proportion of the common expenses and in particular, no sudl 
account must be charged with more than a fair IlUm for the use of anT 
office premises having regard to the income from the various classes o'i 
business carried on and to the extent to which the premises are used fo; 
the purposes of each class of business '." 

I have tried to make the intention of regulation 9 clearer and put it 
in better words. There is no difference in the substance of the regula-
tion. Sir, I move. 

Mr. President (l'he Honourable Sir Abdur Rahim) : The qUflsti(,n 
is : 

" ~  in Part I of the Third Schedule to the .Bill, for Regulation P, the followiug 
be substituted : 

, 9. Where an insurer I'Arries on business of ' life insurance in conjunetion with 
any other class of insurance business the expenses of management charged 
to the life insurance Revenue Account must not include more than a 
reasonable proportion of the common expenses and in particnlar, no such 
aecount must be eharged with more than a fair IlUm for the use of any 
office premises having regard to the ineome from the 1JI-riouB classes ~  
business carried on and to the extent to which the preuuses are used for 
the purposes of each clasl of business '." 

The motion was adopted. 
1A29LAD 
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Mr. F. E. Ja.mes : Sir, I beg to move: 
" That in Part I of the Third Schedule to the Bill, in Regulation 10, after th!l -

1ftlZds ' all income-tax ' oeeurring in the second line the words ' charged on such. income· , 
be inserted_" 

It is presumed that the income referred to in regulation 10 really 
relates to the tax charged on income, and this amendment seeks to make 
it Clear that all tax on income must be shown, although some tax is not_ 
adually deducted at the source. It is a very small amendment and 1-
lI')pe the House will accept it. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rlahim) : The question 
is : 

" That in Part I of the Third Schedule to the Bill, in Regulation 10, after the 
words' all income-tax' oeeurring in the second line the words' charged on such income ' 
be inserted." 

The motion was adopted. 
Mr. K. Santha.na.m : Sir, I beg to move 

" That in Part I of the Third Schedule to the Bill, in Regulation 10, for the word 
, or " occurring in the sixth line, the word' of ' be substituted." 

This is merely a correction of a printer's devil. Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That in Part I of the Third Schedule to the Bill, in Regulation 10, for the word 
, .01' " occurring in the sixth line, the word' of ' be substituted." 

The motion was adopted. 
Mr. M. Ananthasayanam Ayyangar : Sir, I beg to move 

" That in Form D of Part II of the Third Schedule to the Bill : 

(a) extend columns relating to business within British India and outside British 
India further down to the end so as to apply to all items on either side 
of _the form of the revenue account ; 

(b) omit the asterisks in the body of the form and asterisks note at the bottom; 
and . 

(0) omit also the word' British' from the head notes of the columns on either 
side of the form and also omit the word ' British ' where it occurB a 
second time in Note ' a '." 

Sir, the object of this amendment is to make this Form D conform 
to the provisions that we made in clause 12_ Sir, clause 12 relates to 
actuarial valuation_ It is ~  provided there, only after the Bill ~  
out from the Select Commitfe,e, for the bringing of accounts that have 
to be produced or filed or to; be made up by Indian insurers on a line 
with other insurers who carryon business in India and whose principal 
place of business is elsewhere: I'ndian insurers have to keep two 
different accounts now, one relating to the entire business, not only the 
~  ~  India but all over the world, another account separately 

in so far as it relates to the business transacted by them exclusively in 
InJia_ So far as foreign insurers are concerned, before my amendment 
they were asked to give only one kind of aceount relating to their 
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business in India. But by our amendment _ we made - that their total 
business elsewhere and. their business in India also should be given. 
The business trausacted by Indian insurers in India and -those tran-
sacted all over the world should be given separately. After that 
IlDIf'Tldment was made by the House this Form D requires to be modi-
fied in the light of that amendment. I would request lJonourable 
Members just to look at Form D on page 52 of the BilL The amend-
ment suggested in part (a) is extended the columns right up to the bottom 
iO that business within Br.itish India may be mentioned regarding 
expPllses of management. The business ~  British India may relate 
to ('xpenses of management. You will see that is the form as it stands 
at present. You will see that there is differentiation between the busi-
ness transacted in British l'ndia from the business transacted out of 
British India. The column stops a little above the _ cdumn relating to 
expenses of management. I want the expenses of management to be 
split up into these columns, not only expenses of management, but bad 
debts. United Kingdom, British Indian, Dominion and Foreign 'faxes. 
The other items follow below. Therefore, that is the object of. the 
first part (a) of my amendment. Likewise the right hand side of the 
column has to be pushed down to the end to give details so that details 
mig11t be given of business transacted here and elsewhere. 

Part (b) of my amendment relates to the omission of asterisks. If 
thebe columns are pushed down so as to include or cover all the items 
that are noted on one or the other side of this Form D, then there iii 
no need for these astersiks. 

Part (c) of my amendment relates to the deletion of the word 
, British' wherever it occurs in the head lines of these ~. 
" B;.Isiness within British India ", " Business out of British India ", 
" Total "-the same headings on the other siJe. I want "British" 
to be omitted in all these headings. My reason for this amendment is 
tbis. Clause 12 provides that business in the whole of India, whether 
in British India or non-British India-has to be put in one category, 
and business outside India has to be put in another category. In view 
of that amendment which the Select Committee made, the word 
I British' no longer needs to find a place in the head notes of t!lC one 
or the other column. Similarly the consequential amendment is. in note 
I a " the word' British' should be omitted. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
iii: 

II That in Form D of Part II of the Third Schedule to the Bill : 

(II) extend columns relating to business ~ British India and outside British 
India further down to the end so a8"1;6 apply to all items on either side 
of the form of the revenue account ; 

(b) omit the asterisks in the body of the fofm and asterisks note at the bottom. ; 
and 

(0) omit also the word' British' from the head notes of the eolumns on either 
side of the form and also omit the word I British ' where it occurs a 
second time in Note I a '." .. 

The motion-was adopted 
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, Mr. K. hntbanam : Sir, I beg to move I 

"That in Part II of the Third Schedule to the Bill in Form D, for the words 
• eOlDmisBion (Ieee that on re·insuraneea) , the following be II1lbstitllted : 

• ('..ol;l1mission to licensoo Agents: 
On first year's premium 
On renewal premium 

letIB eommission an re-illsuranceB 
Total 

Balance , " 
Sir, this amendment is meant to find out whether the provision 

relaing to limitation of commission, etc., is strictly ~  to. We 
want these particulars for that purpose. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in Part II of the Third Schedule to the Bill in Form D, for the wordll 
, commission (less that on re·insurances) , the following be substituted : 

, Commission to licew:ed Agents: 
On first year's premium 
On renewal premium 

less commission on re·insurances 
Total 

Balance ' ., 

Mr. T. Ohapman-Mortimer : Sir, r oppose this amendment. I think 
it is asking for a good deal more information to be given in this return 
than is really called for in the circumstances. The object of the Mover, 
I have no doubt, is, quite properly, this that the Superintendent should 
know how much commission is being disbursed by an insurer in connec-
tiOll with the first year's premiums and the renewal premiums. I 
~  point ont that it is perfectly possible for the Superintendent of 
Insurance to do exactly the same as the Income-tax Inspectors do, 
when, having received a return which is not very satisfactory, so far. 
as they can see, or where they feel that a good deal more information 
is required than has in fact been given, they come along and say, 
" Please supply us with the following information". In that case the 
insurer would have to provide whatever information was required and 
the Superintendent would then be able to decide for himself whether 
or not too much was being spent by way of first year's premiums or 
on renewal premiums. On t:p.e other hand, to put it in the return will 
broadcast to all the rivals or .the company exactly what is being <;prnt 
by them on their first year's \ premiums, and by a simple process of 
calculation it will be possible' to find out exactly what each different 
rival is spending on his varf<)11s agents, the rate of commislMon. ptc. 
And it is obvious that such a thing would lend itself to abuses and would 
he more inquisitorial than is necessary. As I said, if the Superin-
tenuent with the very wide knowledge that will be at his disposal ani! 
all the detailed information which he will now get feels that there is 
something unsatisfactory here, he will thett be able· to ~  'upon' the 



THE lN8PaANCIO lULL. 

inttUl'el" to previde him with this or any other information that in <his 
opuUon ill neceSBfU'Y to enable him to d.e6ide what action uould be . ~ 

Sir, I Itugseat that this Ulendment should not be aceepted. 

1Ir. Bhu1abbai J. Desai : Sir, one of the services which we claim 
has been rendered by this Bill, when passed, would be the limitation. 
of commissions, and I do not see why this is opposed. My friend'S Ray 
that the information is otherwise available and that if only a suspicion 
i" oreated in the mind of the Superintendent, then t..h.e insurers will 
proeeed to explain themselves. Sir, the very objeetions raised to it 
explain the motives behind it. I need Bay no more. 

The Ronourable Sir lfripendra 8ircar : Sir, what I feel about this 
matter is that although it win be very useful to know what amOunt of 
Mlllmission is being paid, the result of the pUblicity of all the differeut 

4 P.M. 
companies as to the exact percentage whi_ch is beihg 
paid to licensed agents, is that really good and will 

it not lead to every company being foreed to pay the maximum, 
CompaDY A says they have given 27 per cent., company B says they 
• have given 28 per ceDt., company C Rays they have given 38 ~  eent ..... 

Mr. BhuJ.a,bha,i J. Desai: So much the better, because we have 
provided the maximum and not the minimum. 

The Honourable Sir Nripendra 8ircar : That is a matter of opinion 
as to whether it is better or worse. I really do not think it is better 
for each one to publish, 80 that the licensed agents may know that they 
wjtl get one per cent. more if they go to eompany Band llroceed to 
eompany B and that they will get two per cent. more if they go to 
"'Jmpany C. l' do not agree that it will be all to the good . 

. )fro S. Sa.tya.murti: Sir, I hope Government will reoonsider their 
attItude. After all, as our Leader explained, one of the mOlit beneficent 
provisions of {his Bill, when it becomes law, will be the }imitation of cow-
n1issions paid to licensed agents, and we have made elaborate aud care· 
ful provisions in that behalf ; that is to say, that ~ carrying on 
husiness of ]jfc insurance shall pay only so much as maxiwum commis-
~  for licensed agents on the first year's premium. and so much on 
renewal premiums. We have also provided a different percentage f0r 
insurers e.arrying on other than life business, i.e., general business. We 
Lave given a further concession to life insurers carrying on life hilsine.;,'S 
for the flrSlt fen years of their existence. If this clause were to become 
l,art of the law of the land and is to be enforced, I plt'all with the Hon-

• olll'ahle the Law Member to exercise his fertile imagiuntion on bf'hn)( 
of tte llew SuperinteJident of Insurance. He has got cast upon him so 
many Rtatutory dutief; and obliga!tions that, ~  if he were a superman, 
AS my Honour03ble friend is, he will not be. ~  to carryon his dnties, 
unless all the relevant information is placed" before him in 11 readil.,· 
digestible form. I plead, Sir, for this information being !!iven, in order 
that there ~  be no temptation on his part ro take his duties more 
Or leRs as forrnlll duties, but to diseharge them with a keen eve to see that 
the ])l'(yvisiOl)S of this law are strictly enforced . 

. The HOJ101U'&ble Sir Nripendra. 8irca.r: Sir, I 8i1k my friendt.., CO!1-
sitkr this ~  this willno.t really force everybody to go Up to the. 
maximum. . 
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Mr. S. Sa.tyamurti: No, Sir. I will try to answer that ~  

to the hef;t of my ability. These insurers are very clever people. Is It 
snggestNl that today they cannot get the ~  if they want, of 
t.he cODimissions paid by their rivals to the licensed agents' I should 
like to know from any insurer here, whether he is so impotent or resource-
less that he cannot find out, if he wants, what these commissions are , 

Mr. T. Chapman-Mortimer: Sir, on a point of personal explana-
tion, my fir111 has the honour to represent quite a number of insurers i 
and although I feel that our firm has considerable resources--or at least 
II. certain amount of resource-and is fairly active in one way or another 
in safeguarding its interests, I can honestly assure my Honourable 
friend the' we never t.rouble to find out what our rival!! are paying 
their &gtnts I . 

Mr. S. Satyamurti: 1 am not going to walk into my Honourable 
friend's parlour. I have too much respect for his busines!! acumen and 
his busines<; capacity oto believe what he said. I ~ I hav{' not mis-
understood him when I say that he uses it for the AAka of ~ . 

and not l;ecanse he believes it to be true. I suggest that the lrgumellta 
of nly Il ollourable friend were that, if the Superintendent ,vanted, he 
coutU find out all these things. The only possible objection to this ca1l 
be that it will cast an onerous obligation on insurers that they cannot 
discharge, and thaot it will serve no useful purpose. I deny all these 
things. Firstly, it does not cast an onerous obligation which the insurers 
cannot discharge; they can discharge the obligation. SCllCmdly, it will 
lerve two useful purposes. If we know how much they are paying te 
licem;ed agC'nts on the first year's premiums and on renewal premiums, 
We shall then know how much of the first year's premium is ~ 

apent by Ult'SC various insurers, and how much of the renewal premiums 
is spent. After all, the Law Member's argument that they will lead 
to unhealthy competition is answered by the healthy provision of 
this Hill. Whatever they may say, othey cannot go beyond the maximum. 

The Honourable Sir Nripendra. Sirear: They will all come to the 
maximum. 

Mr. S. Satyamurti : Sir, 1 want to know what exactly the POSltIOA 
or i:he IJaw Member or the Finance Member is. Win this informatiOJl 
being giYen lead to under-cutting Or over-cutting' 

The Honourable Sir Nripendm Sirear : Call it over-cutting. 

Mr. S. Satyamurti : I want to know what my Honourable friend 
calls H. 

The Bonoura.ble Sir James Grigg (Finance Member): Increased 
comm ission. 

.' Mr. S. Satya.murti : Whatever the increased commis!!ion may l)e, it 
cannot go beyond 45 per cent. on the first year's premium, and· 55 per 
cent. in the case of young insurers, and 25 per cent. in the case of th08& 
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doing. gencl;al business. . And -I- want to know whose interests are being 
"ought to be protected, by opposing this amendment. I do not believe 
that merely publishiug the actual results or figures of their expenditure 
will lead to ~  putting up the commission. On the otller hand, 
I take it that among the insurers who carry on the business there is a 
healthy rivalry -; they want really to capture more and more busineSs. 
AI> I read the provisions of this Bill, when jot becomes law, and if we get 
the proper man as Superintendent of Insurance, and if the Act is worked 
propei'ly, I look forward confidently to the future when commissions 
will come down, expenses will, therefore, come down, and I hope premiums 
will come down also for bonuses will increase. Therefore, I look for-
ward to the limitations of commissions working in the direction of 
limiting the expenses of managemenot of these insurers. 

If we are in favour of limitation of commission, we are in favour of 
limitation of expenses, to ultimately benefit the policy holders and to 
Ipread the il1surance habit in this country. I want to ask anO'ther ques-
tion : how ig this section, when it beeomes law, limiting commissions 
going to he worked, unless in all cases where the Superiutendent wants 
iuformation, he is to get inforIIUl!tion of this kind' 'rho clause con-
tClll.plates limitation of commission on two bases, that is, the firm year's 
prcniiulIl and the renewal premiums. ~  information has got 
to be given to him whenever he wants it : considering human nature, 
consiilering -the enormOUB responsibilities and duties plaeed upon the 
Superintendent, this demand is not unreasonable, will gi ve him all rele-
Tant information, will not have the effect by itself of unhealthy competi-
tion, oJr of increasing commissions among the insurer'!. I do not see how 
t.he mere fart of publicity given in the returns tl;o the Superintendent will 
have this unhealthy result. I want to know what is the motive behind 
tile oppositioJJ. I really do not understand it. Our friands constantly 
aay ., Fair field : ~  favour : open competition." If S-), theu have every-
thing open: what is the secrecy behind this' What are the interests 
which are being affected adversely T WhY' do you fight shy of the light 
of ~ '8 day' Every time we want more information, you want to do 
HODlethiug or other and objeet: you wan-t to keep off something. That 
confirms my suspicion that there is something wrong in the state of 
Denmark. You may deny it, but I judge people by their deeds ani! not 
by their words. I want {;o know why my Honourable friends are so 
anxious that this information ought not to be given. I say that Indian 
jnsurel'H will h.ave nothing to fear from this. If non-Indian illS11l'ers, 
I1S I helieve, are under-eutting and paying more, it is right and proper 
that ·they should give this information. I am enthusiasticallY iu favour 
of the limitation of eommission, partieularly in the field of general busi-
ness, where I know what my friends are doing ; and I waut them to be 
brought in here, so that I may eatch them by the throat and t.earh ·them 
their place. That is why they object to this. I see that. The Sllper-
iutclI.lent will then publish and say I "You are ~ carrying on the 
husiness f,oundly and satisfactorily", and will bring into force the pro-
viRions ofihie Act against those people who are doing things prohibited 
by thll law_ Therefore, it seems to me that this -amendlnellt, is a heal-thY 
lWlendment, helps publicity, and will help all genuine imurers while only 
handicapping those who are resorting to underhand ~. I expect 
all those, who want honest insurance business in this eountry to be done 
and u(rthing else, to support this· amendment. 
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•. Pruidat (The Honourable Sir Abdur Rahim) : The quettiOD 
is: 

"'Th&t in Part II of the Third Sehedule to the Bill ill Form D, for the word!! 
, oqmmilaiDn (Ius that on re-iuuraneee) , t!l.e followiAg be BubltUuted. : 

• (JominiuioJl to lieeMed Agents: 
On firet year's premium 
On renewal premium 

less commission on re·insu.rIl.1lMl 

The .Asst>mbly divided. 

Total 

Bauce ,.t.t 

AYE8-4e. 

Abdul Ghani, Maulvi M\lhanunad. 
Abdul Qaiyum., Mr. 
Abdur Rasheed, Chaudhury, ~ . 
Aney, Yr. Y. S. 
Anwaz·ul·.A.zim, Mr. ¥ubam"'aI. 
Aaaf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthaaayanam. 
Chaliha, Mr. Kuladhar. 
Chaudhury, Mr. Brojendra Na;rayan. 
Chettiar, Mr. -T. B. Avina8hilinpm. 
Chunder, Mr. N. O. 
Das, Mr. B. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Mr. G. V. 
EBBak Bait, Mr. H. A. BathR H. 
Gadgll, Mr. N. V. 
Go'dnd Das, Seth. 
Gupta, Mr. K. S. 
Hans Raj, Raizada. 
H68mani, Mr. 8. K. 
J ehangir, Sir Cowuji. 
Jogendra. Singh, Sirdar. 
Joseph., Mr. George. 
Kailash Behari Lal, Babu. 

LaJehmd NavaIrai, Mr. 
Ma.hi.viya, Pandit Krilhna Kant. 
Mangal Singh, Sa;rdar. 
Misra, Pa1ldit Bhambhu Dayal. 
lludaliar, Mr. C. N. Muthuranp. 
lluhammad Ahmad Karmi, Qui. 
Pande, Mr. Badri Dutt. 
Raghubir Narayan Singh, Choudhri. 
Ramayan Prasad, Mr. 
Ranga. Prof. N. G. 
Bao, Mr. Thirumala. 
Saksena, Mr. Mohan LaJ... 
Santhanam, Mr. K. 
Batyamurti, MT. B. 
Sham LaI, Mr. 
SheodasB Daga, Seth. 
Siddique Ali. Khan, Khan Sahib 

Nawab. 
Singh. Mr. Gauri Shankal'. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Sri Prakasa, Mr. 
Zafar Ali Khan, Mamana. 

NOES-52. 

Abdul Hamid, Khan Bahadu.r Bir. 
Ahmad Kawaz Khan, Major Nawab Bir. 
Aikman, Mr. A. 
Asghar Ali, Sheikh. 
Bajoria, Babu Haijnath. 
Bajpai, Sir Gir,ia Shankar. 
Banerjea, Dr. P. N. 
Bhagchand Soni, Rai Bahadur Seth. 
Royle, Mr. J. D. 
Buss. Mr. L. O. 
Chanda, Mr. A. K. 
Ch.'1pman·Mortimer, Mr. T. 
Chattopadhyaya, Mr. Amarendra Nath. 
Dalal. Dr. R. D. 
DaJ"pat Singh. Sardar Bahadul' Captain. 

- DeSouza, Dr. F. X. 
Fazl·i--TIahi, ;Khan ,Sahib Shaikh. 
Ghulnm Mullanunad, :Mr. 
Gidney, Mr.C. W. A. 
Grtlfiths, Mr; P; J. , 
Grigg, The Honourable Sir J--., 

Hudson, Sir Leslie. 
Jumes, MI'. F. E. 
Jawahar Singh, Sardar Bahadur BardaT 

Sir. 
Kamaluddin Ahmed,' Shams·ul·UIema. 
Kushalpal Singh, Raja Bahadur. 
Lang. MI'. J. C. 
Lloyd, Mr. A. H. 
M:lrkeown, MI'. J. A. 
Maitra, Pandit Lakshmi Kanta. 
Manavedan Raja, Bao Bahadur K. C. 
~  Mr. R. S. 

Mehta, Mr. S. L. 
Mody, Sir H. P. 
Mudie, Mr. R. F. 
Nayudu, Diwan BaJwlur B. V. Sri Ban' 

Rao. 

1 
Ogilvie, Mr. 9· M. G. 
Parsons, 'Lieut.-Colonel A: It B. 

, PUl'BBell, Mr., R: ' S; 
, Rahman,' ldeut .. Co]onei 1(.4. . . },:"" 
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NOE8---o<mtd. 

Boy, Mr. S. N. 
Scott, Mr. J. Ramsay. 
Sen, Mr. S. C. 
Sher Muhammad Khan, Captain Sarw 

Sir. 
Sircar, The Honourable Sir Nripendra. 
Spence, Mr. G. H. 

The motion was negatived. 

Staig, Mr. B. M. 
Stewart, The Honourable Sir Thomas. 
Sukthankar, Mr. Y. N. 
Sultan Ahmad, The Honourable Bir 

Saiyid. 
Thorne, Mr. J. A. 
Tylden·Pattenson, Mr. A. E. 

Mr. M. Ananthasay&D&1D Ayya.ngar: Sir, I move: 
•• 'l'hat in Part II of the Third Schedule to the Bill, in Form D, the ' expenseB of 

management' be split up under the following heads : 
, 1. Commission and allowances to persons other than licensed agents : 

On first year's premiums, 

On renewal premiUlIl8. 

2. Salaries, etc. (other than to agents and thOBe contained in item No.1). 

3. Travelling expenses. 

4. DiI'cetora' feea. 

5. Auditors' foes. 

6. Law charges. 

7. Advertisements. 

8. Printing and Stationery. 

9. Other expenses of management (accounts to be specified). 

10. Other payments (accounts to be specified). 

11. Rents for offices belonging to and occupied by the inlurer. 

12. RentAl of other offioes occupied by the insurar '." 

1.'his does 110t require an elaborate argument. I only want to clear 
one doubt. With respect to the ()Iiher amendment which we have just 
now oebutcJ, eyjdently Honourable Members have not voted on our Bide 
nnder a Dlhtaken impression. It is primarily ;to put the shareholders 
and policy holders on the same footing and to give them information as 

• to the eXllct situation of the compan;1, and al90 to sec- that theile docu-
ments are not tempered with, and for sending these papers to them simul-
taneon,;J.y as and when they are sent to the Superintendent of Insurance 
that these details are required in the accounts. That is the object. There-
fore, let UN not Le under the mistaken impression that it is for an extrane-

~ body. ]t ilo primarily in the interests of the insurers themselves that 
these documents have to be filed . 

. ·Then as legards expenditure, how is a person who attends a 
shareholders' meeting to know the actual expenditure. On the 
one l:and, we have heard speeches ,that the expense ratio ~  be 
de('reased, and, therefore, it is necessary that we should know the details 
or th<l .~  ~  Sir; : I ~ .  ; . 
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Mr. President (The Honourable Sir Abdur Rahim) : Amcnump.nt 
moveu : 

.; That in Part II of the Third Schedule to the Bill, in Form D, the' expenses of 
management ' be split up under the following heads ; 

, 1. Commission and allowances to persons other than licensed agents : 
On first year's premiums, 
On renl'wal premiums. 

2. Salaries, etc. (other than to agents and those eontained in item N (\. 1). 
3. Travelling expenses. 
4. Directors' fees. 
5. Auditors' fees. 
6. Law charges. 
7. Advertisements. 
8. Printing and Stationel1. 
9. Other expenses of management (acoounts to be specified). 

10. Other payments (accounts to be specified). 
11. Rents for offices belonging to and occupied by the insurer. 
12. Rents of other offices occupied by the insurer '." 

The Honourable Sir Nripendra. Sirear : Sir, I shall be very brief i. 
my opposition. If the Chair will kindly turn to amendment No.:11 
which has just been lost, it will see that the House has ruled that this ia 
not what is going to bc done, namely : 

., That in Part II of the Third Schedule, in Form D, for the words ' Commissioa 
(lest that on re·insurances) , the following be substituted : 

, ComiSBion to licensed agents ; 
On First Year's premium ..... . 
On Renewal, ete. '." 

Therefore, the House has ruled just now that this has not got to be 
IIhown as c<lmmission less first year's premium ()r renewal premium. 

'l'hen, nbout the other items, wha.t I am objecting to is ~. I am not 
objeeting to items beginning with two and ending with 12. I shall gladly 
accept them. My only objection is directed to item 1. I won't -take up 
much time of the House because I have already advanced my arguments, 
and the other side have advanced theirs, and the House has voted on it, 
(lnd I submit, Sir, that No.1 cannot be put to the vote again ...... . 

Mr. Bhulabhai J. Desai: My friend is entirely under a wrong imprei-
Ilion, 

The Honoura.ble Sir Nripendra. Sirca.r: No, no. I have seen t.lle 
language. 

Mr. Bhul&bb&i J. Desai : I think it will simplify matters if you omit 
the words fr(\m " to persons to premiums" in No. 1. ~ 

The Honourable· Sir Nripendra. Sirc&r : Then, it will read only COlJl-
mission and allowances. -

Mr. BhUIabh&i J. Desai: Certainly. 
The Honourable Sir Nripendra SirCaT': I don tt "objlet . to ~ -.. 



THE INSURANCB BILL. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

•• Tbat in Part II of the Third Schedule to the Bill, in Form D, the ' ~  of 
management' be split up under the following heads: -

, 1. Commission and allowances. 
2. Salaries, etc. (other than to agents and those contained in item No.1). 

3. Travelling expenses. 
4,. Directors' fees. 

5. Auditors' fees. 

6. Law charges. 
7. Advertisements. 
!:S. Printing and Stationery. 
9. Other expenses of management (aceounts to be speei1ied). 

10. Other payments (accounts to be speci1ied). 
11. Rents for offices belonging to and occupied by the insurer. 

12. Rents of other offices occupied by the insurer '." 

The motion was adopted. 
Maulana Zafar Ali Khan: Sir, I move: 

., That in Part II of the Third Schedule to the Bill, in Form D, the following be 
added to note (b) : 

, Under this item the salary paid to the managing agent or managing director 
shall be shown separately 'from the total amount paid as salaries to the 
remaining staff '." 

1 will make a very brief speech in moving this amendment because we 
want to get through this Bill as soon as possible. The object of this 
<Imendment is to see to it that the employees of insurance companies are 
treated as part and parcel of that great system and that they are ~  
going to be denied their right. That is all I have got to say. Sir, I 
move. 

The Honoura.ble Sir Nripendra. Sircar : I accept it. 

Mr. Presi4ent (The Honourable Sir Abdur Rahim) : The questior. 
is : 

• " That in Part II of the Third Schedule to the Bill, in Form D, the ~  be 
added to note (b) : 

• Under this item the salary paid to the managing agent or managing director 
shall be shown separately from the total amount paid as salaries to the 
remaining staff '." 

The motion was adopted. 

Maulana. Zalar Ali Khan: I beg to move: 
" That in Part. II of the Third Schedule to the Bill, in Form D, after note (d), 

the following note be added: 

• (e) under the head ' other income' fines realised from the staff be shown 
.eparately '." 
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JIr. Pnlident (The Honourable Sir Abdur Rahim) : Amendment 
ml)ved: 

II That in Part II of the Third Schedule to the Bill, in Form D, after Dote (d), 
the following note be added : 

, (e) under the head ' other income' fines realind from the Iltail be shown 
separately '." 

The llonoura.b1e Sir Nripendra. Sirca.r: The House accepted No. 18 
and we have got also to accept Maulana Zafar Ali's amendment. 

Mr. Sri Pra.ka.sa (Allahabad and Jhansi Divisions: Non-Muharu-
mlldan Rural) : You will have to accept also the words" if any" after 
" fines ". 

The Honourable Sir Nripendr& Sirca.r : Yes. 
Ma.ula.na. Zafa.r Ali Kha.n : I accept the addition. 
Mr. M. S. hey: The addition of the words" if any" does not seem 

necessary. In No. 18, the words" if any" are not joined to ' fines' but 
to provident fund. 

Dr. P. N. Ba.nerje& (Calcutta Suburbs: Non-Muhammadan Urban) : 
Why should we take it for granted that there will always be fines' 

Mr. President (The Honourable Sir A.bdur Rahim) : The question 
is : 

" That in Part II of the Third Sehedule to the Bill, in Form D, after note (d), 
the following note be added : 

, (e) under the head ' other income ' fines, if any, realised from the staff bl> 
shown separately'." 

The motion was adopted. 
Mr. M. A:D..a.nthasaya.na.m Ayya.nga.r: I beg to move: 

" That in Form D of Part II of the Third Schedule to the Bill, the following new 
note be added : . 

• (e) All the amounts received by the insurer directly or indirectly whether from 
his head office or from any other source outsids British India shall also 
be shown sepamtely in the revenue aeeount ...... '." 

Sir, with your permission, may I add the words at the end, " except 
such sums as properly appertain to the capital aooount ". We have also 
accepted this principle under clause 15, and I am only trying to carry it 
out in the Schedule. 

Mr. President (The Honourable Sir Abdur Rahim): Ameudment 
moved: 

., That in Form D of Part II of the Third Schedule to the Bill, the following new 
Dote be added : 

• (e) All the amounts received by the insurer directly or indirectly whether from 
his head offie.e or from any other source outside British India shall also 
be shown separately in the revenue account, except such sums as properly 
appertain to the capital account '." 

The Honourable Sir Nripendra. Sirca.r: I understand, I "am almost 
sure that I hea.rd my Honourable friend to say that he is quoting the 
words of clause 15 (d) , 

Mr. Itt Ana.ntbaaaya.uam Ayya.ngar: Yes, I am quoting the words 
cf clause 15 (d). 
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'flIe Bono1U'&ble Sir lfripeDdra 8iroar : In that case I have no ~ 
tion. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

., That in Form D of Part II of the Third Schedule to the Bill, the following new 
note be added : 

, (e) All the amounts received by the ~  directly or indirectly whether from 
hiB head office or from any other source outside British India. shall alBo 
be shown separately in the revenue account, except such SllIWl as properly 
appertain to the capital account '." 

The motion was adopted. 

Mr. F. B. Jamel : I beg to move 
., That ill Part II of the Thlrd Schedule to the Bill, in Form E, at the end of 

last footnote the words ' but need not include ineome·tax of the country in which thc· 
company is conatituted or incorporated' be added." 

If Honourable Members will tum to Form E, they will see that the 
last foot-note refers to clause 15 (2) (b), which relates to the revenue ac-
counts with reference to insurance business transacted in British India. The 
footnote says, " Against all other items the total amount for the business 
as a whole may be given". It is possible that income received outside 
India may be paid tax-free and there is a difficulty in ascertaining tIll' 
actual amount of tax which has been paid in respect of that income. 
Therefore, this seeks to remove that difficulty. If it is difficult to ascer-
tain the total amount, it is difficult to show the total amount of the whole 
business. We suggest that these words may be added so that the result 
would be that the net amount would be shown. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendmeut 
moved: 

.. That in Part II of the Third Schedule to the Bill, in .Form E, at the end of 
last footnote the wOJ;dB ' but need not include income·tax of the country in which the 
company is constituted or incorporated ' be added." 

Mr. Bhula.bha.i" J. Desai: Where does the amendment fit in 1 The 
l&8t foot-note says : 

.. rWhere the account ill furnished under the provisions of section 10 of thp 
Insurance Act,. 1937, separate figures for claims paid to claimants ir. British 
India ...... " 

Mr. F. E. J&mes : The last foot-note is the asterisked, which runs as 
follows: 

.. Where the account is furnished under the provisions of clause (b) of 8ub-section 
(t) of section 15 of the Insurance Act, 1937 ...... " 

Mr. Bhulabhai J. Desa.i : You mean in the item of expenditure if an 
inoome-tax is paid it is not to be shown' Then I object to it. It is an 
obvious objection. If income-tax is, in fact, paid and is not to be shown 
as part of the expenditure, it is an obvious objection. Such an amend-
ment must not be allowed: 

Mr. K. 8a.nthan&m: It is also against Regulation 10 of the Third 
Sehednle. 
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Mr. President (The Honourable Sir Abdur Rahim) : The ~  
IS 

" That in Part II of the Third Schedule to the Bill, in Form E, at the end of 
last footnote the words ' but need not include income·tax of the country in which the 
eompany iB constituted or incorporated ' be added." 

The motion was negatived. 
Mr. M. Ananthasayanam Ayyanga.r : Sir, I move 

., That in 'Form E of Part II of the Third Schedule to the Bill, the following ne .... 
note be added : 

, (d) All the amounts ~  by the insurer directly or indirectly whethel' 
from his head office or from any other source outside British India shall 
also be shown separately in the revenue account '," 

and, with your permission, I shall add the same words as were added to 
the previous amendment " except such sums as properly appertain to 
the capital account". ·Sir, I move: 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That in Form E of Part II of the Third Schedule to the Bill, the following ne .... 
note be added : 

, (a) All the amounts received by the insurer directly or indirectly whether 
from his head office or from any other source outside British India shan 
also be shown separately in the revenue account, except such sum8 IIA 
properly appertain to the capital account '." 

The motion was adopted. 
Mr. F. E. Ja.mes : Sir, I move 

" That in Part II of the Third Schedule to the Bill, in Form F, at the beginning 
of the item 'Premiums, less Reinsurance (d) " occurring in the third column, an 
asterisk be inserted." 

I am advised that this is a purely accidental omission. 

Mr. President (The Honourable Sir Abdur Rahim): The que.;t.ion 
is .. 

" That in Part II of the Third Schedule to the Bill, in Form F, at the beginning 
of the item 'Premiums, le8s Reinsurance (d) " occurring in the third column, an 
asterisk be inserted." 

The motion was adopted. 
Mr. F. E. James: Sir, I move 

" That in Part II of the Third Schedule to the Bill, in Form F, at the beginning 
of the item' Other income (to be specified) " occurring in the third column, an asteri81r 
be in serted. " 

This is exactly the same point as the previous amendment. 

Mr. President (The Honourable Sir Abdur Rahim): The question 
ill .. 

" That in Part II of the Third Rchedule to the Bill, in Form F, at the beginning 
of the item' Other income (to be specifled) " occurring in the third column, an asteriBk 
be inserted." 

The motion was adopted. 
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Mr. M. ADanthasayanam Ayyangar : Sir, I move: 
" That in J!'orm F of Part II of the Third Schedule to the Bill, the following new 

not", he add ed : 
, ee) All the amounts received by the insurer directly or indirectly whether 

from his head office or from any other source outside British India shall 
also be shown separately in the revenue account, except such sums WI 
properly appertain to the capital account '." 

1 have added the words ' except such sums, etc.' as in the case of 
previous amendments. 

Mr. President (The Honourable Sir Abdur Rahim) : The questiQn 
IS : 

" That in Form F of Part II of the Third Schedule to the Bill, the following new 
note be added : 

.1N· : 

is: 

js : 

, (/l) All the amounts received by the insurer directly or indireetly whether 
from his head office or from any other source outBide Britiah India shall 
also be shown separately in the revenue account, except suell IAUIl8 811 
properly appertain to the eapital account '." 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : The ,'8e8tiOD. 

.. That the Third Schedule, all amended, stand part of the Bill." 
The motion was adopted. 
The Third Schedule, as amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That clause 10, all amended, stand part of the Bill." 
The motion was adopted. 
Clause 10, as amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) '!'he questwn 

" That the Fourth Schedule stand part of the Bill." 
Mr. 8. Satya.murti. : Sir, I move: 

" That in Part I of the Fourth Schedule to the Bill, after BegulatiOJl 2 tile 10Uow-
iac be added : 

, SA. Befote arriving at the surplus the aetuary shall deduct amomi. DOwn in 
the balance sheet 88 ~  BXp8lllleB or 88 delerred revenue 
expellllell. 

2B. For the purposes of paragraph lJA of Part II of the Sched11le -die ~  
of renewal expenses will be calculated by allowin, as the eon t4 tile new 
business. of the year 71 per cent. of Bingle preDUuma and purChUe price 
of annuIties and 90 per cent. of first year '8 premium falling doe in the 
year after deduction of those Dllpaid under policies anowed to Japile '." 

.. With your leaye, ~ shall draw the attention .of the House .t9 Amcnd-
Jii.ebt No. 59 standIng In the name of myseH' and my Hono'Ql'able frienu. 
Ill'. Sham Lal, which reads like this: 

. Cl That in PMt II of the Fourth Schedule to the Bill, after paragrapia 5 the follow. 
ing be added : 

, 5A_ ~ of expenses incurred OJI. r8llewal premium iDcoae for each of 
thE' 1ear covered by the valuatiaa '." . 

L429LAD • 
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[Mr. S. Satyamurti.] 
I am moving only 55 now, but 1 'am drawing attention ,to 59 in order 

to showtbe purpose of this amendment. If Honourable Member,; will 
kmdly turn to the Fourth Schedule to the Bill, they will notice that .~ 
t:chcdule contains regulations and tables and forms for the preparation 
of ubstr,acts, actuaries' reports, and so on. This actuarial valuation is 
proYided for in clause 12 of the Bill, to which I shall invite the attention 
of the House : 

" ~  insurer carrying on life insurance business shall, in the case of an insurer 
specified in sub-clause (a) (ii) ,or sub-clause (b) of clause (8) of ~  2 in respect 
of ali life insurance business transacted by him, and in the case of any other insurer 
in rcspeet 'of the life insurance business ·transacted by him in India, once at least 
in eyery five years cause an investigation to be made by an actuary into the financial 
condition of the life insurance business" 

and so on. 
In 'order to carry out the purpose of this actuarial valuation, this 

P'ourtliSchedule contains regulations and forms. Regulation 2 pro-
vides : 

" In showing the proportion which that part of the annual premiums reserved 
as a provision, for future expenses and profits bears to the total of the annual premiums, 
in accotciaIfte with the requirement o'f paragraph S of Part II of this Schedule, nb 
credit is to be taken for any adjustments made in order to secure that no policy is 
treated as an asset." 

Sir, in addition to that, I want in 2A that, before arriving at the 
surplus, the Actuary shall deduct the amounts shown in the balanCe sheet 
as organization expenses or as deferred revenue expenses. I submit 
thattb,e ftmendment speaks for itself. As regards 2B, that is to bp 
taken 'along with 5A. Regulation 5 provides : 

., For the purposes of this Schedule the following expressions have the meanings 
hereby respectively assigned to them, namely : " 
etc., etc. 

Taking it along with 2B, it comes to this : 
•• .fhat' the percentage of renewal expenses will be calculated by ~  as the 

eost of the new business of the year H per cent_ of single premiums and purchase price 
of annuities and 90 per ('ent, of the first year's premium falling due in the year after 
dedtwtion of those unpaid under policies allowed to lapse." 

I submit this amendment is in the interest of sound insurance busi-
nes.c;. 1 11m told that in the case of some insurers ~  this business, 
this may \lork as a hardship ; but it will not, if the company is wO]';dng 
on sr.-und aud healthy lines, because it simply means that there shaH be no 
sarplus without making a proper allowance for these items which must 
be appropriately debited, before a surplus is arrived at, And I )believe 
the ~  of some insurers to spend oV,ermuch in the early ye1!rs of 
their buSiness has been amply made out. I want to see to it that young 
ir.::.urcrs are not allowed to distribute. either as bonuses or as profits, 
what tb,ey.have not actually earned. They ought rather to depend upon 
the .~  and the reputation of ~  ~  t.han on small ~  
attractIons not actually earned. Sir, I bebeye thIS amendmet.t Will nQt 
hurt anvhealthv and sound companies. No insurer is allowed to distri-
bute. ag-'PODnses or profits, what he has not earned. Sir, It seems to me 
!hat this !dea that you must have some bonus to shQw is introducing nn 
elemerlt'of 'Unbealthycompetition,in life insurance ~ . and I am 
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anxious that that element ought to be completely, rooted out ; ~ tb.i8 
amendment seeks to see that the actuarial valuation bears a relatlOn to 
the aetual profits of the business and that the expenses of all insurance 
companies young and old are reduced. Sir, I move. 

Mr. President (The IIonourable Sir Abdur Rahim) : Amendment 
moved: 

" That in Part I of the Fourth Schedule to the Bill, after Regulation 2 the follow 
ing he added : 

, 2A. Before arriving at the surplus the actuary shall deduct amounts shown in 
the balance sheet as orglmisation expenses or as deferred revenue 
expenses. 

2B. For the purposes of paragraph 5A of Part II of the Schedule the percentage 
of renewal expellEes will be calculated hy allowing as the eost of the n:w 
business of the year 7i per cent. of single premiums and. purchase pnce 
of annuities and 90 per cent. of first year's premium falling due in the 
year after deduction of those unpaid under policies allowed to lapse '." 

Dr, P. N. Banerjea : Sir. I oppose thi"! amendment. In the first place 
I wish to point ont that this Fourth Schednle to this Bill follows generally 
the Fifth Schedule which is given in the Clauson Committee's draft Bill. 
But. the amendment whieh my Honourable friend. Mr. Satyamurti, has 
moved is not to be found anywhere in the Schedule attached to the 
Clauson Committee's Report. \Vhere, then. is the necessity for it' This 
amendment seeks to place restrictions on the power of the actuary with 
regard to valuation. Now is that necessary Y Then, Sir, I wish to point 
out tbat eyery company in its early ~~  has to incur certain expenses 
which come from thc pockets 'of the shareholders. Where is the ~ 
sity for sh.owing its expenses , In this connection I wish to point out 
that the older companies -ivill not be hit at all because they have outgrown 
thaf sta:;e in whirh they were compelled to incur these preliminary er-
penses. It will be 'only the young companies which will be touched, and 
my Honourable friend. Mr. Satyamurti. admits that it will hit SQme com-
panies. Wel1, that admission is quite enough for my purpose.' 

Sir. I am afraid if we accept thjs amendment, the young companies 
)Vill be hit very hard. The shareholders incur these expenses, and the 
Jlolicy holders are', not compelled j·o contrihute tow.ards these expenses. 
What harm, then, would ensue to the policy holders if these expenses are 
not calculated at the time of the valuation' This is not going to hit 
the policY' ~  in any way 7 Sir, I think it will introduce an unhealthy 
ri.-alry between young companies and the older companies and the 
YOllng companies will necessarily go to the wall. On these groundS 
T oppose this amendment. 

The Honourable Sir Nripendra Sircar : Sir, I oppose the amend-
ment. 

Mr. President (The Honourable Sir Abdur Rahim) : T.4e ~  
is ': 

., Thnt in Part I of the Fourth Schedule to the Bill, after Regulation 2 the follow-
ing be added: . 

, 2A. 'Before arriving af 'the 'snrpfus tbe actuary shall deduct amounts shown in 
tile balance sheet as organisation expenses or as' deferred l'P.Vllnua 
expenses. 



2910 LEGISLATIVE ASSEMBLY. [1ST OCT. 1937. 

(Mr. President.1 
2B. I'or the purposes of paragraph 5A of Part II of the Schedule the ~ 

of renewal expenses will be calculated by allowing as t.he cost of the new 
business of the year n per cent. of single premiums and purchase price 
of annuities and lJO per cent. of first Jear's premium failing due in the 
year after deduction of those unpaid under policies allowed to lapse '." 

The motion was negatived. 
Mr. F. E. Ja.mes : Sir, I beg to move : 

" That in Part I of the Fourth Schedule to the Bill, in Regulation 3 (1), after 
the words ' income-tax " occurring in the sixth line, the words ' charged thereon ' be 
inserted. ' , 

This is merely consequential to amendment No. 24 which has already 
been accepted by the House. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
IS : 

" That in Part I of the Fourth Schedule to the Bill, in Regulation 3 (1), atter 
the words ' income-tax " occurring in the sixth line, the worda ' charged thereon ' ~ 
iaierted. ' , 

The motion was adopted. 
Mr. F. E. James : Sir, [ beg to move: 

" That in Part I of the Fourth Schedule to the Bill, in Regulation- 3 (1), after 
~  words' income·tax " occurring in the seventh line, the worda ' in respect of expe_ 
of manarement ' be inserted." 

This is mcrely a clarifi('ation of the actual meaning intended to 
be conveyed by that regulation. I move. 

Mr. President (The llonourable Sir Abdur Rahim) : The question 
is: 

" That in Part I of the Fourth Schedule to the Bill, in Regulation 3 (1), after 
the words' income-tax " occurring in the seventh line, the worda • in respect of expenI8B 
of management ' be inserted." 

The motion was adopted. 
JIr. !t. 8anthanam : Sir, I move: 

" That in Part I of the Fourth Schedule, in the proviso to ReruIation 4, for the 
words ' insert on ' the words ' include in ' be substituted." 

This is only a verbal amendment, and I move. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

ill 
" That in Part I of the Fourth Se!Je·jllle, in the proviso to Regulation I, tor tile 

words ' insert on ' the words ' include in • he substituted." 
'l'he motion WRS adopted. 
Mr. S. Sa.tyamurti : Sir, I beg to move: 

.. That all items in Form G (consolidated Revenue Account) of Part II of ~ 
Fourth Schedule be split up into two columns (i) business within British India, and 
(<<) total, and the expenses of management be split up under the follOwing ¥ada : 

Agents' and canvassers' allowance. 
S&laries, etc., (other than to Agents and Canvall8rs). 
Travelling expenees. 
Directors' fees. 



Auditors' fees. 
Medical fePR. 
Law ~. 

Advertising. 
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Printing and Stationery. 
Other expenses of management (accounts to be spcci1i.ed). 
Other payments (ac{'ounts to be specified). 
Rents for offices belonging to and oc{'upied by the company. 

~  of other offices occupied by the company." 

29]1 

I stop there, and do not move the rest of it. The principle of the 
amendment has already been accepted, and I will not repeat those words. 
1 hope the House will ace pet it. Sir, I move. 

Mr. President ('l'hc Honourable Sir Abdur Rahim) : The question 
IS 

•• That all items in Form G (consolidated Revenue Account) of Part II of the 
}'ourth Schedule be split up into two columns (i) business within British India, and 
(Vi) total, and the expenses of management be split up under the following headlt : 

Agents' and canvassers' allowance. 
Salaries, etc., (other than to Agents and (}anva8llers). 
Trawlling expenses. 
Directors' fees. 
Auditors' fees. 
Medical fees. 
Law charges. 
Advertising. 
Printing and Stationery. 
Other expenses of management (accounts to be specified). 
Other payments (accounts to be specified). 
Rents for offices belonging to and o{'cupied' by the company. 
Rents of other offices occupied by the ('ompany." 

The motion was adoptl'd. 
Mr. S. Sa.tya.murti : Sir, I beg to move: 

" That in Part II of the Fourth Schedule to the Bill, in Form J, omit columns 
pertaining to dividing insurance principle and shift the f01'm as form DDD to Part 2 
of the Third Schedule. Shift form K as form DDDD to Part 2 of the Third Schedule." 

Sir, it is,a consequential amendment. I move. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

.... is 
" ThAt in Part II of the Fourth Schedule to the Bill, in Form J, omt columns 

pertaining to dividing insurance principle and shift the form as form DDD to Part 2 
of the Thirrl Schedule. Shift form K as form DDDD to Part 2 of the Third Schedule. " 

The motion WllS adopted. 
:Mr. M. Ananthasa.yanam Ayya.ngar : Sir, I beg to move : 

" That ill Part II of tIl(> Fourth Srhedule to the Bill, Form K bc shifted ~ 
5 P.M. i'orlll DnD to Part,ll of the Third Schedule and the follow-

ing foot-note be ltdd",j thereto: 
, Insure)'s having their prineipal plae(' of business in British India shaI! give 

the information ri',!uire,l in the form st>paratcly for busiw,BI! tranR3ctet! III 
India and ~  trausl,,'.ted ~  India and the insllr('rs having their 
principal place of ~  outside British India. will furnish information 
regarding busiueClS trnusactt>d in I ndin only'." 

. ~  11 
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lIIr. President (The Honourable Sir Abdur Rahim) : The question .: 
.. That in Part II of the Fourth Schedule to the Bill, Form K be shifted /111 

lIorm DI>D to Part U of the Third Schedule and the following :l'oot-note be added 
~  

is : 

~  having their principal plaeo Qf business in British India shall give 
the information required in the form separately for busiuess transacted in 
India and business transacted outside India and the insurers having their 
principal place of business outside British Iudia will furnish information 
regarding business transacted in India only '_" 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That the Fourth Schedule, as amended, stand part of the Bill." 
The motion was adopted. 
The Fourth Schedule, as amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

is : 

IS : 

" That the Fifth Schedule stand vart of the Bill." 
The motion was adopted. 
The Fifth Schedule was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) 

" That clause 12, as amended, Rtand part of the Bill." 

The motion was adopted. 
Clause 12, as amended, was added to the Bill. 
The Sixth Schedulc was added to thp Bill 
Clause 1 was added t() the Bill. 
The 'fitle and the Preamble were added to the Bill. 

(Applause.) 

The queAtion 

• • 

The Honourable Sir Nripendra Sircar (Leader of the House) : Sir, 
before we disperse, I may be allowed to inform the House that there 
a.re two very short but urgent Bills. One is Mr. Lloyd's Bill which 
is to amend the Indian Tariff Art and the other is by Sir James Grigg 
for amending the Indian Securities Act. 

Mr. F. E. James : I hope it has nothing to do with the insurance. 
The Honourable Sir Nripendra Sirea.r : Not directly. We have got 

to put these t.wo short Bill:o; in front of the Insurance Bill tomorrow. 
They are very urgent. 

']'hc Assembly then adjourned till Eleven of the Clock on Satur-
day, the 2nd Oeto!:>er, 1937. 
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